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LOK SABHA DEBATES'̂"'- ^ ......................:

(Part I—Questions and AnsŴSĵ •
==========================================

LOK  SABHA 

Pridayy 17th August̂ J9$6

Th$ Lok Sabha met at 

EUven of the Clock 

[Mr. Speaker in the Chmr]

ORAL ANSWERS TO QUESTIONS 

Surplus Defence Workers

*1163. Shrimati Renu Chftkravartty:
Will  the  Minister  of Defence be 
pleased to lay on the Table of the Sabha 
a statement showing:

(a) the  number of workers in  the 
Defence  Industrial Establishments who 
have b;en found jobs in other Ministries 
of the Government of India;

(b) the number of surplus  workers 
«till on the pay-roll j and

(c) the  steps  Government  propose 
to take to find alternative jobs  for the 
rest?

The Minister of Defence Organisa
tion (Shrl Tyaffl): (a) to (c). A state
ment is laid on the Table of the  House.

Appendix VII, annexure No. 14].

Shrimati  Renu Chakravarttys In
the last session it was stated that attempts 
were being made to find jobs for  these 
personnel in the other  departments of 
Government.  May I  know how many 
liave actiMlly been found jobs?

Shri Tyagl :  The total number  of 
the surplus  personnel who  have  been 
found  new jobs is 3,200 out of which 
800 have been found jobs in installations 
in Central Ministries other than Def ence 
and the rest in other Defence installa
tions.

Shrimati  Renu  Chakravartty t 
With regard to the others  who are as 
ye; surolus, may I know whether other 
jobs will be found for  them, and how 
long this effort will continue.

Shri Tjragi : Well Sir, the Ministry 
had appointed a Liaison Officer and he 
has contacted the Ministries of Raihvays, 
Prodi#:tion, Works, Housing and Supply, 

Finance,  Iron  and  Steel,
------------- and Industry,  Irrigatiori and
Power and  all  rest of the  employing

426 L.S.D.
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Ministries.  Now  the chances of offering 
re-employment in the Central Ministries 
arc very meagre. I wonder if  we can 
pursue this very far.  But even after the 
retrenchment is made the Ministry desirse 
to take care of those who are retrenched 
and pursue its efforts to give them re
employment, if possible.

Shrimati Renu Chakravartty s In
view of the fact that there is  retrench
ment and surplus staff in various establish
ments  like the various irrigation projects 
and in the Central  Ministry  staff, has 
the Central  Government any proposal 
to set up a Central  Co-ordination Pool 
from whdch not only the Central Govern
ment but also the State  Governments 
may be able to draw their needs ?

Shrl Tyagl! I am not quite aware of 
the details, but I  can assure the hon. 
Member that only lately we had consulted 
the Home Ministry, and I am glad to say 
that the Home Ministry have already taken 
up this question.  They  have got some 
schemas under their consideration.

Shrl Ramachandra  Reddlt May
I know whether there is any near propsect 
of some more persons being deciar̂ as 
surplus and whether this declaration will 
go on from year to year ?

Shri Tiraidt  The number of surplus, 
even  after this present surplus,  will 
still remain surplus with the  ordnance 
f iCtories, but that is a calculated surplus 
w.iich wz have kept just to fill up the gap. 
In case there is some n̂ d for additional 
production, that surplus will be made use 
of, and so that surplus will be retained.

'  Shrl B* S. Murthyi While providing 
alternative  employment, is care taken to 
see that the last pay drawn is not reduced 
radically ?

Sliri Tyagi: As  far  as  possible,
they go on somewhere  near about the 
same standard of pay.  But their  service 
continuity is lost, because as soon ̂ 8 they 
are discharged from our factories, that is 
Defence factories, they get their gratuity 
etc. on retirement.

'  Shrl D. C. Sharma 1 Is it not a fact 
that these hands in the Defence Industrial 
Establishments arc being put to the use 
of producing civilian consumer goods: 
and, if so, why is it that still so much  of 
labour is surplus?
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Shri Tyagi: Between six and eight
thousand  labour w  at present busy 
in  producing  civilian  goods.  They 
arc our potential  surplus which we will 
make use of as and when the  Defence 
dttnands increase, and  it is good that in 
The mean while they arc being put on the 
production of civilian goods.

Shri P.C«Boae: May I know whether 
the  services of the Employment Ex
change  have been requisitioned to solve 
this  problm of unemployment amongst 
the workers in Defence industries?  ,

Shri Tyagi: For the present the bulk 
of these surplus people have been adjusted 
in the Defence installations,  that is of the 
Defence Ministry itself.  Therefore,  we 
did not  feel the necessity  of proceeding 
Through  Employment  Exchanges.  But 
after these surplus people are retrenched, 
then of course they will report themselves
the  Employment Exchanges, and re

employment w»n be offered to them through 
those offices.

Shrimati  Rcnu  Chakravartty:
The hon. Minister has stated that efforts 
are being made to find jobs for them in 
the Central Ministries.  May I  know 
whether any effort is being made to absorb 
them also in the semi-autonomous cor
porations like Rourkela, Bhilai and other 
industrial undertakings in the States ?

Shri Tyâi: Yes, Sir,  they too  arc 
being looked into.

Indian Trainees in Germany

*ii64*  Shri  Raghunath  Singh:
Will  the  Minister  of Education be 
pleased to state:

(a) whether any  Indian  trainees  are 
undergoing  training at present  in in
dustrial  establishments  m the Federal 
Republic of Germany; and

ri>) if so,  the nature of such train
ings their number and the names of the 
industrial  establishments in which they 
arc undergoing training?

The Deputy Minitter of Education 
(Dr. M. M. Dae): (a) Yes, Sir.

(b) A statement is laid on  the Table 
of the  House. [See  Appendix  VII, 
annexure No. 15].

aft  ftlWT *11   ̂ If  fey#

Dr. M. M. Daft Out of the 263 trainees 
in Western  Germany, the number of 
government scholars is fifty-three.

Shri B. S. Murthyt May I know 
whether there are any  Scheduled Caste

and  Scheduled Tribe trainees  among 
these  fifty-three ?

Dr. M. M. Das: Selections for these 
scholarships are not made with any reser
vations for Scheduled  Castes and Sche
duled Tribes, and we have got no informa
tion as to the number of Scheduled Caste 
and  Scheduled Tribe trainees.

ffo mo R15 :  wrarfr

 ̂ tvfqveT |fMr V I

Dr. M. M. Das: All the government 
scholars,  the fifty-three of them, have 
been sent for  practical training.

iTo  ffjo  :  wr

Mr. Speaker: I cannot afford to
allow  more  than  one  supplementary 
question for each.

Shri S. C. Samanta: May I know 
whether  there is any reciprocal arrange
ment for the training of German trainees 
also?

Dr. M. M. Das: Yes, Sir,  there is 
a  reciprocal  arrangement.  Every  two 
years we  give ten fellowships to German 
citizens for coming to this country and 
studying Indian language, Indian philoso
phy, Indian  religion.

Dr. S. N. Sinha: One question.

Mr.  Speaker: I  am  sorry.  I  am 
allowing six or seven  supplementaries* 
We do not reach the end at all.

Re-insurance Corporation

*1x65. Shri D. C. Sharmat Wih the
Minister of Finance be  pleased  to 
state:

(a) the steps  G(wernment have taken 
to  set up the Re-insurance Corporation; 
and

(b) with  what results?

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): (a)
and  (b).  Government  had deputed  an 
Officer to study the working of the bigger 
reinsurance companies in Europe.  Based 
on an appraisal of the conditions existing 
in India and of experience abroad,  a 
decision was taken  early in July, 1 1955 
that  Reinsurance Corporation should be 
brought into being in this -Country J The 
matter was then considered by a sub-com- 
iidttee of the General Insurance Council 
on which Government and the Depart
ment  of  Insurance  were  represented. 
The conclusions arrived at by this Sub-
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committee  were then placed before, and 
generally approved of, by the Executive 
Committee  of  the General Insurance 
Council.  As a result the R?-insurancc 
Corporation will shortly be set up by the 
insurers doing general insurance  business 
in India.

Shri D. C. Shttrma: In view of the 
fact that some persons were sent abroad 
to investigate this question, and in view 
of the fact that this question was discussed 
at the General  Insurance CoundJL  what 
is preventing the Government from taking 
a decision when the question was mooted 
as early as some month in 1935 ?

Shri JVL C. Shahs There are so many 
difficulties.  We have to consult the general 
insurers.  At one time  it was  thought 
that the Government should have some 
share in the Re-insurance Corporation. 
The matter was again examined and it was 
decided that this Reinsurance Coproration 
should be set up by the insurers them
selves,  Government only  watching and 
guiding under the powers given to them 
I under the Insurance Act.

Shri D. C. Sharmat May  I know 
if  this  Re-insurance  Corporation  will 
be set up by the Government or by the 
persons to whom  the Minister referred 
just now in his reply?  Who is going to 
set up  this  Re-insurance  Corporation ? 
How is it going to come into being ?

Shri M. C. Shah: I have already stated 
in my reply that the Re-insurance Corpora
tion will be set up»by thfe insurers doing 
business in general insurance in India.

Shri T. N.  Singh: So far as life 
insurance is concerned, what is the neces
sity of considering at all the question 
of a Re-insurance  Corporation?

Shri M. C. Shah: The  question of 
life  insurance business does not come 
in here.  This  Re-insurance Corporation 
will be set up only for general insurance 
business.  The  question of re-insurance 
so far as life insurance is concerned is a 
different matter;  that will be decided by 
the Corporation when it is set up.

Shri D. C. Sharma: Will  the  ni. 
Minister give us an idea of the  gc 1 
functions which this Re-insuranec  Ojr- 
poration will be able to perform,  because, 
from the hon. Minister’s reply  I find that 
there is a mix-up  somewhere?

Sliri M. a Shah: The hon. Member 
must be aware that there are risks taken 
by the general insurance business and they 
re-insure a part of their business with the 
re-insurance corporation abroad.  There
fore, the-premia are to be given  to  the 
re-insurance corporation also........

Mr. Speaker: If hon. Members put 
questions relating to the first principles 
of insurance and re-insurance,  am I to

allow the Question  Hour to bêiWrfd fot 
that purpose?  Re-insurance is to disjtri- 
bute  risks. ' ^

Artificial lUin

‘*‘1166. Shri Dabhi: WiU Û ^Midister 
of  Natural Retoorcet and  Scientific
Research be pleased to refer, to the reply ' 
given to Surred Question No. 2382 on the 
2ist May, 1956 and state:

(a) the number of  experiments  for 
producing  artificial  rains  that  have 
been carried out by the Government  of 
India; and

(b) the results thereof̂î

The Minister of Natural Resources 
(Shri  K.  D.  Malâjliym̂ (a) and  (b). 
No experiments for proaudng  artificial 
rain have so far been c%qied out.

The Rain and QoufJ Pfiysics Research 
Unit  set up at the National Physical 
Laboratory  is,  howeveî,  exploring  the 
possibilities of producing artificial  rain 
by adopting  the  .technique of ‘Warm’- 
cloud  seeding by firing into the clouds 
rockets contaimng comxiion salt-s technique 
similar to the one reported  to  hiiye 
been  adopted in recent  rain-mkddag 
trials in Tanganyika.

Shri Dabhi: May I know what ,ef]ports 
the experts sent to Australia  are making ?

Shri K. D. Malavî: Among  the 
experts to be sent to Australia, one  is 
already there.  The others are still having 
their papers ready to go to that, country.

!T  I  WT  ̂  >1? 

'mr  | fv srfir

I  ? - • • ■  ‘<

fio to

?nnJTT  »T‘iT  ^

^ t I wtviff

# W’TfhT'W iFvm

5IIMI)  ̂ <f*T  WtSTT  •
 ̂ aft '• 'Tt %nff BJFT-



I34I Oral Amwers 17 AUGUST 1956 Oral Answers 1342

fd  ̂  «FT pRR pRT

«TT TIJT I I
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Hindi ScholMdilps

*1168. Pandit  D. N. Tiwary: Will 
the Minister of Education be pleased to 
state:

(a) the number of persons from non- 
Hindi speaking  areas who  were awarded 
scholarships for higher studies in Hindi 
during 1955-56;  and

(b) the period for which these scholar
ships are tenable?

The Deputy Minister of Education 
(Dr. M. M. Dat): (a) Eight.

(b)  The  scholarships  sanctioned  in 
favour of the selected candidates will be 
renewed on a year to year basis until the 
completion of an approved course of study 
the candidates  maintain  good progress 
in their studies.

Pandit D. N. Tiwary; May I  know 
whether the candidates who have been 
awarded  scholarships  continue  their 
studies in their own States or have they 
been sent elsewhere?

Dr. M. M. Das: 1 have  not got that 
information at present.

Pandit D. N* Tiwary: May I know 
the quantum of scholarship given to each 
candidate ?

Dr. M. M. Das: I have got the total 
amount that has been given to each candi
date.  One has been given Rs. 900 till 
now; another  Rs.  1,200........
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Mr. Speaker: He need not read the 
amounts for all the candidates.

#5  ntfiW  TTfT :  ^ ?TT3

frorPnft  ^  ^

5Tf t #  ̂t ^

TT  ̂ ̂ I  ?

Dr. M. M. Dat: Scholarships were awar
ded  to one candidate each  from the 
States of Andhra, Assam, Madras, PEPSU, 
Coorg, Manipur and Kutch. 3 scholarships 
were  awarded to T,C. State, but one re
fused to accept the scholarship while  the 
qualification of another  was so poor that 
he could not get admission into any uni
versity.

Shri Vecraswamy: May  I  know
the number of persons given  scholar
ships in Madras State under this scheme ?

Dr. M. iVL Dat: One.

Shri M. K. Moitra: May I know if 
these trainees are  placed  under  any 
recognised university or imder any private 
association ?  What is  the  minimum 
qualification  of  the candidates ?

Dr. M. M. Dats They are generally 
for  the B.A. course or M.A. or Ph. D. 
They are placed  either in a recognised 
college or university.

Pandit D. N. Tiwary: May I know 
whether anyone from a non-Hindi-speak
ing area has been also sent to foreign 
coimtries for studying Hindi?

Mr. Speaker! Studying Hindi in a 
foreign country?

Dr.  M.  M.  Das: Government  has 
given '  scholarships for certain students 
to learn  some foreign languages and not 
to learn some Indian languages in foreign 
countries.

Paadit D. N. Tiwary: They  have 
been sent to learn Indian languages.

Shri B. S. Murthy: Sansknr, for 
instance.

Reorganisatioii of Hyderabad and 
Myaorc

*1169. Shri  Kriahnacharya  Joahi:
Win the Minister of Home Affaira be • 
pleased to state:
(a) whether the Conunittee of Minis

ters  of  Hyderabad,  Madraŝ  Bombay 
and Coorg set up  by the Chief Minister 
of Mysore  has completed its delib̂tions 
regarding the various problems arising out 
erf  disintegration  of  Hyderabad  and 
reintegration of Kamauk part with Mysore j 
an(̂

(b) whether any  report has  been 
submitted ?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) No.

(b)  No report has \>een submitted* 
but the broad decisions reached by the 
Committee so far have been communicated 
to the Government of India for infor
mation.

Shri Kriahnacharya Joshi:  May
I know the main questions considered in 
the Committee and whether the question 
of  assets and liabilties was also con
sidered?

Shri Datar: The  Questions consi
dered  or under consideration of the 
committee  are  these:  Nomination  of
officers, allocation of All-India Services 
officers,  selection in the new States of 
three or four  commissioners* divisions, 
revision of the  Second Five Year Plan, 
adaptation of the laws and some others.

Shri  Kriahnacharya  Joshit  May
I know  whether the hon. Minister is in 
a position to tell us who, after the disinte
gration of Hyderabad and reintegration 
of the Mysore State, will be the Governor 
of Mysore and also who will be the Gover
nor of Andhra Pradesh, after the integra
tion, I mean of the residuary State ?

Shri Datar: I may submit to the
hon. Member that the time for taking a 
decision has not yet arrived at all.

Hadiya Town

*1171. Shri Jhulan Sinha : Will  the 
Minister of Home Affairs be pleased 
to state :
(a) whether it  is  a  ffu:t  that  a 

deputation of the residents of the sink
ing  town of Hadiya  in PEPSU saw 
him on the i6th March, 1956 and sub
mitted  a  memorandum  praying  for 
the  immediate  shifting of the town to 
a safer place;  and

(b) if so, action taken on their memo
randum ?

The IVIinister in the  Ministry of 
Home  Affairs (Shri Datar),: (a) Yes.

(b)  The  main  request  made  in  the 
memorandum  was  with  regard  to  the 
shifting of the affected people to a safer 
place near the railway station.  A plan • 
to set up a model town near the railway 
station hu been prepared and is under the 
consideration of the State Government. 
A decision is expected to be taken shortly.

Shri Jhulan Sinha: May I know whe. 
ther people are yet living in that plaĉ 
which subsided ?

Shri Datar : Only a small number is 
living  there.  Some  other  people  who 
wanted to leave that place nave . already 
left  that  place.

Shri Jhulan Sinha: May 1 know if 
there has been any proposal under  con-
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sidenition  to shift  these affected people 
to any other better and safer place ?

Shri Datar That is what I said. A 
model town is being built up and loans 
to the extent of Rs. 12 lakhs are to be 
advanced.

Starvmdon  Deaths  in  Manipur

*1172. Shri Riihang Keiihing: Will 
the  Ministêr  of Home  Affairs be 
pleased  to  state :

(a) whether it is a fact that the tribal 
leaders  of the  Tamenglong  Hill  Sub-  ̂
Division of Manipur have sent a repre
sentation  to the  Government  of India 
complaining that the report of the tribal 
officers who were deputed by the Govern
ment of Manipur to investigate into the 
alleged starvation deaths of  33 persons 
was  incorrect ;  and

(b) if so, the action taken by the Govern- 
aaent ?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) and
(b). A petition purporting to be signed
* by S hill men has been received by the 
Government of India.  There is reason 
to doubt the genuineness of the petition 
and the matter is under enquiry.

Shri  Rishang  Keishing: I  would 
like to know if Government is aware of 
the fact that the Government of Manipur 
have given secret and strict instructions 
to the officers who were deputed to make 
an enquiry in that area to refer to persons 
who have died due to starvation as natural 
deaths and, if so,  why the Sttte Govern
ment is making all this effort to hide the 
r t̂y of the situation and what  action 
the Government of India has taken ?

Shri Datar: I am afraid the insinu
ations underlying that question are not 
acceptable at all.  It is not possible for 
any State Government to issue such sec
ret circulars and secondly every attention 
is being given whenever complaints are 
received. , ,

Shrimati Khongmen t May  I  know 
if the Govenmient is aware that there 
luve been cases of famine and scarcity in 
Manipur and, if so, whether Government 
have sent food to these distressed people 
and whether any gratuitous relief has b̂ n 
given to them ?

Shri Datar: Whenever scarcity con
ditions exist, the Government immediately 
take steps to supply food to that parti
cular area.

Shri Rishang Keishing t The names 
and addresses of the 33 persons who died 
due to starvation was sent along with 
the representation.  I would like to know 
if the Minister has received the names

and addresses of those persons and, if so, 
whether any enquiry has been held and 
who are the members who enquired in to

Mr. Speaker : How many questions in 
the same question ?  The hon. Member 
will put one single question.  Has any 
petition signed by persons giving details 
been received  by  the hon.  Minister ?.

S î DaUr : One representation  was 
received  and  the  genuineness  of  that 
representation  was  in  doubt.  It  was 
found that some alleged  signatories  to 
this  representation  have  themselves 
announced that they were not parties to 
tWs representation at all, neither did they 
sign it.  In spite of that, we are making 
enquiries and a special officer of the rank 
of  S.D.O.  has  been  appointed.  He 
has \'i8ited some villages and he will be 
visiting other territories.

Shrimati  Renu  Chakravartty: In
view of the fact that there is great differ
ence in the information supplied by the 
local officers and those which arc repre
sented on behalf of the representatives of 
the area, may I know whether the Govern
ment of India propose to s«t up some sort 
of enquiry conunittee to go into all these 
allegations by officers of the Central Go
vernment ?

Shri Datar : That arra is under the 
direct supervision of the Central Govern
ments I might also add that the difference 
IS not over the number of deaths, but the 
allegation is that  there are deaths due to 
starvation.  That  is the point which is 
under  consideration.

Shri Rishang Keishing t May I Know..

Mr. Speaker : I cannot allow any more 

supplementaries.

Shri Rishang Keishing : It is a serious 
matter.

Mr. SpjMker: I know it is a serious 
matter.  There is an allegation which is 
absolutely and  totally  denied by others 
What  can  I  do ?

Shri Rishang Keishing : These alle
gations  are held..........

Mr. Speaker : Again and again these 
allegations  are  made.  If  Government 
says there is absolutely no foundation tor 
this allegation, am  I to allow one question 
after another ?

Shri Rishang Keishing: When pro* 
per facilities are not given, is it not pro
per for us to come before the Govern* 
ment?

Mr. Speaker : There may be deaths. 
Government is enquiring into it. I will 
allow  one more question.
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Shrl  Rithang  Keishing: Not  only 
these people, but some members consisting 
of the people from the  plains as well as 
hills formed a committee and they were 
sent to that area and those people have 
sent  a  representation  that  there  are 
starvation deaths.  I would like to know 
whether they have also sent copies of the 
representation to the Government of India 
and, if so, what action the Government 
has taken in view of the fact that  this 
is a serious matter ?

Shrl Datar: I am not aware of any 
•uch committee nor of the report of any 
such conmiittee.  But I am prepared to 
make enquiries and I would assure the 
House that all steps are being taken to 
avoid deaths, especially starvauon deaths. 
There are  no  starvation deaths at all.

Shri RithangKeithing: May I know..

Mr. Speaker: Government has pro
mised to make enquires. So the hon. 
Member  should  now...........

Shri Rlahaag Keiahiag t In view of the 
fact that starvation__

Mr. Speaker: It has been stated that 
Government will make enquiries.  Then 
the hon. Minister has suted that those 
officers are Central Government officers. 
I do not know why those officers should 
just  hide  deaths.

Shrl Riahang Keishing: Is  it  not
proper to appoint a committee to enquire 
into the matter ?

Mr* Speaker:  The  hon.  Membei 
ahould remember that the Question Hour 
is not the proper time for this.  A number 
of questions have been put.  I am not 
going to allow this question.  The hon. 
Member has been here for all these 3-4 years. 
Let him move a resolution asking that a 
committee be appointed.

Shri Rithang Keiahing: The  Go
vernment have stated..........

Mr. Speaker: I am not going to allow 
this.  Question Hour is only for the pur
pose of eliciting information and not for 
making suggestions.  If the hon. Monber 
is not satined with the reply given by 
the  hon.  Minister,  there  are  various 
methods by which he can seek redress. He 
can table a motion or resolution and get 
a committee aĵinted. If he is not satis
fied with the Government, he ‘can move 
a motion for appointing a committee of 
Parliament  to  make  enquiries.  He  is 
going on putting some questions which 
on the other side arc absolutely refuted. 
What more can we do?  We cannot uti
lise the Question Hour and take the Go
vernment by ourselves here — I am talking 
of every individual hon. Member.  There
fore, there are a number of ways in which 
it can be approached, not in the Question 
Hour only.

UntoachabUlty

'*'1174. Shri  Thimmaiah 1 Will  the 
Minister of Home Affairs be  pleased 
to sute :

(a) whether it is a fact that instruc
tions have been issued recently to the 
State  Goverments  about  the  enforce
ment of  the  provisions  of  the 
Untouchability (Offences) Act; and

(b) if so, the n r̂e of the instruo- 
tions.

The Minister in the Ministry of 
Home  Affairs  (Shri  Datar): (a)
Instructions were issued to the State Go
vernments in June, 1955*

(b) (0 The  Sute  Governments  were 
requested to appoint small com
mittees at the headquarters m 
order to ensure that the matter 
receives  proper attention;  and

(it) they were also requested to  issue 
suitable  instructions  as  safe
guards against any possible  abuse 
of powers under the Act.

Shri Thimmaiah: May I know how 
many States  have  appointed  these 
committees and whether the Government 
have called for any report about the work
ing  of  the  Untouchability  (Offences) 
Act ?

Shri  Datar t̂From  the  information 
with me I find that nine Stttes have 
already  appointed  State  Committees. 
But still w4have not received any report 
regarding the working of these committees.

Shri  Thimmaiah:  Is  Government
aware that the people do not know about 
the existence of this Act and even the police 
officers know  nothing  about  this  Act 
and they are not in a position to  cnforce 
this Act at all ?

Shri Datar: I am afraid  the hon. 
Member  is  absolutely  ill-infomed.  I 
may point out to the hon. Member that 
we ourselves have issued two lakh copies 
in Hindi and English, so far as this Un
touchability (Offences) Act is concerned. 
In addition,  leaflets in Marathi, Guj
arati and other languages have been pub
lished and all the officers, espedally poUct 
officers,  and  organisations  have  been 
supplied with copies in a number of Sutes.

Shri Dhusiya: May I know whether 
the  Central  Government  has  received 
complaints  from  some  State  Govern
ments about the difficulties they experience 
in implementing this Act and, if so, what 
action has been taken on those complamts ?

Shri  Datar: About  10  complaints 
have been received by the Comimssioner 
for  Scheduled  Castes  and  Scheduled 
Tribes.  In respect of three, the matter 
has been settied amicably with the State 
Governments.  In respect of others  re
ports are being called for.
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Shrl B. & Murthy 1 May I know whe
ther the Government are asking the State 
Governments to send quarterly or half- 
yearly or annual reports on the working of 
of this Act, and, if so, how many States 
are complying with this request?

Shri Datar : We have not received any 
such reports.  In fact we are expecting 
reports from the State Governments as 
to how these committees have been working 
and how the Act is being enforced.

Shri Veenwwamy t The hon. Minister 
has stated that nme Sutes have set up 
these committees.  1 would like to know 
whether Madras State has also set up this 
committee.  I would also like to know 
the cases regis,terec\ under this Act and 
the nunnber of persons given punishment.

Shri  Datar: Madras  is  one of the 
9  States  which  have already  appointed 
committees  at  district  headquarters. 
So  far  as other  details  arc  concerned, 
we  have  not  received  them  from the 
State Governments.

Shri  Kalrolfcari Are  there  any
complaints  from  the  non-official 
agencies  regarding  the  manhandling of 
those agencies and pracharaks  by caste 
Hindus?

Shri Datar: The Home Ministry has 
not received  any such complaints.

Shri Balakrithnan: May I know the 
names  of the  persons  constituting the 
Committee in the  Madras  State?

Shri Datar: I have not got the names.

Buddha's  Temple in Central Aaia

*1175.  Shri  Raghunath  Singh:
Will  the  Minister  of Education be 
pleased  to state  whether  it is a fact that 
Government  propose  to send  archaeo
logists  to study  Buddha’s Temple  and
statues  discovered  in  Central  Asia 
(U.S.S.R.)?

The Deputy Minister of Education 
(Dr.  M. M. Das): No,  Sir.

I  may  add that the  Union Depart
ment  of Archaeology  is  not  aware  of 
any recent discovery of a Buddha’s temple 
and statues in the Central Asia (U.S.S.R.) 
and  there  is no  proposal  at  present 
to  send  any archaeological  mission to 
study  these  finds.

si5t f 1 1  atmr

f f«F fifT

Dr. M. M. Dast If the hon. M mber 
is  very  anxious,  we  can write to our 
Moscow  Embassy  and  find  out  the 
truth.

«Te  «tTe  ;  WT

Dr. M. M. Dast We will write to our 
Moscow Embassy and find out the truth 
about  these  archaeological  finds.  If 
actually, they have discovered something 
recently,  then  we can ask  for detailed 
information.

Dr. Rama Rao: The hon.  Deputy 
Minister  just now said:  if the  hon.
Member  is  anxious  to know  then the 
Ministry  will write  to the Embassy. 
These  things  have been published in the 
Press.  Am I  to understand  that  the 
Archaeological  Department  does  not 
keep its eyes open and see the things that 
are going  about ?  May I  know  if the 
Ministry  has at least  written  to the 
Soviet Embassy here and  obtained infor
mation  about  this ?

Dr. M. M. Das: It is  not  always
possible  for the  Government  to  take 
action  upon  newspaper  reports  only.

Shri  Raghunath  Singh: Sir,....

Mr. Speaker: Has  not the  question 
been  sufficiently  answered ?

*i>t t ^

Dr. M. M. Dast We  are going to do 
that.

Transfer of Assets to Foreign 
Countries

*1176.  Shri  R. P. Garg: Will the 
Minister of Finance be  pleased  to state 
the steps taken to check large scale transfer 
of assets to foreign countries  by Indian 
citizens ?

The  Minister  of Revenue  and 
Defence Expenditure (Shri A.C. Guha):
• As  far  as Government  are aware, no 
such  transfer  of assets  is taking place. 
Under  the  Foreign  Exchange  Regula
tion Act,  1947,  no such transfer can be 
made  without the prior approval of the 
Reserve  Bank.

Shri R. P. Oarg: May I know if the 
Government is aware that  some of the 
Princes are trying to transfer their assets 
by under-hand means to foreign countries 
in  order  to settle there?

Shri A. C. Guha: Under the foreign 
Exchange  Regulation  Act,  any such
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unauthorised  transfer  of  assets  out  of 
India  is  punishable  with fine,  or with 
imprisonment extending upto two years, 
or  both.  Also  the  articles seized  in 
such  transactions  are  liable  to be con
fiscated.  I do not know what information 
the  hon.  Member  has in his possession. 
If  he  can pass on  that  information, 
we shall see what  action the Government 
can take.

Shri R. P. Oarg! May I know if the 
Reserve  Bank  of India  has  allowed 
certain  Princes  to transfer  their  assets, 
and  if the  Government  is also  aware 
that certain Princes have purchased some 
land in foreign countries in order to settle 
there ?

Shri A. C. Guha: That  must  have 
been  done  with  the permission of the 
Reserve  Bank  of  India.  The  Reserve 
Bank of India are surely anxious to conserve 
our  foreign  exchange  and  they will 
not  fritter  away  our  foreign exchange 
in  that  way  unnecessarily.

Mr* R. P. Gargt Sir, may I know....

Mr.  Speakeri hon. iMtmber,  if 
he  has  any particular  instance  in view, 
may pass it on to the Minister.

Shri A.
said  so.

C. Guha:  I have already

Shri Joachim Alva: Will the Govern
ment  enlighten us as to what clandestine 
methods  are adopted  by Indian  citizens 
to transfer assets to foreign countries?

Mr. Speaker: For the benefit of the 
public  outside so t̂at they may commit 
all  these.

Art-ob)ectt

Iqbal  Singh : 
of Education be

*1177.  Sardar
Will  the  Minister 
pleased to  state:  ^

(a) the  number of  objects  of  art 
purchased  by  Government during  1956 
so  far̂  and

(b) the  amoimt  spent  thereon ?

The Deputy Minister of Education 
(Dr. M. M. Dat): (a) Five hundred and 
Sixty-five.

(b) Rs. 1,23,370-0-0

Sardar Iqbal Singh: May I know 
whether  there  is any committee which 
makes a selection of these art purchases, 
or whether these are made on a discre
tionary  basis ?

Dr. M. M. Dat: There is a committee 
called  ihe  Art  Purchase  Committee 
upon whose recommendations and sug
gestions these purchases are made.

Sardar Iqbal  Singh: May  I know 
the names of the memoers of the Com
mittee ?

135̂

Dr. M. M. Das t The Art Purchase 
Committee for the year  1956 consists 
of the following members:

(1) ShriRai-Krishnadasa, Banaras

(2) Shri  Karl J. Khandalawala>
Bombay

(3)  Shri Moti Chandra, Bombay

(4) Shri KhwajaMuhamed Ahmed> 
Hyderabad

(5) Shri 
Bangalore

(6) Shri 
Shantiniketan.

(7) Shri S. S.  Patwardhan, Nag-

G.  Venkatachalam, 

Surendranath  Kar,

pur.

Sardar  Iqbal Singht May  I know 
whether  any steps  nave  b«n  taken 
for the preservation of these art purchases ?

Dr. M. M. Das: Certainly,  they are 
meant for preservation.

These  purchases  are  made for our 
National Museum and our National Gal
lery of Modren Art.

Shri R. P. Gargi May I know if this 
Committee fours about  the  different 
States in order to select the objects of 
art?

Dr. M. M. Das: Yes; sometimes they go 
to different parts of the country.

I, pTSrfor

I,  I >IT ̂
t ?

Dr. M. M. Das: Mainly, the Commit
tee  recommends,  but  sometimes  it is 
necessary to consult jewellers of repute 
when some jewelleries are concerned.

Shri  Shree  Narayan  Das: Out
of these articles, may I know the highest 
price paid for one single article ?

Dr. M.M.Dass There is one *carved
emerald* which contains carved images of 
Lord Shiva and Parvathi, which costs 
Rs.  12,000.  There  is  one manuscript 
‘Thuzuk-i-Jhangiri* Memoirs of Jahangir, 
It  has  been ascertained by our experts 
that  the  writing  is  of the Emperor 
himself.  Its cost is Rs. 10,000.

Rise in Prices of Goods

•1178.  Shri  Sadhan  Gupta: Will 
the Minister  of Finance be pleased to 
state:

(a)  whether  there  has been  a rite 
in prices of food, cloth and other con
sumer goods since April, 1955 J

(b) the  extent  to which  the  State
of  West  Bengal  has been affccted  by 
such rise;  .
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(c) the  commodities  affected  by 
such rise and the extent to which each 
commodity  has been affected;  and

(d). the reasons for such rise ?

The  Minister  of Revenue  and 
Defence  Expenditure  (S.ir  A. C. 

•Guha): (a) Yes.

(b) The working class consumer price 
index  for  Calcutta  (with  1949̂ =100) 
has increased from 89 in April, 1955 to 
98 in May,  1956.

(c)  Since April, 1955 the  index for 
•cereals has gone up by 48 • 6 per cent 
and the index for industrial raw materials 
by  24*6  per  cent.  Semi-manufactured 
a rticle» have  risen  by 21 • 3  per  cent, 
while prices of manufactured articles have 
risen much less—by 2*4 per cent only. The 
details  regarding  price  movements  of 
individual  commodities  are available in 
“Index Number of wholesale Prices in 
India”> issued weekly by the  Office of 
the Economic Adviser to the Government 
of India.

(d) The main reasons for the increase 
in prices since April 1955 ®re the some
what smaller production  of  foodgrains 
particularly  of coarse  grains  and  the 
increased  incomes  and  purchasing 
power resulting from the incereased tempo 
of  developmental  expenditure  in  the 
country.  Speculative  trading  also is 
to some extent  responsible for this rise 
in the  prices  of foodstuffs.  It should 
be remembered, however, that the recent 
increase in prices, which is confined main
ly to agricultural commodities, is to some 
extent also a corrective to the sharp decline 
that had taken place earlier in 1954-55.

Shri L. N. Mithra: In answer to part
(d)  of the question, the hon. Minister 
said that it was to some extent a correc
tive to the sharp decline that had taken 
place earlier.  I want to know what is the 
basis of this statement of the Minister.
1 would also like to know whether the 
hon. Minister is ] aware of the fact that 
the Minister for Food and Agriculture, 
while making a statement in this House 
the other day, said that it was due to 
inflationary pressure and deficit financing.
I would like to know how these two 
statements reconcile cach other.

Shri A. C. Guha: I  think  I should 
reply first to the last part of his question 
with  regard  to inflationary  tendency. I 
have stated in my reply that increased 
tempo of developmental expenditure in 
the country was one of the main reason:. 
Surely that would also include whatever 
amount might have been spent on deficit 
financing.

I might say that this year the deficit 
financing that might have been incurred 
is likely to be very small, because in the 
first four months, there has been rather 
H  budget  surplus  of Rs. 10 crores as

against a budget deficit of about Rs. 32 
crores  in the  corresponding  period  of 
last year.

Then it has been asked as to how I 
can  say that it is to some extent correc
tive of the  sharp decline.  If the price 
index of the food articles in the past four 
or five years are  compared, it will ̂  
found that in June 1950 it was 407; in 
April 1954 it was 389; in June 1955 it 
went  down  to 277; in  March  1956 it 
went  up to 359; in May 1956 it was 
348; now it stands at 386 which is still 
lower than what it was in April 1954- 
I do not think any hon. Member would 
suggest that the price prevailing in June 
or  April 1954 which was 277 or near 
about that, would be an economic price 
for the  agriculturist.

Shri  Sadhan  Gupta: As  regards 
part  (c)  the  Minister has not told me 
how the consumer goods were affected, 
because  I  had  asked about  consumer 
goods.

Shri  A* C. Guha: I am not able to 
follow  him.

Shri Sadhan  Gupta: I  specifically 
asked about consumer goods like cloth, 
whereas in his reply he has grouped to
gether industrial raw materials and several 
other things.  So, I want to know whether 
there  is  any figures  regarding the con
sumer goods and which consumer goods 
have been affected.

Shri A. C. Guha: I have  stated in 
part  (c)  of  mŷreply that since April 
1955 the index for cereal has gone up by 
48*6  per  cent and index for industrial 
raw  materials  by  24*6  per  cent.

Semi  manufactured  articles  have 
risen  by 21.3 per cent  while prices of 
manufactured  articles  have  risen  only 
by 2*4 per cent.  These are the consunwr 
goods to which I think, the hon. Member 
must have refeped.

Shri Sadhan Gupta: It was stated 
that the rise was due t<f higher tempo of 
developmental expenditure.  The  hon. 
Minister just now stated that  since the 
beginning of this year, there has not been 
much of deficit financing.  Yet is it a fact 
that the rise in prices has been most marked 
in consumer goods since January 1956?

Shri A,̂ . Guha: I think the prices 
have risen since March 1956.  But that may 
not be all due to deficit financing.  Other 
factors may have something to do with the 
rise in prices.  But I have stated, other 
factors, such as comparatively lower pro
duction of the cereals during the last two 
years as also some speculative trading. 
Some TOrtion of the agricultural goods is 
hoarded by the traders and also by the 
agriculturists.



1355 Oral Answers 17 AUGUST 1956 Oral Answers 1356

Shrl Sadhan Oupta: May I know 
what steps arc being taken  to chcck  the 
rise in prices considering the fact that the 
people are finding it very hard on account 
of the rise in prices.

Mr.  Sî aker: We have heard  this 
question being answered.  On  a previous 
occasion he said that the Reserve Bank was 
taking action.

Anyhow the hon. Minister may answer, 
if he can.

Shri A.C.Guha: I think only the other 
day I replied to this matter when I said.

Mr. Speaker: We  know what  he 
«aid then.  Has he anything to say in 
addition ?

Shri A. C. Guha: I have nothing 
more to add except that in regard to what is 
due to some monetary and fisca 1 measures 
like deficit financing, or developmental 
expenditure out of ordinary revenue re
sources, we have been taking steps through 
the Reserve Bank so that credit contraction 
may take place;  we have also been taken 
other fiscal measures.

Shrimati  Tarkethwari  Sinha  :
Just now the hon. Minister said that the 
rise in prices is not mainly due to deficit 
financing.  May I know whether Govern
ment has tried to find out how much addi
tional money that has been created, has 
lone into consumer goods, that is to say 
how much money has been spent in con
sumer goods.  Can  the Government give 
. us some  categorical answer to that ?

Shri A. C. Guha: It is  not possible 
to say how much money  hw gone in to 
consumer goods.

Shrimati Tarkeahwari Sinha: May
I then have a clarification?  How has he 
arrived at his  conclusion,  if he has no 
categorical answer to the above question 
of mine?  On what basis he says that 
the rise in the price of consumer goods is 
not  due to dencit financing?  How?

Shri Banf̂: May I know if it is a 
fact  that  tffe  general  index of prices 
has been rising by about one to two points 
every week for the last four or five months ? 
If so,  have Government any definite price 
policy to stabilise the rise in prices at a 
particular level; if so, at what level do they 
want to subilise the prices?

Shri A. C. Guha: If the hon. Member 
had  read  the  Planning  Commission’s 
report carefully, he would have found that 
the Govemmeni and the Planning Com
mission were quite anxious to keep prices 
within control.  They also were conscious 
that the development programme in the 
Second  Five Year Plan would have an 
inflationary  tendency  and  the Planning 
Commission Repon  had suggested certain 
corrective and precautionary measures to 
be  taken.  Government will surely  see

that the prices are kept under control. I 
think in the near future it may be possible 
for Government to make some  authori
tative  stttement.

Shri  Bhagwat Jha  Asad: May  I
know whether it is a faa that our buffer 
stock  of foodgrains has gone down since 
November last?  Is it not a fact that the 
rise in prices is do to the fart that we have 
not adequate stock in our buffer?

Shri A, C Guha: That is not correct; 
we have been procuring  stocks  from 
abroad.

Indian  Botanicalotanical  Specimens  in 
Switaerland

*̂1179. Shri  Madiah Gowda: Will 
the Minister of Natural Retourcea and 
Scientific Research be pleased to state:

(a) whether it is a faa that the Govern
ment of Switzerland have offered to hand 
over  their  entire  colleaion  of  Indian 
Botanical  specimens  numbering about 
50,000 free of cost; and

(b) if so, ' how those specimens will 
be made use of in India?

The Minister of Natural Resources 
(Sbri AL D.  Malaviya): (a)  and  (b). 
No.  But  the Government of Switzer
land have agreed to hand over the Govern
ment of India, duplicate specimens of their 
Wallichian colleaion, the exaa number of 
which i s  not  known  at  present.  The 
specimens when received will be kept in 
the Central National Herbarium for use.

Shri Madiah Gowda: May  I know 
whether any conditions are attached to the 
transfer of these specimens?  If so, what 
are  they ?

Shri K. D. Malaviya: No, Sir, there 
is no particular condition attached to it. 
There  are  colleaions  of specimens  in 
Switzerland.  We have been negotiating 
with the Swiss  Government to get one 
set of these duplicate  colleaions  and 
and we hope we shall get them soon.

Shri Madiah Gowda: May I know 
the objeas or the reasons which prompted 
the Swiss  Government to transfer Aese 
specimens  which they have colleaed pro
bably  at great cost?

Shri K. D. Malaviya: These coUec- 
tions which were made  by Dr. Daniel 
Wallichian in the last century were sent to 
London and to various other  herbaria on 
the  continent  During  those years a 
number of sets  were colleaed in Geneva. 
A number of scientists were interested 
in it and as such they managed to get them 
in Switzerland also.  There is a complete 
duplicate  set  Wallichian  Collec
tions in Switzerland. ,The  Government 
of India through the Ministry of Natural 
Resources and  previously through the
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Ministry of Food and Agriculture have 
been trying to get one set of these WalH- 
chian collection from the Swiss Govern
ment. .

Dr. Rama Rao: Where aie they going 
to  deposit these specimens?

ShrJ K. D. Malaviyat In the Central 
National Herbarium at Calcutta.

Dholpur  Succettion

1̂180. Ch.  Raghublr Singht WiU
the  Minister  of Home  Affairs 
be pleased to refer to the reply given 
to Starred Question No.  2644 on the 
29th  May, 1956 and state:

(a) whether the report of the Dhol
pur  Succession  Enquiry  Committee 
has since been received;

(b) if so, the  recommendations made 
by the  Committee; and

(c) the  decision taken theieon?

The Miniater in the Ministry of 
Home Alfoirs (Shri Datar): (a) Yes.

(b)  and (c).  The  report is under the 
consideration of the Government of India*

Shri Joachim Alvat After the liqui
dation of the position of princes, may I 
ask the Government whether they have 
got  any definite principle in regard to 
succession?  Do they recognise it or do 
they  rescind  it ?

Shri Datars We have got the principle 
of following the Constitution in this respea.

Tripura

îi8o« Shri  Dasaratha  Debt Will 
the Minister of Home Affairs be pleased 
to  state:

(a) whether  Government  have  re
ceived  any  representations  from  tribal 
organisations and individuals of Tripura 
against exclusion of Tripura of Agartala 
from the list of Scheduled Tribes of Tri
pura  through the Scheduled Castes and 
Scheduled Tribes  Orders (Amendment) 
Bill,  1956; and

(b)  if so, aaion taken thereon?

The Minister in the Mliaistry of 
Home Affairs (Shri Catar): (a) Yes, Sir.

(b) The matter is under consideration.

Shri Dasaratha Deb: May I know 
' the reason why this small seaion of the 
tribals is sought to be excluded while the 
rest of the same community arc still treated 
as Scheduled  Tribes? .

Shri Datar: On the basis of the best 
information available to the Government 
of India,  this was done.  But,  now, 
we have received representation and the 
Government are  considering the whole 
point.

Shri Dasaratha Deb: Have the Go
vernment received any opinions from the 
Government of Tripura as well as from the 
Adviser to the Government of Tripura 
and if so, what are their opinions?

Shri Datar: We  have received opi
nions from the Government of Tripura 
as well as from the Adviser.  These opi
nions  will be duly taken into account in 
considering the matter when the Bill comes 
before  Parliament.

Shri Dasaratha Deb: What are the 
opinions ?

Mr. Speaker: The  opinions will not 
be given here.

Shri B. S. Murthy: May I  know 
whether the Government  have received 
any request for the inclusion or exclusion 
of various castes under this Bill from other 
areas?

Shri Datar: Government have receiv
ed a number of representations.  They are 
considering all of them.  If they find that 
some of them should be taken into account, 
necessary amendments will be made in the 
Bill before the House.

Shri Thimmaiah: May I know the 
basis  adopted by the Backward Classes 
Commission to say that a particular com
munity is a Scheduled Caste community? 
If the basis is untouchability to say that a 
community is scheduled, will the Govern
ment examine  whether any community 
which was not considered untouchable is 
included in the list of Scheduled Castes

Shri Datar: The hon. member will 
know  the basis when the Bill  is placed 
on the Table.; of the House.

Rehabilitation of GuJ|ar Community

*1182.  Shri  Kajrolkar: Will  the 
Minister of Home Affairs be  pleased 
to state :

(a) whether it is a fact that the Gujjar 
Community living in Himachal Pradesh 
and other Himalayan foothills had been 
displaced as a result of ê disturbances 
consequent on partition Tn  1947;

(b) whether it is a fact that in spite
of economic distress they did not migrate 
to Fakistari but continued to be citizens 
of India; '

(c) whether it is a faa that they have 
not yet been rehabilitated and that they 
still lead a nomadic life; and

(d) what steps ijovemment propose to 
take for their early rehabilitation?

The Minister in the Ministry of 
Home Affairs (Shri Datar) : (a) and
(b).  The disturbances of 1947 did not 
direcdy cause the displacement  of the 
Gujjar Community.  But due to the transi
tory upheaval, many left for  adjoining 
territories in Kashmir and Pakistan.  Most 
of them returned due to economic diflR-
ulties and lack of grazing facilities there.
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(c) Those ‘Gujjars* who returned since 
liave  been  rehabilitated  by  the  Sute 
Oovemment in their Old places.

(d) The State Govermisnt are formulat
ing certain schemes for the welfare of 
Oujjars.  These schemes are still awaited 
by the Government of In̂ia.

Shri Kajrolkar t  Has any financial 
ŵsistance in the form of loans or ad hoc 
•grants been îven to th; Gujjar families? 
If so, what IS the total amount of such 
assistance and grants? Whit is the agency 
throî h which it is distributed?

Shri Datar : So far as the expenditure 
till now under the First Five Year Plan is 
concerned* I have no figures because the 
Gujjars were not recognised as a Scheduled 
Tribe.  As the hon. Member is aware, 
under the new amendment Bill that has 
been  brought forward  in this  House, 
the Guiiars are to be included as a Sche- 
•duled Tribe.  We have asked the State 
Governments, in anticipition of the pas
sage of this Bill, to place before us schemes 
in the interests of the Gujjar commimity.

Shri Bhagwat Jha Azad t May I
know whether there is still left any section 
of this community which has not yet been 
rehabilitated in the States?

Shri Datar ; They are more or less a 
nomadic  community.  Their  needs  are 
miny.  It  is  necessary  that  something 
should be done to rehabilitate these people 
properly.

Shri Hem Raj : During his recent 
yisit to Chamba. the hon. Home Minister 
declared  the  Gujjars  as  a  Scheduled 
Tiibe.  May I know whether the Gujjars 
ĥo live in the adjoining areas, in the 
Kangra distria and Simla, will also be 
dedired as a Scheduled Tribe?

Shri Datar i The hon. Member will 
find in the Bill the four or five commu
nities which are to be addeJ on to the 
Scheduled Tribes,

ftsmt ̂  ̂  t I  WT

<vr< ̂   H  lArvTTTwrrvr

amC   ̂f*rrr ̂  vr

-fir<rTT I ?

fWTt :  5!̂  I

Tribal Welfare Schemes

*1183.  Shri  Saofanna  t Will  the 
Minister of Home AlTaira be pleased

to sttte :

(a)  whether the Government of India 
liave sanctioned outright grants to any

State  Governments  for  implementation 
of Centrally sponsored  Tribal  Welfare 
Schemes in the States during the Second 
Five Year Plan, over and above the pro
vision made in the Second Five Year 
Plans of the States concerned;

(b) if so, which are those States; and

(c) the amounts of grants sanctioned 
for each State ?

The Mioiater in the Mlnlatry of 
Home Affairs (Shri DaUr) : (a) Yes, 
Sir.  Programmes for tribal welfare over 
and above those included in the State 
Plans have been approved for being taken 
up under the Centrally sponsored  schemes 
during the 2nd Plan period.

(b)and(c) A statement is placed on the 
Table of the House. [See Appendix VII. 
annexure No. 17].

Shri Saaganna : What matters arc 
taken into consideration in  sponsoring 
these schemes?

Shri Datar : A  number of points 
are uken into consideration with a view 
to improve their lot; cottage industries, 
drinking water facilities, eradication of 
diseases and a number of other grievanoet 
from which they are suffering.

Shri Sanganoa 1 May I know why the 
schemes are bsing kept separate from the

Provision made in the Second Five Year Ian? May I know whether they are to 
be worked by the Government of India 
or the State Governments?

Shri Datar s I do not know what the 
hon. Member means by saying that they 
are being kept separate.  The centrally 
sponsored schemes are being  worked 
through the agency of the State Govern
ments.

Shri B. S. Murthy : May I know 
why  these  centrally  sponsored  schemes 
do not find a place in the Second Five Year 
Plan.

Shri  Datar : A number of points 
had to be taken into account, especially 
the interests of the tribal people.  Now, 
the whole thing has been nnalised.  We 
are financing  the whole  scheme.  The 
State Governments arc merely agencies.

Shri Daaaratha Deb : What steps 
are being taken by the Government to 
enthuse the people in Tripura in carrying 
out the schemes?

Shri Datar : I have given the in> 
formation in the tabular statement.

Shri JaipiU Singh : There have been 
niany many instances of money given for 
tribal welfare schemes being diverted to 
other work.  Have the Government  any 
scheme to ensure that the money  that 
is given for tribal  \̂elfare is spent  only



1361 Oral Answers 17 AUGUST 1956 Oral Answers 1362.

for tribal >̂clfarc and is not mixed  up 
with other works?

Shrl Datar : I am not aware of any 
such radical diversion as the hon. Member 
means.  It is quite likely that some amounts, 
with  the  consent  of  the  Government 
of India, might be diverted from one 
purpose relating to tribal welfare to an
other purpose.

District  and  Taluk  Maps

*1184. Sbri K. K. Basu : Will the 
Minister  of Defence be  pleased  to 
state :

(a) whether the district and thana or 
taluk  maps in  different  States  are  not 
sold to public for security reasons;

(b) ’if so, their number; and

(c)  since when  such  restriaions  are 
imposed?

The Minister of Defence Organisa
tion (Shri Tyagi) ;  (a)  Only  those 
maps which contain information of vital 
importance,  are  treated  as  restricted* 
Their sale to the public is authorised only 
for bonafide purposes.

(b) We have no information as the maps 
of thanas and taluks etc. are published 
by the State Governments.

(c) Since 1938.

Shri K. K. Basu t Is the Government 
aware that quite a laige number of thana 
and  distria maps  in  southern  Bengal, 
Twenty-Four Parganas  and  Midnapore, 
îch are ordinary maps, are not sold to 
the public, even to the Members of Parlia
ment  and  Members  of the  legislature 
representing  that  constituency?  They 
are ordinary maps.

Shri Tyagi : As I have stated, the 
responsibility  of publishing  and  selling 
these taluka maps is that of the State 
Government.  As  regards  the  Defence 
Ministry's policy, we have restricted the 
.Uing of certain maps, as 1 have said, 
which are of some vital importance.  Maps 
of those situations which are of the scale 
of 1/4''— I mile and  more are  restricted, 
but not taluka maps.

Shri K. K. Basu : Is the Govern
ment not aware that the State Govern
ment has refused to sell these maps of a 
particular  district  and thanas  in  West 
Bengal on the ground that the Defence 
department  has  restricted the sale while 
similar scale maps of the adjoining areas 
arc sold to the public ?

Shri Tyagi x Maps of the areas quite 
adjacent to the border have been restricted 
by the Defence Ministry.  It has to be 
found out what maps my hon. friend  is 
mentioning.  It all depends  on  investi
gation.

Sbri K. K. Basu : Will the Govern
ment consider that these maps are of

districts and thanas which adjoin the SQSLy 
and as we have no danger through sea 
so far as the Indian security is concerned, 
the restrictions, if there are any, should 
be withdrawn?

Shri Tyagi : I might make it clear 
that there are no restrictions in the publi
cation  of maps  of areas, districts  and 
thanas by the State  Government.  They 
are permitted to publish maps  and use 
them if they want for cadastral purposes,, 
for measurement, etc.  They can get the 
maps.  They are published.

Shri K. K. Basu : The point is this. 
Here we are told they have no objection, 
but maps in respect of Diamond Harbour 
and Midnapore areas which are bounded 
by the sea were restricted during the Second 
World War by the British Government. 
Now, when we go to the State  Govern
ment, they say “We have no knowledge, 
go  to  the  Central  Government.”  The 
Minister should find  out the position. 
We went to the Election Commissioner. 
He also cannot do anything.

The  hon.  MinisterMr.  Speaker
will look into it.

Shri Tyagi : I can only look into it 
if the specific charge and the type of map 
which was restricted are forwarded to me.

Shri Joachim Alva s Just one question̂

Mr. Speaker 2 The Question Hour is* 
over.

Short-Notice Questions and Answers^̂ 

Floods in Bijapur

S. N. Q- No. 9* Shri Nijalingappa:
Will the Minister of Home AffiUrs bê 
pleased to state :

(a) whether it has comc to the notice 
of Government that due to unprecedented 
rains  and  consequent  floods  in  the 
Distria  of Bnapur  in  Bombay  State, 
large areas are flooded and there have been 
house collapses and loss to property and 
human life etc.;

(b) if so, the number of houses collapsed 
and the number of villages affected, the 
loss of property and cattle;

(c) the number of people who have 
died; and

(d) whether any action has been taken 
to give relief to the people?

The Minister in the Ministry oC 
Home AflTairs (Shri Datar) t (a) to (c). 
Total rainfall up to nth August in Mud- 
debihal, Bijapur,  Sindgi and  Indi was 
11*70, 13*47* 17-96 and  i8-6o inches 
respectively.  Rainfall was heavy and con
centrated.  More than icoo houses have 
been damaged, some compleffcly.  No los» 
of himian life or cattle is reported.

Cd) A sum of Rs. 42,700/- has beeu 
sanctioned by the State Government as.
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'  gratuitous  relief and Rs. i lac for non- 
agricujtural and Rs. 5,07,000/- as Taccavi 
loons.  A sum of Rs. 5000/-  has been 
given from the Prime Minister’s reliei 
fand for relief to women and  children.

Shri Nifallngimpa : May I know the 
villages actually flooded?

Shri Datar : We have not received 
any direct  information  in  this  respect 
from the Government of Bombay, but it 
appears from the report published by the 
Irrigation  Department  that  about  600 
villages have suffered in one way or the 
other.

Shri  Nijalingappa :  May  I  know 
ŷhether  the  Government  is  aware  of 
the  statement  issued  by the  Pfesidfcnt 
of the Karnatak Pradesh Congress Com
mittee after  touring the area that the 
number of houses collapsed and damaged 
was one lakh and that the total loss was 
about a crore of rupees ?

Shri Datar : So far as the Govern
ment of Bombay are concerned, they have 
given us the figure of 1,000 houses as having 
befn damaged, some completely.

Shri Shivananfappa : May I know the 
total number of people affected?

Shri Datar : I have not got the figure, 
but as I stated these are the four'taluks in 
Bijfpur District, that is roughly more than 
on«hthird.

Shri Ralrolkar t May 1 know whether 
the Government is aware that the floods 
have seriously affected Pandarpur in Shola- 
pur District and the total damalge caused 
td property and life?

Shri Datar : Government have received 
some  reports  about  Pandarpur  as  also 
places round about Bombay and some 
in Ahmedabad also.

Shri Nijalinffappa t In view of the 
fact that much of the fodder has been 
washed away, has any arrangement been 
made to rush fodder to the cattle affected ?

Shri  Datar :  The  Government  of 
Bombay are  taking all necessary steps. 
The Government of Bombay will be also 
receiving help from the Central Govern
ment because it has now been laid down 
that  whenever  there  are  such  natural 
calamities, the State Government should 
be entitled to one half of its total ex
penditure on gratuitous relief up to  Rs.
2 crores and three-fourths of the expendi
ture  in  excess  thereof.  In  due course 
they will be asking for help, but they have 
been taking all  prompt  and  necessary 
s teps.

Flood Damages in Rewari (Puii)ab)

S.  N.Q. No. 10. Shri Bansal : Will 
the Minister of Home Affairs be pleased 
to state :

(ft) whether Government have received 
information in regard  to the  damage

caused by the floods due to heavy rain
fall in the  Rewari Tehsil of Gurgaon 
district (Punjab) ; and

(b) what measure? of relief have been 
undertaken to give succour to the sufferers ?

The Minister in the Ministry of 
Home Affairs (Shri DaUr) : (a) Yes. 
Due to heavy rainfall on 25th and 26th 
July 1956 Khariff crops and some houses 
have been damaged.  No loss of human 
life or cattle is reported.  Detailed assess
ment of damage is being done.

(b>  The  Punjab  Government  have 
given Rs. 50,000/- to the Deputy Com
missioner for advancement of loans for 
the purchase of seed and fodder.  More 
money for repairs to and reconstruction 
of houses will be -placed at his disposal 
on receipt of full details. The Red Cross 
have placed Rs.  1000/- at the disposal 
of the  Punjab  Government  for  giving 
immediate relief. ’

Shri Bansal : May I know how many 
villages have been affected in thatMistrict ?

Shri Datar s In addition to Rewari 
town, nine villages have been affected.

Shri R. P. Garg : May I know if 
the Government has received similar re
ports of damages caused by the floods 
from other parts of the country and has 
sent relief and aid to the other parts?

Shri Datar i Government have been 
receiving reports from all quarters which 
are affected.

Shri Bansal : May I know whether 
any sum out of the Rs. 50,000 has actually 
been distributed to the people who have 
suffered and if not, how long will it take 
before Government come to the  rescue- 
of these people?

Shri Datar : Government have gone 
to their rescue almost immediately> and 
it is likely that this amount has been spent.

Shri Bansal : May I know, if it has 
been brought to the  notice of Govern
ment that one high school in Jatusana 
in Rewari Tehsil has completely collapsed 
and if so, whether Government are taking 
any steps to rebuild that school̂

Shri Datar : I may inform the hon. 
Member  that  the  Punjab  Government 
have  given  instructions  to  the Deputy 
Commissioner to take all possible  steps 
irrespective of the amount that has been 
kept at his disposal.

Shri Bansal: One more question.  Sir.

Mr. Speaker t  How many questions- 
can  I allow? No, no.  There are floods 
aU over India.
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WRITTEN ANSWERS TO QUESTIONS 

Cultural MImIohs

Shrl Bluigwat ]ha Agmd  :
Will the Minigter of Bducfttion be pleased 
to  state  whether  Government  propose 
to send any cultural mission to Balkan 
countries ?

The Deputy Minister of Bducsitioii 
<Dr. M. M. Dm ) : Yes.  The Cultural 
Delegation which is at present visiting 
U. S. S. R. will be visiting the following 
Balkan countries.

(i) Hungary _
(ii) Bulgaria
(iii) Rumania
(iv) Yugoslavia.

Spedsd Housing SclMme for  Sclie- 
duled Ceatea and Scneduled Tribes

*1170. Shri  Ram  Krishan 3 Will 
the Minister of Home Affairs be pleased 
to refer to the reply given to Unsurred 
Question No. 1716 on the 3rd May,  1956 
«nd  sut̂:

(a) whether the special Housing Scheme 
for  Scheduled  Cutes  and  Scheduled 
Tribes for the  Second Five Year Plan 
has been finalised; and

(b) if not, the reasons for the  delay?

Tlie Minister in the Ministry of 
Home Affairs (Shri Datar) t (a) Yes. 

(b) Does not arise.

Rajasthan Social  Welfare Advisory 
Board

*1173. ShH  Bheekha  Bhai : Will 
the Minister of Education be pleased 
to  state :

(a) whether the Rajasthan State Social 
Welfare  Advisory  Board  has  launched 
any  Welfare  Extension  Project  in  the 
Scheduled Areas of Rajasthan ; and

(b) if not, the reasons thereof?

The Deputy Minister of Education
<Dr. M. M. Das) t (a) No, Sir.

(b)  Welfare  Extension  Projects  arc 
located with  reference to various  con
siderations.  The Ŝcheduled Areas’ are 
neither specially excluded nor  given special 
prcfcrcncc.

State  Financial  Corporations

*1185. ShH M, Islamuddin t Will the 
Minister of Finance be pleased to lay 
a statement on the Table showing :—

(a)  the names of  the Sutes  which 
have so far asked for loan from the Centre 
to set up State Financial  Corporations 
imder  the  Sutc  Financial Corporations 
Act, 1951; and

(b) the amount of loan asked  for by 
uch States  and the amount  sanctioned
o t \>i n by G )7Cfii 1 m ?

The Minister of Revenue and De- 
Csnce Eoendlture (Shri A. C. Guha):
(a) and (b). A statement giving the required 
information is laid on the Table of' the 
House.  r«See  Appendix  VII,  annexure 
No. i8J.

Cement

*1186. Shrimati  Kamlendu  Mati
Shahi Will  the  Minister  of Natural 
Resources and Scientiflc Research be 
pleased  to  state:

(a) whether it is a fact that raw material 
required to manufacture ccment has been 
found  in  Tehri-Garhwal  in  economic 
quantity and quality; and

(b) if so, the  name of the  “PATTF* 
where it is found ?

The Minister of Natural Resources 
(Shri K. D.  Malaviya)! (a)  and  (b). 
Limestone suiuble for cement manufac
ture has been found at Nagni, about 33 
miles  from Rishikesh  Railway  Station. 
Further investigations  are  necessary  to 
determine the quantity and quality.
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•xiM. D».Saty«wadii Will the Minit- 
tor of BdMMtio» be ptetsed to (tat«:

(a) whether the publication of booki 
and peiiodicals for children and women 
is included in the scheme of financial 
assistance that is given by the Ccntcal 
Social Welfare Board;

(b)  if so, the amount given under 
this head during the year i955-5̂i "̂d
(c)  the names  of the  publications 

which received the aid ?

The Deputy Minister of Education 
(Db. MJM. Dm̂i (•) Ko» Sir.

(b)  and (c). Do not arise.

Qcatitity

*'1189. Shri  Achuthani Will  the 
Minister of Defence be pleased to sute:

(a)  how many months* pay is given 
by way of oratuity to ofificeTS in the Indian 
>Vir-force âer lo years of service; and

(b)  the  amount  which  an  airman 
and a dviilian  in  the  LA.F. get  after 
similar service?

The Minlater of Dotey Orf ri wtiii
(Shri Tyogi) i (•) and (b) . A statement 

26 L3D

is laid on the T\ible of the Lok Sabha 
[See Appendix VII, annexure No. 19].

Central Advisory Boavd for Tribid 
Wdfare

, *1X90. Shri Doogaiw  Will the Min. 
ister of  Home AAdrs be to
itate the p̂roximate date when the ftrst 
meeting of the newly conttituted Central 
Advisory Board for Tribal Welfare will 
be held?

The Minister ia tlw Mkiistvy of 
Honie Affairs (Shri Datar): The first
meeting of the Board is likely to be con
vened in October, 1956.

Scliadttled Cute Sobolartlilp*

*11*1. Shri Bralcshwar Pcaudt Will 
the Minister  of Education be pleased 
to state the amount of scholarships awarded 
by Government to the members of the 
Scheduled Castes, Schedti£fid Tribes and. 
other Backward (jlasses, who are preparing 
for the Ph. D. dêjrees in Indian Universi
ties  at  present ?

The Deputy Mlnlatnr of Education 
(Dr. M. M. Das): Sixty nipees (Rs, 60/-) 
per month for Hostellers and  fbrty-five 
rupees (Rs. 45/-) for day scholars.

Iti  addition)  tuition  and other fte§„ 
if any, actually payable and the thesis typing 
charjres upto a maximum of Rs. 100/- are 
alto paid.

Ration Allowance 

ShrlmatlRmi ChntaMrttTtShrlmatlRmi ChntaMrttTt
Will the Minister of Defence be please 
to ftste:

(a) whether  itisa fket thafrthe ntion 
allowance given in lieu of ration to Service 
Personnel living outside units lines have 
been reduced consecutively during the 
last tbne years;

(b) if so, what were die iMs preTslling' 
during the last 3 years and the xate pse* 
vailing now; and

(c) the reasons which promnted Qorem- 
menr to rcduce the allowance ?

The Minister of Defence OrganI* 
satiia. (Shri lW)<  (a) Tes, in the 
case of ration allowance given to Anny 
and Air Force personnel.  No redtiction 
has,  however,  been made in tî ration 
allowance granted to Naval personnel.

(b) A sutement is laid on the Table
of the House.  (5«tAppcndsz.VIl.aanBxur« 
No. 20].  ,

(c) The rates of ration allowance sre 
noRD̂ reviewed halfîyesfly based) on 
the cost of rations. As the cost of ratioos
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feU down, the irnte* of ration  allowance 
were reduced accordingly.

Oil Exploration

*1194. ShrlDabhi: Will the Minis
ter of Natural Rcsourcet and Scicnd-
flc Research be pleased to .refer to the 
reply given to Starred Question No. 187 
on the 23rd February, 1956

(a) the progress made so far in wismic 
investigations in locating  mineral oil near 
Cambay (District Kaira); and

(b) the phased programme for  dril
ling operations in this area?

The Minister of Natural Resources 
(Shri K. D. Malaviya)s (a) The results 
of seismic investigation in the Cambay 
region indicate that there is a “structural 
high” near Paldi about 4 miles north of 
Cambay.  The thickness of  sedimentary 
rocks in this area, as inferred from  the 
seismic reflection̂ may be of the order of 
8000 ft.

(b) It is proposed to carry out structural 
drilling to ciepths of about 4000 to 5000 ft. 
in selected places within this area to obtdn 
stratigraphic  information.  If the  drill
holes indicate the existence of larger thick
ness of Tertiary sediments or reveal the 
presence of oil and gas, deep drilling will 
be taken up.
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University Grants Commission

*1196*  Shri Krishnacharya loshit
Will the Minister of Education be pleased 
to state:

(a) the main activities of the Univer
sity  Grants  Commission  during  1955
56; and

(b) the amounts sanctioned by it to 
the various Universities during the same 
period?

The Deputy Minister of Education 
(Dr* M. M. Das): (a) and(b).  A state
ment is laid on theTable of the Lok Sabha. 
[See Appendix VII, annexure No. 22].

Central  Leather  Research  Institute

f Shri D. C Sharma: 
\Shri K. C. Sodhia:

Will the Minister of Natural Re
sources and  Scientific  Research be
pleased to state:

(a) the extent to which the research 
conducted in the Central Leather Re
search Institute, Madras was applied to 
practical use by the Central Government 
or by any State Government; and

(b) the extent to which these find
ings were advertised for the use of the 
general public ?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) and (b).  A 
statement giving  the required information 
is laid on the T̂ble of the House.  [6'«e 
Appendix VII, Annexure No. 23].

Merit Scholarships

/Shri Ram Krishan: 
\Shri Bheekha Bhal:

Will the Minister of Education be 
pleased to state the total amount of merit 
scholarships, given to various public schools 
during 1955-56 School-wise ?
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The Deputy MlnUter of Education
( Dr. M. M. D«): A statement  v̂ing the 
required information is laid on the Table 
of the House. [Se4 Appendix VII, Annex- 
ure No. 24].

Aslan African Students Conference

♦1199. Shri R. P. Garg i  Will the 
Minister  of Education be pleased  to 
state:

(a) whether  Government  are  aware 
that a meeting of the Asian-African Stu
dents Conference  delegation  leaders  at 
Bandung on 31st May, 1956 was adjourned 
by the Chairman, because two rival dele
gates claimed leadership of the Indian 
delegation;

(b) if so, how did the Government 
give permission to two different persons 
claimm̂  the  leadership  of the  Indian 
delegation to go to Bandung;

(c) whether  the  Indian  delegation 
to the Asian-African Students Conference 
at Bandung have the recognition of the 
Government or §uch a recognition was 
not necessary;

(d) the procedure followed for send
ing student delegations to foreign countries; 
and

(e) whether Government exercise any 
discretion in selecting student delegations ?

The Deputy Minister of Education 
(Dr.  M.  M.  Das): (a) According  to 
Government’s information the Conference 
was adjourned due to dispute over delegates* 
credentials and other procedural matters.

(b)  and (c). The  Conference was an 
unofficial one and the  Government  of 
India were concerned only to  the extent 
of granting passport facilities to the dele
gates and observers.

(d)  and (e). A sutement is laid on the 
Table of the Lok Sabha.  [5m Append 
VII, Annexure No. 25).

New Gold Reelis

/Shri Sadhan Guptas 
“** \Shri B. N. Roy:

Will the Minister of Natural Re
sources and  Scientific  Research be
pleased to state:

(a) whether new gold reefs have  been 
discovered  in  the  Kolar  gold  fields; 
and

(b) if so, the probable amount of dcposiu 
of gold therein?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) and (b). No 
new reefs have been discovered within the 
last 5 years.

A sutement giving the required in
formation is laid on the Table of the House.

Appendix VII, Annexure No. 26].

Electoral Rolls in Tripura

/Shri Dasaratha Debi 
“ ®**\Shrl Biren Dutti

Will the Minister of Law be pleased 
to state: .

(a) whether  the  displaced  persons 
will be included in the electoral rolls in 
Tripura for the coming General Election;

(b) when the  enrolment will begin; 
and

(c) how long it will uke to complete ?

TheMinister of Legal Affairs (Shri 
Pataskar)! (a) The question  whether 
and how the displaced persons who will 
bs registering themselves as citizens under 
the  Ci izenship Rules,  1956, could  be 
included in the electoral rolls for the various 
constituencies  for  the  coming  general 
elecrions is under the active consideration 
of GcArernment.

(b)  and (c). This will depend on the 
decision on the question referred to at (a) 
above.

Diamond Mines

*1202.  Shri D. C. Sharma: Will 
th? Minister of Natural Resources and 
Scientific Research be pleased to refer 
to the reply given to Starred Question 
No. 1962 on the 20th September  1955 
and  state  whether  Government  have 
surveyed  other  areas  where  diamonds 
are likely to be found ?

The IViinister of Natural Resources 
(Shri K. D. Malaviya)t Yes Sir. Surveys 
were carried out in the  “pipe** area  at 
Majgawan,  Vindhya  Pradesh;  between 
Majgawan and Kalinjhar in U. P.; around 
Wajrakarur in Anantapur District, Andhra; 
near Mogilipenta in the Kurnool district, 
Andhra; and in the Charkhari area of 
Vindhya Pradesh.  More  detailed  work 
is necessary in all these areas to establish 
the yield of the deposits and to determine 
their workability.

UNESCO National Commissions*'

•1203.  Shri R. P. barĝ Will the 
Minister  of Education be  pleased  to 
state:

(a) whether  Government  are  aware 
that  th? U.N.E.S.C.O.  National  Com
missions of r8 Western Countries have 
admitted that the image of some Asian 
âuntries, including India, as presented 
to th'. School Children in Western Count
ries is badly out of focus;

(b) whether it is a fact that certain 
authors of history books in Italy have 
limited the Indian History to the period 
of British rule only; and

(c) if so, what steps have the Govern- 
m-nt takers or propose to take individually
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or in coiwutation with the Western countries 
concerned to remedy this defect in teKhing
Indian Historyandininterpretingthe Indiw
History and Cuhure to the children in 
those countries?

The Deputy Minister of Eduction 
(Dr. M. M. D«*)i (a) and (b). Govern- 
meQt have no official information.

(c) Docs not arise.

ReMTvation for Scheduled Cattet etc. 
im UaiTcrtitiet

79«e 6hri Bbeeirhe Bktdt  WiU the
Minister of Education be  pleased  to 
state:

(a) whether seats arc reserved  for 
Scheduled  Caste and Scheduled  Tribe 
candidates  in all the  Central  Univer
sities and institutions;

(b) whether  Government  also  pro
pose to reserve seats for Scheduled Castes 
and  Scheduled  Tribes  in  institutions 
Which arc receiving Ceniral  or  Sute 
grants;
(c) if so, whether any enquiry has 

been made in this respect; and

(d) whether  Government  have  any 
agency  or machinery  whereby it  may 
be ascertained that the reservation rule 
is properly adhered to ?

The Deputy MlaUter of Education 
(Dr. M. M. Dae): (a) and (b). Slate 
Governments and Universities have been 
requested to afford  certain concessions 
by way of reservations of seats and reduc
tion in percentage of mark* etc, to candidates 
t̂longing to ScKedulod Castes and Schedul
ed Tribes in the matter of their admission 
to educational institutions.

(c) Replies so far received reveal that 
the State Governments and Uhivertities 
are in general âeemsnt with the sugges
tions and have issued instructions to the 
institutions under their control.

(d) No Sir. It is for the Universities 
and State Governments to look into this 
matter*

Smuggled Betelnuts

732.  ShriN.BeChowdhuryi Will the 
Minister of Finance be pleased to state 
the amount of import duty realised on 
betelnuts smuggled from Eastern Pakistan 
during  1956  so far and later  detected 
in Indian Union ?

The Mlnteter of Repmiiie an4Defenee
Expenditure (Shri A. C. 0«ha): Import 
duty amounting to Rs. 3*07,217/* was 
realised on betelnuts seized in th#* prooess 
of b̂ing smuggled from Eastern Pakistan to 
Indian Union during 195̂ (upto the end 
of June, 1956).  This is apart from the 
quantity of betelnuts seized and confiscated.

mgber rpM

7)3.  ShH N. Be CbofMlhitnrs Will 
the Minister of Education be pleased 
to lay a statement on the Table  show
ing:

(a) the names of Higher Secoiidary 
Schools and  Multipurpose  Schools es
tablished in the West Bengal during the 
year 1955-56 with the assistance of the 
Central Gocemment; and

(b) the amount spent on each ?

The Deputy Minister of Edncation
(Dr. M. M. Daa): (a) and (b).  The 
information has been called for from the 
State Government and will be furnished 
as soon as received.

GoM

7̂4*  V. P. Nayaits Will the
Mimster  of Natural JUmmet  and 
Scientific Reeeavch be pleased to state 
the  result  of  systematic  investiîtian 
carried out, if any in Malabar District of 
Madras regarding the occurrence of gold 
bearing pyrites?

The Miniater of Natural Resources 
(Shci K. D.  MataMriya)i The  known
deposits of gold-quariz associated with 
pyrites are practically all in Wainpd in th? 
Nilra distncr and in the adjointng pan of 
Malabar xlistiict.

InwestigationB so far conducted  on 
these have not revealed the existence of 
rich enough gold-quartz veins or of pyri?* 
which  could  be) economically  worked̂ 
But further and more detailed work is neces
sary.

Integration of Services

795. Shri V. P. Nayar ? Will  the 
Minister of Home  AAdrs be plevsed 
to state :

(a) whether the integration of the erst
while Travanoore and Cochin Govern
ment Services have now been complet
ed ;

(b) the pcindples adopted in  decid
ing  seniority  and the  weightsge  that 
has been given for length  of  service 
in the  respeaive  Governments ;

(c) whether it is a fact that prior to 
the integration of Sutes there was a large 
scale promotion and revision of pay scales 
in  Cochin  Government 55ervice ; and

(d) whether it is also a fact that on 
account of (c) above many persons for
merly belonging to Tnvancore Service 
became juniors to persons in  Cochin 
Service who had entered service on lesser 
scales and had lesser years of Govcrnmem 
service to their credit ?
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Tiu t/UniwUT In the Mlaiatry of 
loa* Aff«ln (Slu4 Dmtar) t (•) The
Ltcgrated Civil and Gradation lists of 
1 the departments have been provisionally 
p̂roved.  The lists of 32 departments 
ave been finalised after diapoaing of all 
ic appeal pstitions.  The lists of the re- 
Lilnmg 9 departments will be finaiiaed 
ym.

(b) With a view to avoiding hardship to 
crsons in either branch, prmciples best 
uited to the service conditions  of each 
epwtment were  evolved.  These  were 
lot exactly the same for all departments 
ittt provided generally for the following :

(1) Pjtts in A  Claas  boanng the
same  or  similar  designation 
with similar duties and xespon- 
îlities were treated as bdon̂ 
gir ,g to the same class even though 
the scales of pay in force in the 
two States were slightly different, 
and

(2) Posts in different  grades in a 
graded system in  each  dm 
carrying more or less comparable 
scales of pay  were  separately 
equated t. e, clerks on  Rs. 125
165 in TraYancoTc and  thoae 
on  R»* 125-150 ^  Cochin, 
clcrks in the grades of Rs. 80
100 and Ks. 100-125 in Travan- 
core and those on Rs. 80-120 m 
Cochin.

(c) Ko.

(d) Does not arite.

Government  Employees in 
Travnncore-Cochin

7J«. Shri "V. P. Will  the
Mini«ter of Soma A«iln be plcMed 
to state:

(a) whether  OcnreimneBt  propose 
to re-examine the  integration  of ser
vices  of erttwhfle  Trewncore  and 
Cochin  Sutes in  view  of the ineqûi- 
ties and hardship caused to tbote 1̂ 0 
were  in  Tr*v«iu»te  Service j

(b) the number of Ex-Trav«ncore' Go
vernment  Employees  who  have now 
become  juniors  to thoae in  Cochin 
Service vnth lesser Government  ser
vice and whose pay aoaks were revis
ed within one year of the integration 
of the two  States ?

The Miniater In the Mlniatry of 
Home  Affnira (Shri  Dntar): (a) No. 
Government xio not consider it necessary 
to re-examine the question.

(b) No record has been maintained of 
the number of employees belongnig to the 
Travancore Branch wno might have be
come junior to those in the Cochin Branch 
with less  service.

Ex*Employeea  of 
Sute '

737* «hri V, P. Nwymr̂  Will  the 
Minister of Home  Afl̂dra be pleased 
to state :

(a) the  number f̂  complaints  and
representations  that  have  so  far  bee 
received from  the  ex-employees  oi
the  Travancore  State  that  they  were 
adversely  affected  by  the  integration 
of services of the Sutes of Travancore 
and  Cochin ;  and

(b) the authority which enquired into 
this  matter and  the authority which de
cided it ?

The Miniater in the  Miniatry of 
Home Affaira (ShrlO«tnr) 1 (a) Total
number of complaints received from the 
erstwhile Travancore and Cochin Branchea 
is 2981.  The complaints received from 
the service  personnel were  not  classi
fied separately.

(b) State  Government  enquired  imo 
the matter through the concerned Heads 
of Departments and -passed final orders 
after considering the merits of the com
plaints.

Accommodation  for  Staff

Mfifiste
_  Shri V. P. Nayar i WiU  the 
inister of Home AffalM be pleased 
to state :

(a) the  percentage  of  non-gazetted 
Government  employees  excluding  the 
police who have the benefiu of Govem- 
ment  accommodation  in  Travancore- 
Cochin  State  on  minimum  rent; and

(b) the  number  of  quarters 1 r«>vided 
for  Non-Gazetted  Officers of the  Sec- 
reuriat  in  Trivandrum?

The Miniater In the Miniatry ofThe Miniater In the Miniatry of 
Home AIDalra (Shri Datar)< (a) 2*4*Home AIDalra (Shri Datar)< (a) 2*4*

Cb) 39 (Thirtynine).

Tmf Soaloa In  Soaloa In ExcIm Dapnrtm  ofDapnrtm  of 
Tnnmncora-CoailnTnnmncora-Coailn

73̂ 'Bkti ▼. P. Wnyar 1 Win  the
Minister of Homo AflMra Homo AflMra be pleased to 
state :

(a)(a) whether it is a fact that the non
Gazetted staff of the Travancore-Cochin 
Sute Excise Department are paid less 
than those in similar grades in the neigh
bouring State of Madras ;

(b) if so» the reasons therefor; and

(c) whether  Government  have  any 
proposal to suitably revise the pay scales 
of the employees of the Excise Depart
ment?

The Miaiatcr  is the Miadetry ofThe Miaiatcr  is the Miadetry of 
Home AIKalfa (Shri Oatar) Home AIKalfa (Shri Oatar) 1 (a) (a) No.
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(b) P(oci.not arise,

Cc) Does not arise.

Dlftrlct Hcadquftrtor BuUdiofi In 
Travancore-Cochla

741. Shrl V. P, Nayar: Will  the 
Minister of Home Affaira be pleased to 
state :

(a) the amount proposed to be spent 
during the President’s Rule in Travancore- 
Cochin  on  construction  of  District 
Headquarter buildings in the State under 
a scheme launched for the purpose by 
the Adviser ;

(b) whether such constructions will also 
include  construction  of  quarters  for 
Non-Gazetted Officers ; and

(c) if not, why not?

The  Minister in the Ministry 
Home  Affairs  (Shri  Datar) 1  (a)
R8.70 lakhs.

(b) Yes.

Cc) Does notarise.

Stair In Travanoore-Coehin
742. Shri V. P. Nayar x Will  the 

Minister of Home Affairs be  pleased 
to state :

(a) the number of persons in “Con
tingency Service** in Government and 
Quasi-Ĉvernment  establishments  in 
Travancore-Cochin ;  and

(b) the scales of pay of the employ
ees in Contingent Service,  as  compar
ed to their counterparts in regular ser
vice?

The Minister in the Ministry of 
Home Affairs (Shri Datar) x (a) 41̂1 
in Government Departments and 3200 in 
Quasi-Government  establishments.

(b) Full  time  contingency  employees 
under Government and  University are 
given the same scales of pay as their coun
terparts in regular service.  Contingency 
employees,in Municipal service get minimum 
wages under .the. Minimum Wages Act.

PrivateCoUejM In T] 
Cochin

. 743. Shrl V. P.  Nayar x Will  the 
Minister of Education be  pleased to 
state :

(s) whether  Government  arc  aware 
that in Private Colleges in Travancore- 
Cochin State, a student is forced to pay 
a “donation**  of Rs. 50 to Rs. 300 de
pending upon the subject  he chooses for 
sludy  in  order to get admission ; and

0>) whether  a  statement  will be 
hid on the Table showing the total am
ount  collected by each ist Grade Pri
vate Coflege, as donation from students 
in the  years 195̂-53 to 1955*5̂ ?

The Deputy Minister of Education 
(Dr.  M. M. Das) ; (a) and  (b).  In- 
foimation is being collected and will be 
laid on the Table of the Lok Sabha.

Colleges in Travancore-Cochin

744. Shri V. P.  Nayar X  Will  the . 
Minister  of Education be pleased* to’ 
state :

(t) whether it is a fact that the pri
vate colleges affiliated to the Travancore 
University  charge  highei  tuition  fees 
from students than the colleges run by 
the  University  for the  same  courses, 
and

(b) if so, the reasons why this ii being 
aUowed ?

The Deputy Minister of Education 
(Dr. M, M. Das) x (a) and (b). Information 
is being coJJectcd an J will be laid on the 
Tabl; of the Lok Sabhi.

Educational Instltutlona In 
Travancore-Cochin

745. Shrl V. P. Nayar: VĴll  the 
Minister of Education be pleased  to 
state:

(a) whether it is a fact that by and 
xatge  Education  Institutions  run  by 
private  agencies  in the State  of Tra
vancore-Cochin  rccruit  teachers  and 
other  staff generally  only  from  the 
community  of which the agency  pro
fesses to be an organisation; and

(b) whether Government will  indi
cate the percentageo fn on-Hindu teachers 
employed  by  Hindu  Edficational 
Institutions and  Hindu  employees in 
service  in  Christian  Educational  In
stitutions ? ,

The Deputy Minister of Education 
(Dr. M. M. Das): (a) Yes,  Sir.  .

(b) The information is not available.
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Iron Ore

7. Shrl  Balwaat Slnhft Mehtai
the Minister of Natural Resources 

and Scientific  Research be pleased to 
state;

(a) whether it is a fact that a new 
Iron  ore deposit of good ĉality  has 
been  lately discovered at Banera  in 
Bhiiwara district of Rajasthan; and

(b) if 80̂ the  percentage  of  iron 
Qontent in it and the quantity  there
of?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a)  and (b). 
No,. Sir.  There is however, a record of 
the occurrence of poor grade ore at Pur̂ 
banera near Kamalpura.

Smuggled  Watches

748.  Shri Ram Krishant Will  the 
Minister of Finance be,  pleased  to
state:  ;

(a) whether it is a fact that a large 
quantity of watches  are being smug
ged from foreign countries into India;

(b) if so  the number of smugglers 
arrested since January,  1̂55  and the 
total number of watches recovered from 
them; and

(c) the nature of steps proposed to 
be  taken  by  Government  to check 
smuggling ?

The Minister  of  Revenue 
iDefence Expenditure (Shri A. C. Guha)t
(a) There  is some smuggling of watcheŝ 
but no positive  evidence to suggest that 
such smuggling is heavy.

(b) 4>5i9 smugried  watches have  in 
all been seized  smce January* 1955 and 
38  smugglers were arrested.

(c) A  statement  showing the mea
sures already adopted to check smuggling 
in general is laid on the Table of the 
Î k Sabha.  Appendix VII, annexure 
No. 27]. •

National Africultttra! Credit (Long
term Operationi) Fund

>. Shri  Shrê Nnrasran  Das  t
le Minister of Fuance be pleased toWillthi 

sute:

(a) the  amount so far advanced to 
various  State Governments out of the 
National  Agricultural  Credit  (Long
term Operations)  Fund; and

(b) the  extent  of participation  by 
State Governments in tne share  capital 
of co-operative credit institutions financed 
from the fund granted by  the, Reserve 
Bank of India?

The Minister  of  Revenue  and 
Defence Bzpenditnre (Shri A. C Ĉuha):
(a) As on 30th Junê 1956̂  the Reserve 
Bank has  sanctioned  Idng-term  loans 
from the National Agricultural  Credit 
(Long-term  Operations)  Fund to the 
following State Governments for subscrib
ing to the share capital of co-operative 
crcdit mstitutiôs in the respective States;

'  ~   ̂ Amount
Sanctioned 
(Rs. lakhs)

Madras
Andhra
Orisia

8
16-67
6-35

The Reserve Bank has also sanctioned 
from  the Fund,  medium-term  loans 
amounting  to Rt. 1*40  crorei during 
1955-56, to the Sttte Co-operative Banks 
for agricultural purposes.

(b) Only the Andhra State, among the 
three  Sutes  mention atx>vê had drawn 
till 30th June 1956,  a sum of Rs. 4-75 
lakhs.  Details  regarding the extent of 
the State's  participation  in the share 
capital of each of the co-operative credit 
institutions thus assistedjare not available.

i Janta Colleges

jfo* Pnndit D. N. Tiwarys Will 
the Minister of Education be pleased to 
state;

(aj the number  of  Janta  Colleges 
established  in  X95̂«56;

<b) the number of such  (Alleges to 
be citsblished in I956-57; ^

(c) whether  there  is  any  difference 
in the syllabus of the Janu  Coneges and 
the ordmary colleges?
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The D«puty MlnlMr of fidiicstkm
(Dr. ML Mu Das)t (a) Four.

(b) Seven.

(c) Yes sir.  There is a  radical dif
ference in the syllabuses which is due to 
the fact that, whereas ordinary colleges 
train their students for University Degrees 
etc., the ]anu  Colleges train persons for 
local leadership in rural areaa.

Grants  fbr  Secondary  Education

751.  Shri D. C Sharmas Will  the 
Minister of Education  be pleased to 
state:

(a) the total  amount jnanted during 
1955-56  to the various States  for the 
eipanslon  of  Secondary  education, 
State-wise; and

(b) the amount actually utilised by the 
States?  I;

Tho Dmutv Mlnlatier of Edatf»tion 
(Dr. M. M. Daa)* (a)  A statement is 
laid on the Table  of the  Lok  Sabha. 
[Sm Appimdi* VII, annemte No. 28].

(b) The information is being coUorted 
from sute Oovemments and will be fur
nished later.

Inatituta of  Armana»nt  StudiiBa» 
Kirkt

75a. Sbri D. C. Sharmai  Wilt the 
Minister of  Defence  be pleased  to 
state:

(a) the amount spent since  the ist 
of August, 1955  on the Institute of 
Armament Studies, Kirki of the Defence 
Science Organisation;

(b) the projects taken  up  by  the 
organisation since then and the results 
•chicvedi and
(c) whether all t he officers of the 

ganiiation ate  Indiana?

Th. MlnlaMr of Dvftace OrgaalM* 
tloa (Shri Tysgl)i (a) The total mount 
spent since ist Msust 1955 to July 1956 
on the Institute ta Annament Studies, 
is R». 5̂1,500  (rupees five lakhs, eighty 
one thousand and five hundred).

(b) As the prmects tafen  up  by 
the Institute are of a clusifled nature, it 
is not In public interest to disclose the 
details.
(c) All the aOcettt empt one who b 

British, are Indians.

#T I

Monnmenta in Rajaathan *

7̂4- 91iri Bheekha Bhalt Will the 
Minister of Education be pleased  to 
state:

(a) the arrangement  for the  repairs 
and maintenance of  monuments of na
tional importance in the Districts of Bans- 
wira,  Dungarpur  and  Partapgarh  in 
Rajasthan; and

(b) the amount spent  for the main
tenance of each of the monuments in the 
above Districts during 1955-56?

The Deputy Minister of Education 
(Dr« M. M« Das)f («) The  monuments 
of national importance  in  the Districts 
of Banswara and Dungerpur are maintained 
by the Union Department of Archaeology 
through  the  Superintendent,  South 
Western Circle.  There are no such momir 
ments in the Partapgarh District.

(b) An amount of Rs. 807/7/-  was 
spent on the maintenance  of  the  two 
temple groups of monuments in Banswara 
District.  Nothing  was  spent  on  the 
monuments in Dimgarpur District.

Technical  Education

Shri  Ram  Krlehant Will 
inister of Education be pleased tothe’il&.

State:

(a) whether the scheme for the develop
ment of technical  education  during the 
Second Five Year Plan has been finalised; 
and

(b) if so, the main features thereof?

The Deputy Minister of Education 
(Dr. M. M. Das)i (a) and (b).  A state
ment  giving the required infomation 
is laid on the Table of the House.  [5## 
Appendix VII, annexure No. 29].

Open Air Theatres etc»

756.
fSardar Iqbal̂ Singhi 
\Sardar Akarpuris

Will the Minister of Education be 
pleased to  state:

(a) whether these is any proposal to 
build open air theatres,  sports pavil- 
lion-eKm-recreation  halls  and  swim
ming  pools in Delhi during the Second 
Five Year Plan period;

(b) if so, the detaUs of this pioposal; 
and
(c) the progress made so far on this 

schsne?

The Deputy Minister of Ediscallon 
(Or. M» M. Das)t (a) No, Sir.

(b) and (c). Do not artse;
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Foreign Students

fSardar Iqbal Singh:
^̂ •̂\Sardar Ĵuurpurit

Will the Minister of Home AflFair* 
be pleased to state:

(a) the  number  of foreign  students 
studying in  India,  who  have applied 
for extension of their  visas during 1956 
so far in order to carry on their studies in 
India;

(b) the  number of extended vises; 
and

(c) the number of applications  ic- 
jectea in this connection ?

The Minister in the Ministry  of 
Home Affairs (Shri Datar): (a) 429.

Central Social Welfare Board

758- rSardar Iqbal Singh:
Sardar Akarpurit

Will the Minister of Education be 
pleased to state;

' (a) the amount of mnt-in-aid  given 
so far by the Central Social  Welfare 
Board to each institution in Punjab and 
Pepsu; and

(b)  whether Government have received 
reports from these institutions regarding 
the progress of their activities?

The Deputy Minister of Education 
(Dr.  M.  M. Das): (a) Six  Statements 
giving the requisite  information  are 
laid' on the Table of the  House. [See 
Appendbc VII,  annexure No. 30].

(b)  No, Sir.  The  institutions are, 
however, inspected by the field staff of the 
Board who submit  inspection  reports 
to the Board.

Libraries in Punjab 

Sardar Iqbal Singht/Sardar Iqbal Sii 
 ̂Sardar Akarpuri:

Will the Minister of Education be 
pleased  to  state  the deuils  of  the 
amounts utilised  for the development 
of libraries during 1954*55 and 1955-56 
by  the Punjab uovernment out of the 
grants given by the Centre?

The Depû Minister of Education 
(Dr. M, M. Das): A statement is laid 
on the Table of the House.  [5*̂ ̂Appen
ds VII, annexure No. 31].

Refagees of Foreign Nationalitias

760.  Shri S. K.  Rasmi :  Will the 
Minister of Home Affairs be pleased 
to state :

(a) the number of reftigees  of foreign 
nationalities in India at present;

(b) their countries of origin;

(c)  whether any special facilities are 
offered  to refugees from countries other 
than Pakistan;

,  (d) the mmiber of persons who were
granted  or refused  political asylum in 
India and why; and

(e)  how many of them were granted or 
refused  India Citizenship ?

The Minister in the Ministry of 
Home Affairs (Shri Datar) 1 (a) to (e). 
The information is being collected and a 
statement will be laid on the Table of the 
House in due course.

Agra #ort

761. Shri R. P. Gargt Will the 
Minister of Education be pleased to 
state:

(a) whether some thefts have taken 
place recently in the Agra  Fort and 
exquisitely  carved  copper  fotmtain- 
head about 2 feet long facing the Jasmine 
Tower of the Fort and scores of precioui 
inlaid stones have been removed;

(b) if so, when the theft was detect̂
,  and the steps taken to bring the culprits 
’  to  book;

(c) whether the theft was due to lack 
of adequate security measures inside the 
Fort; and

(d) if so, the steps since taken  to 
increase,the security measures?

The DMuty Minister of Education
(Dr. M. M. Das): (a) No such thefts 
have been taken place in the Agra Fort; 
only a copper jet about 18 inches long was 
lost during a festival on i8th June, 1956 
in the great rush of visitors.

(b) The loss was detected the same day. 
To further strengthen  the safety  of the 
Fort, the watch and ward staff has been 
increased.

(c) No; it was due to a huge gathering 
in the Fort on the special occasion.

(d) The watch and ward  suff have 
been strictly warned to be more vigilent and 
their stren̂ h has been further increased.

Finds at Arthuna

7«a. Shri Bheefcha Bhali Will the 
Minister of Education be  pleased to
refer to  the reply given to  Unttarred
Question No. 1741  on the  3rd May,
1956  and ntMtc whether the enquiry  as 
to the date of the old relics •found at 
Arthuna in Bans\̂’ara District (Rajasthan) 
has since been made by Government?

The Deputy Minister of EducaHiMi 
(Dr. M. M. Das): Yes, Sir.  The  relics 
do not belong to the Mauryan Period, 
but can  be assiîred to the  iith-tath
century AD.
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Bvlctloiit in  Naliark»tU  Atsam 
OU Field

763. Shrl Rlshang Keishlng: WUl
the Minister of Natural Resources and 
Scientific  Research be  pleased  to
sute:

(a) whether it is a fact that ever since 
the Assam Oil  Company  commcnced 
drilling operations at Naharkatia,  Assam, 
two years ago, people have been cvicted 
from their homestead,  their lands taken 
away and trees cut down;

(b) whether it is also a fact that  no 
compensation  has  been  paid  to  the 
people  so affccted  although  the  rates 
of condensation were finalised  on  the 
24th  February,  1956;

(c) if 80,  the  number of people  so 
affected; and

(d)  the  reasons  why  compensation 
has not been paid to them so far?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) to (c).  No, 
Sir.  Nobody  has  been  evicted.  Cer
tain lands over which drilling operation 
had to be conducted by Assam Oil Com-

ry were taken  over by the Company ,  private negotiations  on payment ’of 
compensation  at  rates  fixed  by  local 
officers which the Assam  Government 
regards  as  fair  and  reasonable.  The 
number of families thus affected was 282 
upto 7th February, 1956.

(d) Docs not arise.

Degree Course in Universities

Shri M* Islamuddin: Will
the Minister of Education be pleased to 
sute:

(a) the  names  of the  States  which 
have expressed their intention  to in
troduce three-year  degree  course  in 
their  respective  Universities  with  im
mediate effect;

(b) whether there is any  State which 
has not reacted favourably  to this edu
cational reform; and
(c) if 80, the reasons therefor?

The Deputy Minister of Education 
(Dr. ML M. Das)t (a) to (c). A statement 
is laid on the Table of the Lok  Sabha. 
[Se4 Appendix VII, annexure  No. 32I.

Scholarships for Scheduled Castes, etc.

Tte Shri  Madiah  Gowda: Will
the Minister of Education be pleased 
to state ;

(a) the  number of applications  re
ceived from boys and girls for the year 
1955-56 for Scheduled Tribes,  Scheduled 
Castes And other backward classes scholar- 
ihips; and

(b) the  amount  of awards  involved 
ia each of the above categories of scholar
ships?

The Deputy Miuister of Education 
(Dr. M. M. Das): (a)  and (b).  A state
ment is laid on the Table of the  House. 

Appendix VII, annexure No. 33].

Ail  India  Adlvasi  Conference

766.  Shri  Sangannax Will  the
Minister of Home Affairs be pleased 
to state  whether there is any proposal 
to hold an All India Adivasi  Conference 
during the year 1956?

The Minister in the Ministry  of 
Home Affairs (Shri Datar): No, Sir.
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National  Discipline  Scheme

768.  Dr. Satyawadi: Will the Minis
ter of Education be pleased to state 
the names of the institutions where the 
National  Discipline  Scheme has since 
been introduced?

The Deputy Minister of Education 
(Dr. M. M. Das): The matter is still 
under  negotiation  with  the  Planning 
Commission.

Mica Mines

76̂ Shri  Balwant Sinha Mehtax
Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state:

(a) the number of mines of mica which 

are in operation at present in Rajasthan; and

(b) the total output of  mica in cwts. 
at present?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) 3S2.

(b) The total output was 16,728 cwts. 
in 1953 20,878 c\̂’ts. in 1954.  The
figure for 1955 is not yet available.
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Buildings  in Travan- 
core-Cochin  .  .  1377

742.  Staff  in Travancore-
Cochin  .  .  .  1377

743.  Private Colleges in Tra-
vancore-Cochin  .  . 1377-78

744*  Colleges  in  Travancore-
Cochin  .  .  .  1378

745.  Educational Institutions in
Travancore-Cochin  .  1378

746. Mineral Deposits  .  .  1378-79
747. Iron Ore  .  .  .  1379
748. Smuggled Wathces .  .  1379-80
749.  National  Agricultural

Credit  (Long term 
Operations)  Fund  .  1380

750.  Janta Colleges  .  .  1380-81
751.  Grants for Secondary Edu

cation  .  .  .  i3gi
752. Institute of Armament

Studies  Kirki.  .  .  13R1
753. Naval Bases  .  . .  1381-82
754. Monuments in Rajsthan  .  1382
755. Technical Education  .  •  1382
756. Open  Air Tlieatres  etc.  1382
757. Foreign  Students .  .  1383
758. Central Social Welfiur

Board  .  .  .  138̂
759.  Libraries in Punjab  .  1383
760.  Refugees of Foreign Na

tionalities  .  .  .  1383-84
761. Agra Fort  .  .  .  1384
762. Finds at Arthuna  .  .  1384
763.  Evictions  in  Nahurkatia

Assam Oil Field  .  1385
764.  Degree Course in Univer

sities  .  ,  .  1385
765.  Scholarships for Scheduled

Castes etc. .  .  .  1385
766.  All India  Adivasi Con

ference  .  .  .  1386
767.  Scholarships to Scheduled

Castes etc.  .  .  1386
768.  National Dtsdpline Scheme  1386
769.  Mica Mines  .  .  .  13S6



LOK SABHA DEBATES
Dsted..,—'•-

(Part II—Proceedings other than Questions aiitf Answers)

{'Uf'hXoi,

3581

LOK  SABHA 

Friday, 17th August, 1956

3582

MESSAGE FROM RAJYA SABHA

Secr̂tair: Sir. I have ip report the 
following message received from  the 
Secretary of Rajya Sabha;

Fhe Lok Sabha met at Elev̂ of the 
Clock.

T Mr.  Sp e a k e r  in the Chair] 

QUESTIONS AND ANSW2RS 

(See Part I)

‘I am directed to inform the Lok 
Sabha that the Bajya  Sabha, at its 
sitting held on the I6th August, ld56, 
has passed the fcrflowing motion ex-̂ 
tending the time for presentation of 
the Report of the Joint Committee of 
the Houses on the Copyright Bill, 1955:

12.4 P.M.

PAPERS LAID ON THE TABLE

D e c l a r a t io n s o f  Ex e m p t io n  u n d e r 

R e g is t r a t io n o f  Fo r e ig n e r s  Ac t

The Minister in the  Ministry  of 
Home Affairs (Shri Datar); I beg to
lay on the Table a copy of each of the 
following Declarations of  Exemption 
under the proviso to section 6 of the 
Registration of Foreigners Act, 1939, 
namely:

(1)  1!24|56-F. L, dated the  9th
April, 1956 (2 Declarations)

(2)  1|59|55-F. I., dated the  17th
April, 1956 (18 Declarations)

(3)  11281.56-F. I., dated the  24th
April, 1956 (1 Declaration)

(4) Il32j56-F. I., dated the 4th May, 
1956 (2 Declarations)

(5) I j31!56-F. I., dated the 15th May, 
1956 (1 Declaration)

(6) lj38156-F, I., dated  the  26th 
July, 1956 (7 Declarations) [Placed 
in Library See No. S-343/56.

MOTION

“That the time appointed for the 
presentation of the Report of the 
Joint  Committee of the  Houses 
on the Bill to amend and consoli
date the law relating to copyright 
be extended up to the first day 
of the next Session”.’

PETITION RE INDIAN RAILWAYS 
ACT AND RUÎ S THEREUNDER

Shri B. S. Mnrtliy (Eluru): I beg to 
present a petition signed by a peti
tioner relating to the amendment of 
the Indian Railways Act IX of  1890 
and the Rules framed thereunder.

BUSINESS OF THE HOUSE

Hie Afinister in the BOnlstry of 
Home Affairs (Shri Datar): With your 
permission, I rise to announce on be
half of the Minister of Parliamentary 
Affairs, the order of Government busi
ness in the Lok Sabha for the  week 
commencing 20th August, 1956. After 
the conclusion of legislative business 
set out in today’s order  paper, it is

438 L.S.D.
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proposed to bring forward the  fol
lowing items of business next week:

Bills for consideration and passing

1. Industrial Disputes (Amendment) 
Bill, as passed by the Rajya Sabha

2. Jammu & Kashmir (Extension of 
Laws) Bill.

3. Government Premises (Eviction) 
Amendment Bill, as r̂ orted by  the 
Select Committee.

4. National Volunteer Force Bill.

5.  State  Financial  Corporations 
(Amendment) Bill.

6. Newspaper (Price & Page) Bill, as 
passed by the Rajya Sabha.

Financial Business

Voting of Supplementary Demands for 
Grants for 1956-57 and  Demands for 
Excess Grants for 1951-52.

It is proposed also to provide for a 
two-hour discussion on the situation 
in the Naga Hills during the  course 
of the week.

I am also in a position to announce, 
Sir,  that  the  Constitution  (Ninth 
Amendment) Bill will be brought up 
for consideration in this House  on 
Monday, 3rd September.

BIHAR AND WEST BENGAL
(TRANSFER OF TERRITORIES) 

BILÎ Contd.

Mr. Speaker:  The House will  now 
take up further clause by clause con
sideration of the Bill to provide for 
the  transfer  of  certain  territories 
from Bihar to West Bengal and  for 
matters connected therewith, as  re
ported by the Joint Conunittee.

Shri M. P. Mishra was in possession 
of the House.  Hon.  Members  can 
Bpeak  on  the  amenclmenits  relating  to 

clauses 3 and 4 and also the  clauses 
and any new clauses in relation  to 
them.

ô siolTO(itTKw q̂f̂ ): 

^  «nr   ̂ t

 ̂  I  ?jT3r

T|t ^

 ̂    ̂ ft t  ̂ H5T ̂  ^

qrff qr

^

w  ̂ 5RT qr€f TT  t r

^ ̂   'STRTT ̂  ^

^   ̂^ m

 ̂qvii?0 ̂    ̂ ferr

5̂rr̂ ̂   f ■,  w ̂ TRt  ^

 ̂̂  ̂   qr  |

 ̂ ’TT  I I
 ̂ ̂ 'Sft j

^   T̂PTT  I

iT̂rn̂ %  ^

f  TR% ̂  ̂  ^

% ĤTT  ^  ̂?rtT

 ̂  ̂  ̂fpnifr

TT58T ̂»TT ̂ ̂   ̂  ̂̂ I

 ̂  ̂  ̂0« ’9FH

1  ̂  fr̂

%  ?ft TT̂ ^

SITT 'TT  I
5?rr  <̂TT   ̂ ̂  ̂   ^

*r eft THF̂ ̂  f  HRT

 ̂?TPT?mT 5T|lf   ̂ I  t

 ̂ *FT ̂?W5TT
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W  ̂    ̂ fW «TT,

 ̂w   u

^ ̂ ŜSTPR ?f?cJT ̂  ̂'H5R ̂ ’sfl' ^

m m ,

Wl̂  2F>  ̂  ̂3n̂T?t %  ?

ftfTT̂   ̂ ̂  f̂ r I   ̂ ̂

?T»T̂ ̂ I

«R  (sft «nfiR  wsft) :

 ̂  ylx ’5p%̂ ̂  ^

 ̂  IH   ̂’Tm,  ^

W  ̂  ̂ T̂JRTT  I

Shri V. G. Deshpande (Guha); On a 
point  of  order.  When  the.  States 
Reorganisation Bill was being discixs- 
sed, the Chair had given a ruling that 
no reference should be made to the 
firing or the looting or shooting inci
dents in Bombay and  other  places. 
May  I  know  whether  all  these 
incidents can be discussed at the time 
of this Bill, and whether a separate 
ruling wilj be given in this case?

Some Hon. Members: It is a new
incident.

Shri V. G. Deshpande: We  have
heard  many things, that the pet̂le 
are doing this, or that the police are 
doing this..........

Shri M. P. Misfara: I was referring 
to an incident that took place only the 
day before yesterday  in  Khandesh* 
where a Congress leader was holding 
a meeting, .2md he was almost stoned 
to death by the members of the Com
munist  Party,  who  held a  rival 
meeting just adjacent to that  meet
ing.

Shri  Sadhaa  Gupta (Calcutta 
South-East); Incorrect.

Shri V. G. Deshpande: While speak
ing on  this  Bill, can we talk about 
firing in Patna?.........

Mr. Speaker: So far as the Bombay 
firing was concerned, there was the 
desire for a judicial enquiry into the 
matter. There were allegations on 
one sides and counter-allegations on

the other side, and  hon.  Members 
were saying ‘I have got evidence on 
this side*,  ‘I have got evidence on 
that side’ and so  on.  Enough had 
been said about those firings, and I 
thought that was to stress the need 
for an usual enquiry.  However, this 
is not the  place  where  a  judicial 
enquiry could be asked for and had. 
There is another forum also, namely 
the local legislature, where the matter 
could have been  brought  up.  So 
far as this matter is concerned, the 
point is whether these people can live 
together, and what difficulty is there 
standing in their way.  There may be 
a casual reference to an incident that 
happened yesterday or the day before, 
without going into the details of it.

Shri Sadhan Gnpta: This incident 
was not in that area.

Shri V. G. Deshpande: This was in 
the Bombay State.

Mr. Speaker; I thought there was 
another Khandesh in his own State.

Shri V. G. Dê pande: He is refer
ring to Shri Pataskar’s constituency.

Mr. Speaker:  Hon. Members'will
kindly refrain from referring to inci
dents in other States.  So far as the 
other States are concerned, they are 
in charge of good men to take care 
of them.  There are other hon. Mem
bers  who  may  take care of those 
States.

Shri M. P. Mishra: It was a fresh 
incident that I was referring to.

Mr. Speaker: True;  it  may be a
fresh incident.  But what happens in 
Khandesh  in  Bombay is not to be 
referred to here.

Dr. Rama Rao (Kakinada): On  a 
point of order.  Can a false statement 
be made about the Commimist Parĵv 
saying that  they  stoned  a  r- 
almost to death, which, if it 
must  be  under  investjf ̂
Can the hon. Member   ̂„  
Communist  Party  ’  ^ ̂ 
ahrost to death   ̂ fŵTT ^
false   ̂  ^
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Shri M. P. Mishra: It is correct.  I 
have received statements from Maha
rashtrian friends.

Mr. Speaker: That statement also
is on  record.  Both  the statements, 
for and against, are on record.

Now, hon. Members  will  confine 
themselves to the question whether 
any portion of Bihar ought to be given 
to Bengal or not.

ifo STo

 ̂^  ' 

 ̂ vT*r, ̂   w  %̂nsr >J|̂y 

%  TT JTRT ^

>nwt̂ifwr 

5tt̂   ̂̂  ̂

 ̂  ̂ f̂Nf I   ̂  ^

# Bo ^  ^

 ̂ apT ̂  qr  ̂ ’t, ̂

I r̂f+H  ^
 ̂  p̂r f I

inw f̂nTTTT ̂   »T̂

% Hi<4  *1̂

V7«Tr M̂df  ̂I   ̂ >̂nT
f I

Shri Sadhan Gupta: On a point of 
order.  Is the Communist Party’s line, 
or whatever  it  is, under discussion 
here?  Well, let us have a debate on 
it. .

Shri M. P.  MiiAra: Those  hon. 
Members will always attack the Cong
ress, and when those who have  been 
attacked....

Mr. ̂Speaker: Order, order.  So far 
>s any particular party is concerned, 
*̂*“’ews can be referred to; any Mem- 
porteûTiging to any other party can 
Shri M.'iommunist Party is wrong, 

of the Housfcissue is concerned'.  The 
fl;»eak on the su» relevancy.  It must 
clauses 3 ard 4 anVŝue on hand, and 
and any new clauses v. Their views 
them.

are wrong. They are partisan. They 
have not looked into this matter. They 
never went there. They never ascer
tained the facts’. All this can be said 
for and against the Commimist Party.

Shri K, K.  Basu (Diamond Har
bour):  As  for that, we shall deny it. 
But the hon.  Member said something 
else.

Mr. Speaker: A general attack on
the Communist Party is not called for; 
of course, during the election time, it 
can be done.

Shri K. K. Basil: Let us have one 
day for it.  We are prepared to listen 
to it.

Mr. Speaker: Hon. Members will
confine themselves to this issue, and 
they can say  that  the  communists 
have got different views.

ifo sTo firsr :

 ̂  ̂  t  >Tm 

 ̂fjRT TK 3rp̂  ̂^

5FT  4<rcrTu 

^

wp:  iHTwr tk

ft ̂  ̂   ̂ 5TRf %

 ̂«Tî ...........

Shri K. K. Basu:  It is  a  wrong 
statement.

ô ̂ 0 fim :

   ̂  ̂  ̂^
I aptf ?TT̂ 

 ̂ ̂   f5Fin̂T*nr v   ̂ ̂

 ̂5n?r lit jf
T̂o ?iTTo +r*î H  ̂  ̂«rr̂ < ̂*rr«TT 

3̂̂ %T  Tift  ^
Tsf\ ’TR  ̂irm % ̂tstr

 ̂̂  ̂3THT  I SFT ̂  ^
«rr ?pr ̂ nrr ̂  ̂
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’ITT# W   ̂ ̂  ^

I I   ̂  qî Tf̂ ̂  f I   ̂  ̂

#?Rt,  aft?:# >̂T f ?rtr

»̂T% «♦!<;  'dTK.  f̂ l̂T %

I I   ̂   ̂ f I

Vtf  'T̂ +̂ T̂T f% cTTiffînT ̂

«PTT̂ %  ^̂PTT

 ̂   ̂ ̂  ̂ TRTqr^3^T  ̂

T̂RT ̂ rf̂ I   ̂ iTRT 

f% ?mT m̂9i «i<ii»i  ̂ frr»T 3?%̂ 

%   ̂  sr̂  ̂ ^

 ̂ r̂f̂, TRT  I I

t  ̂  ̂I

 ̂  3t̂  I  %f̂*«T  ^

t f% ̂  % ̂f̂n" 4<Mr >TFTT 3Tt̂ 

 ̂I  ̂f% «i«mi f̂rnn

r̂r̂ 5|fr wft ^

T̂HT  ?3jH ̂   f̂t’T 5TRT  f I 

*RT ^ «(ia   ̂  ̂ ^

% tft’ft  ̂  ̂̂  5TT̂ f ?

m f̂rd̂  ̂ 

t ?  ̂̂  t,

«̂if̂ N̂»n I I fv̂pnhr  ̂̂  t̂3T 

m  t I  ̂ ftrfi

R'l n̂nr ^̂ %vfhft̂ 7pr '>inh 

 ̂ TRTTf̂ mrr % sirnsrTT qr ^

^ t̂3T f  ̂  (m<\̂\ ̂ ) ^

1̂ I I A  f

'̂ )  «îlH  % <1̂

T̂TT̂ ^ ̂  ̂  tm ^

V t # I   ̂    ̂TR %  ^

n̂̂,   ̂  ̂f% 5̂fwiTT % ̂

 ̂'jĵi '5?n̂ %  wnft «Tl̂«i 

 ̂  f,  '*̂® srf̂RRf  ̂  ̂ f 

^  ĴTRT  t,  ̂^

Î̂ Rt ̂  ̂  ̂  ̂  % 5Ffif  ?ITT 

=5TT̂ I ?|1t fWĤH  ̂SSTHT ?o
?rf̂!W  ̂  ^ 3mw  ̂ 3̂TPrr

f ̂  ̂  ̂    ̂̂ff*T,  sftf

5T̂   ̂  f% 5TTT

T̂T̂ TiT̂ =̂ 5̂!T̂ I

-̂H+l *i>̂<  I  ^
% ?n=̂, îfff̂ ̂   ^

»̂TR% f I ̂  ̂fhr̂ f % t̂ o  ?TRo

#o JT  ̂ %,  v̂+H #  ̂?rq̂

»îII   ̂%, 4̂llri<| 52TRT sîist

 ̂  ̂fir% % ̂  ifrnr  i

 ̂̂  '*TR   ̂«rRf ̂

=  ̂%   ̂ 11 

 ̂ t̂jttt =̂t̂  f f̂F ?R ̂  ̂

r̂TRTf #  % % I  t̂ o ?TKo

ô  ̂ 'jTRTT t,

.'jft ̂  ̂   t,   ̂  t

T̂o ?nTo ^© (tt̂

goffer wn̂ )  %  % ?n  ̂qr

W   j  I

Shri M. K. Moitra (Calcutta north
west): Is   ̂:̂»parliamentary?

Mr. Speaker:  The ;ion. Member did 
not say that any Member is a 

That is all right.

iTo Slo fim :  ĴTTfy

 ̂rTTO ̂  T̂T ̂ TK  f f̂

fJT  ̂  ̂ fw I Tryq̂ ĤlaH

% ^mu: qr fw | i 

 ̂f̂ *l  Îd  ̂rt  ̂ T̂T̂iTT

% ̂TT̂   ̂   ̂Rl̂iR̂ri %

r̂nTR  1̂  t  •

f »%r̂ 4  ^

(̂ T̂PTRt N̂«1> f̂TVR) 

iRif  ̂̂ I  f̂nr ̂  ̂
gsfhr  % '3T5T   ̂̂ I

 ̂ 3̂T̂  ^

f̂ K̂  ̂ W f̂PT   ̂ ̂ <T»̂̂ 

^   fw  ̂   ̂5R5T

STRT I îrfW ̂Tft  r«l̂K ̂
R̂FT  |,  ̂m ̂  ̂  ^

W   ̂   ̂  ̂ 5TRW %
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^  I   ̂   ̂ fer  ̂^

I 1  ̂  ^

 ̂  ^

spT sTT̂ ^

5TRT  ?r*R   ̂ ’pITRT

 ̂   ̂   ̂ I ^

TC ̂  ̂ n̂TR 5T fw

 ̂ % W-   ̂  n̂%

1̂̂ 0 mTo ^

?flT 5RTR feJTT  ̂W ^

 ̂ 5Tf̂ I  P̂TR̂T̂,
 ̂  ̂̂

?ftT  ̂  ^   ̂ ^

 ̂’TfTÔ ̂ ̂   ̂  ̂  ^

% f   ̂?TT̂ I ̂  I

 ̂ =5nf̂ I 3̂?niT 2?̂ ̂
?TT   ̂?mT

"?rrf̂.............

Shri Sadfaan Gupta:  On a point of 

order...

Shri M. P. Mishra: I am not giving 

way.

Shri SadJian Gupta: It is a point of 
order. He must give way. My point of 
ordec is whether the proceedings in 
the Rajya Sabha can be referred  to 
here. What a Member said in  the 
Rajya Sabha cannot be referred  to 
here.

Mf; Speaker:  What happened in the 
Rajya Sabha need not be quoted.  He 
need not say ‘Rajya Sabha'; he may 
say ‘in the view of an hon.  Member 
there’.

IT© S(o

t ̂   ^ Tnr̂ ̂  ̂  t‘ »

«TT  ^

# fsnrpsfr 5:

^  ̂ TfRT̂ ̂  fW ̂   STT̂ 
SFTRT T̂HT I  IfmW ̂ 'WTHf
«TT irk 2T̂ «Swr 
% |?rr «TT I   ̂ inp!̂

•T ferr  ^  5TT̂

«PTnr ̂5TR % ̂  ̂ f ̂  ^

Oi{r   ̂ ̂ ITT̂ W

?fh:̂  T̂Timff % ?rmTT qr srpcrf 
 ̂T5FTT   ̂   I  ̂n ^

3ft i%  ■*ft  '»ii*î

 ̂f+ 'd»l*h[  1̂*1 Ml *̂*l f̂RT d  I

t'   ̂ fefTFT ̂ ̂  ̂ TPT) ^

 ̂1% ̂  TO qr ̂TTT ̂  ̂  

iPTm %  ̂  ̂  ̂ \ f̂iTcRt

 ̂ qr  fjRpft ̂
(̂ranc r̂ )̂ #  ̂  |f t,

fiRRt •jft TO ̂3W5[ 5̂ cRqj ̂ ̂  
^ f ?rh: fjRFft ̂

 ̂d<4>  ̂ ^   ̂ ^

«lla  ̂̂ TR>  ̂̂   ̂ ^

 ̂ I;, ̂3̂ qw
^  I,  3̂̂  T̂tTT   ̂ ^

?frf̂ ^ t I   ̂̂  ̂  t
 ̂ qr arrwrfer  |,  ̂
3FTO ̂rT?!T = '̂t rR-5T̂ ̂rmr

5FT ê»al f I   ̂ ’fK 
T̂TTTT  I t  =5TT̂ g
spiT   ̂ ̂FTtf VTT̂ %

 ̂̂Ftf ♦iN'IH  ®PTT  t̂̂’ncri

^   I ?flT W ̂   (̂ TT̂)

 ̂ ^ ̂1 ft,  3TRT
'Sr̂  t ?rh: ̂   f̂ n̂: %

f, TOT  f I  ?fh: ^

%  t  % 5r% ̂qjRTT
 ̂I w   ̂̂TfT !T̂ f
qr ̂  Mtot  ts p f i

#■   ̂  ̂ JT̂ jpt̂rrT t ̂

5TT̂ TORTTt I, qqr
f̂TRt TORKt ̂   ̂2Tf pT̂r
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 ̂  ̂ fsFTI *̂rPT

Iwt  %, fflRT 
% fST̂  % ̂   ̂ ^
T|t I ̂HTiT̂   ̂¥hlcT ̂ $3[ Vk

 ̂I  'd̂«T»r 4̂ Hi ̂ ’=pnr #

5TRTT I,   ̂ t I
 ̂M[ĉ<   ̂!

H illM+'t  «ia<iHi  ^

% TRT   ̂ ^
 ̂ f I  «rrrw%̂ ^   ̂fn̂ M

%   ̂ TR̂ =̂Tf̂ «TT ̂
 ̂ 5TT  t I t  =5TT̂
g  wr   ̂ ^
?:fr I MTf+T̂R W ’!TT I q-? ̂  f -̂ 

=̂̂TFT  ̂̂  ̂ I   ̂  frt’?

 ̂  fan  ̂ ^    ̂  5PTT̂  HtI

■fn̂ ̂STT̂ ̂ ^
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*fHKl ^   ̂t I  ̂̂
T̂R̂ ̂f̂f«l̂K JT 'ddHf 
 ̂ 1  ̂f̂Rnr 3ftr ̂  ̂r̂ R̂TT 5 gin" 

I ?5fk ̂  ̂   ̂̂  «TT I
?ITT  ̂̂  I % f««̂K %
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f I  7PT  f :

“The only question is the  pace 
and the time  when  the  further 
instalment of our demands may be 
made and achieved.”
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Vfffv  #  I  ^

T?:  I I

Shri  N.  C.  Chatterjee  (Hooghly): 
Mr. Speaker, Sir, I deeply regret the 
tone and temper of the speech of my 
hon. friend who has just resumed his- 
seat.  Bengal’s claim is  not  based 
merely on idealism and sentiment or 
mere communistic proclivity. It is an 
entirely fantastic charge and is a com
plete  misrepresentation (Interrupt 
tion).  If my hon. friend who be
longs to the Congress had cared  to 
look at the S. R. C. Report he would 
have found out that the  minimum 
demand  was put  forward by  the 
West Bengal Pradesh Congress Com
mittee.  What did the West Bengal 
Congress Committee want?  I am 
reading from paragraph 673 of  the 
Report.

“The  West  Bengal  Pradesh 
Congress Committee on the other 
hand claims at present an area of 
ab<>ut 13,950 sq. miles involving 
a population of  about  6-7 mil
lions.”

l̂ ere is no  communist nor  any 
mem̂ r of the  opposition parties in 
the Government of Dr. B. C  Roy 
What claim did  that  Government 
t̂ forward?  The  Government of 
West Bengal confined its claim to a 
smaller area of 11,840 sq. miles in- 
v̂ vmg a population of 5 7 millions 
What the S. R. C. did was not fair, 
nor even just.  It  gave us  only a

minimun, de
mand of Bengal and it was  purely 
based on justice, fairplay and equity

Our quarrel is not with Bihar; our 
qûrel is not with  the  people  of 
Bihar; our quarrel is not with  the 
Government of Bihar. Our quarrel is 
deep-seated; our animus is  against 
British  Imperialism,  which  delibe
rately played a dishonest  role  Our 
quarrel is with Curzon; our quarrel 

Hardinge  and 
agamst those who partitioned Ben-

yL the partition.
You Itnow the Bengalis lived in  a 
region which was a compact linguis- 
tac  area.  Today  the  Congressmen 

principle
is all bad.  But the Indian National
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Congress  in  its  conjoint  wisdom 
5tood by Bengal in those dark days 
4>f Imperial repression and bureucra- 
-tic torture when  Bengal  uniurled 
the banner of freedom and reŝ t̂ 
that artifical partition.  That a -̂ 
îal partition was simply created to 
cripple the Bengalis, to disrupt  our 
homogeneous and compact  cul̂ l 
tinity. and an integrated race, 
is why they did it.  We rebeUed 

against that.

sir. in the great speech of 
Merely  deUvered in  the  British 
House of Lords, he thundered  md 
raising his voice he said, *Let Surendra 
Nath  Banerjee  shout; let  Bepm 
Chandra Pal shout; let Bal Gangadhar 
Tilak shout; let even the Punjab Lion, 
l̂japat Rai shout, but this partition 
is a settled fact; it shall never  be 
unsettled.  But due to the  conjoint 
efforts of our great people,  backed 
t>y the great  patriots of  different 
parts of India, we could annul  that 
partition.  But, at that time, in order 
to penalise us, in order again to dis- 
xi4>t us, they resorted to this crude 
device, this unjust device, this dis
honest device.  What is this dishonest 
device?  It is the device of adding 
Bengali-speaking areas to other con
tiguous Provinces.  You may laugh 
at Dr. H. N. Kunzru; but you can
not laugh at the facts of history. You 
can laugh at Sir Fazl Ali or at  Dr. 
Panikkar; but, you cannot ignore the 
basic facts of recorded history. The 
fact of history is this.. Deliberately, 
purposely, wickedly and against  the 
protests of Bengal’s leaders,  against 
the  protests of  Bihar’s  leaders, 
against  the protests  of the  Indian 
National Congress....

Shri M. P. Mishra:  But you never
protested till the British were here.

Shri N. C. Chatterjee: ......against
the protests of all national  leaders, 
the British Imperialists tried to crip
ple Bengal and they deliberately tried 
io convert  united  Bengal  into  a 
Muslim majority area.  Therefore, 
deliberately and  perversely,  they 
deducted  some  Bengali-speaking 
st̂ s and gave them to  contiguous

provinces. At that time we  protest
ed, the Congress protested, the Bihar 
leaders protested.  The moral duty of 
national leadership today is to  undo 
that wrong, to redress that great in
justice.  Our animus is not  against 
Bihar.  It is entirely  wrong and a 
complete misrepresentation to say that 
some communist  mischiefmakers are 
doing all this.

My friend was talking about  one 
State and another.  I am just coming 
from a city with which is associated 
the  sacred  memory  of  Mahatma 
Gandhi and Sardar Patel.  That city 
is today suffering from great frustra
tion and resentment. Do not  convert 
Calcutta into Ahmedabad; do not for 
Heaven’s sake convert Bengal  into 
Gujarat  and  throw our people into 
misery and resentment and frustration. 
I am not making a narrow, technical 
or merely linguistic approach to this 
problem.  But I am appealing to this 
House.  You  may  have a  giant’s 
strength; you  may be a  sovereign 
Parliament.  I talked to leading Cong
ressmen in Ahmedabad; I  talked to 
leading representatives of the Cong
ress Press, to the editors of nationalist 
papers; I talked to indu ;trialists, capi
talists and so on. Every one of them 
there is deeply resenting this attitude 
that Parliament which has got a giant’s 
strength should have behaved like a 
giant.  You  have  got  a  gaint’s 
strength; if you like, you can deprive 
Bengal of everything. Will that  be 
fair; will that be just and  proper? 
What are you saying?  You are saying 
that this Report is dishonest. What is 
this Report?  The S. R. C. Report says 
that it is a predominantly  Bengali
speaking area.  What is wrong there?

Pandit D. N. Tiwary (Saran South). 
It was based on wrong facts.

Shri N. C. Chatterjee: I am defini
tely saying that it is not wrong. They 
have said, ‘Even  according to  1951 
census, the Bengali-speaking majority 
in the rural area of Purulia will  be 
about 55 per cent (as against 28 per 
cent, of the Hindi-speaking people).* 
Now, kindly  remember the  words, 
‘even according to the 1951  census.* 
Why are they saying this?  What Is
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the good of trotting forward for the 
consumption of Members of  Parlia
ment certain distorted figures in 1956? 
The 1951 census was challenged as un
fair, cooked up, manipulated, unrelia
ble, not only by West Bengal but by 
Bihar also.  You will see the definite 
verdict of the S. R, C. It is not fair 
to say that Dr. Kunzru has  misbe
haved.  It is a recorded fact.  What is 
that fact? The fact is found in para- 
^ph 644.

“The mother-tongue data of the
1951 Census have been challenged
by both Bengal and Bihar.”

Therefore, what is the good of say
ing ‘according to 1951 Census’?  My 
friend Pandit Thakur Das  Bhargava, 
I am told—̂I was not here yesterday 
—was misled by this summary. It has 
been given in one of the  dissenting 
minutes, on page xxxvi, that in Jhalda 
Hindi-speaking population is 79:2 per 
cent and Bengali-speaking population 
13-1 per cent.  It is entirely wrong. 
For Heaven’s sake, I appeal to  the 
Parliament to understand that  these 
figures have been manipulated or re
asserted out of the figures which stand 
condemned—̂not by Dr. B. C. Roy, not 
by the West Bengal Congress  Com
mittee, not by the Hindu Maha Sabha, 
not by the Communist but by every
body, by the Bihar Government, by 
the Bengal Government, by the Bihar 
Congress and by the Bengal Cong
ress.  What is the good of wasting 
the  time  of  Parliament  and 
saying  that  according  to  1951 
Census—by some re-assortment of the 
data made in 1956—that 79*2 per cent 
of  Jhalda  is  Hindi-speaking  and 
only 13‘1 per cent. Bengali-speaking? 
Proceed on to the 1931 Census where 
there has been no challenge, no ques
tion of political manoeuvring, and no 
question of States reorganisation. Ac
cording to the 1931 Census—I  have 
got the figures here—ih the  Purulia 
Sub-Division, Bengali-speaking popu
lation was 10,46,653 and the  Hindi
speaking  population  was  62,269. 
Therefore, the Bmgali-speaking popu
lation was 81.15 per cent while  the

Hindi-speaking population in Purulia 
Sub-Division was 4*83 per cent. What 
is wrong when Pandit Kimzru  and 
Dr. Panikar said “Leave aside  those 
diluted figures, leave aside the figures 
which have been challenged both by 
Bihar and Bengal, both by the Con
gress Committees of Bihar and of Ben
gal, both by Dr. Roy’s Government 
and by Dr. Sinha’s Government, go by 
earlier figures, which are 81‘15  per 
cent and 4*83 per cent in 1931”? You 
may remember that last time when I 
had the privilege of addressing  this 
House, I pointed out to you that there 
have been sensational  and  almost 
miraculous figures giv̂ in 1951 Cen
sus due to some manipulation and that 
we have been the victims of  such 
manipulation in Bengal under  Mr.
Suhrawardy’s  government.  You 
know  what  happens  when power 
politics gees  into  census  enumera
tion.  In that sub-division, Purulia, 
in the intercensus period, the Hindi
speaking population has gone up by 
707-99 per cent.  The West Bengal 
Congress  Committee  and  other
bodies  that  appeared before  the
States  Reorganisation  Commission
pointed out that it was  something 
like a miracle.  It is a biological 
impossibility.  It cannot go up to 
707 per cent, in the intercensus pe
riod.  Therefore, they rejected  it, 
I mean the Commission  rejected it 
and stated that even according to the 
1951 Census, it has a dominant Ben
gali-speaking population.  They have 
recently published  a book  entitled 
Census  of  India,  1951,  Language 
Handbook—that has just come in— 
on the Manbhum Sadar  (Purulia), 
Manbhum  District.  These  figures 
which are now put forwEu-d—̂I  will 
not  say  misleading—are  creating 
some kind of confusion.  Kindly see 
the Introductory Note of this L̂ gu- 
age Handbook.  It says;

“After the 1951 Census Sorting 
Operations, the Census slips  of 
the districts of the  Chotanag- 
pur Division were kept in boxes 
and gunny bags and stored dis
trict-wise in a building at Hazari- 
bagh.  The Census slips  of the
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remaining districts  which  fall 
under  the Bhagalpur  Division 
were stored in one of the empty 
barracks  of  the  Bhagalpur 
Camp Jail.  The transference of 
Census slips from other  build
ings to the place of storage by 
unskilled hands has resulted in 
the mixing up of the slips of dif
ferent tracts in many cases.......
Some slips had also been eaten 
up or destroyed by white ants 
and other insects.  These difficul
ties  were sought to be overcome 
by  reference  to  the  National 
Registers of Citizens  which were 
prepared  by  the  enumerators 
simultaneously..........”

Therefore, they admit that between 
1951 and 1955, when this re-sorting 
was done, many slips were lost and 
some kinds of National Registers of 
Citizens—I do not know what they 
are—were  referred  to. But  even 
there,  the  Superintendent  of  the 
Census Operations has  stated  that 
‘‘There are also a few cases in which 
a majority of the slips were missing 
and the N.R.C.  (National  Registers 
of Citizens) was also not available”.
It is an amazing document and I am 
making this challenge with all  se
riousness and with all solemnity that 
it is a thing which is cooked  up, 
which cannot be  relied  upon  and 
which should not be accepted by this 
Parliament.  Parliament,  will  be 
stultifying itself if it bases its judg
ment  on this document (Interrup
tions).  I am not yielding.  Take for 
instance page 21 of this Book.  There 
is a place called Raisa and the figure 
shown against it is 152, that is, all 
the people are Mundaris.  Here is a 
Member of Parliament Sri  Chaitan 
Maĵ-̂ who comes from  this village 
and̂he was himself an enumerator and 
he says it is absolutely wrong.  He 
is % purely Bengali-speaking  man, 
but in this 152.........
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Shrimati Tailcesliwari  Sinha
(Patna East):  He  speaks  Hindi
also. (Interruptions).

Shri N. C. Chatterjee: 
have your turn to speak

You  will 
In this

page 152, it says all of them are Mun
daris.  The hon. Member says it is 
entirely wrong.  He never recorded 
them  as such.  I do  not know how 
this re-sorting has been done.  Would 
you kindly  allow  me  one  more 
minute?

Mr. Speaker:  Probably the  hon.
Member concerned knows  both the 
languages.

Shri N. C. Chatterjee:  I am tell
ing you that he was  himself  the 
enumerator.  He  recorded  these 
people as Bengali-speaking; that was 
the original enumeration.  According 
to him the original  Census figures 
were that these people were Bengali
speaking.  Now there is some kind 
of re-sorting, and by that re-sorting
it is put down “539. Raisa___  152
(other languages)”, as if that is the 
true picture.

I am showing you another village 
at page 41,  Jitan, from  which my 
hon. friend, Shri Bhajahari  Mahatâ 
M. P. comes— he comes from Man- 
bhum South cum  Dhalbhum.  The 
total population is 401, of which 305 
are Hindi-speeiking,  zero  Bengali
speaking, 88 Santali-speaking and so 
on.  He is himself a Bengali and he 
says that this is an absurd thing.  It 
is not a Hindi-speaking area„ it is 
purely a Bengali-speaking area.

Shri Bhagwat Jha Azad  (Purnea 
cum Santal  Purganas):  The  hon.
Member speaks Kumali also.

Shri N. C. Chatterjee:  What  he
has said in his minute of dissent is 
that it is entirely wrong to say that 
all these  305  are  Hindi-speaking 
people and that there is not  one 
single Bengali-speaking  man there.
It  is  a  predominantly  Bengali
speaking village.  It is entirely wrong 
to say that there is not one single 
Bengali-speaking man  over there.
(Interruptions).

Shri Shree Narayan  Das (Dar-
bhanga Central):  Under whose ins
piration  this  re-sorting  has  been 
done?  Is it from the Grovernment of 
Bihar or the Central  Govemroent?
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Shri N. C. Chatterjee;  I am not
going into the motives,  but I am 
only stating facts.  I  am  pointing 
out that even the Introductory Note
says.........

Shri M. P. Miahra: Why should
Shri Chatterjee  quarrel  with this? 
Will he have a plebiscite  for that 
area? {Interruptions).

Mr. Speaker: Order, order.  I do
not think plebiscite is going to  be 
held here; I am not taking a plebi
scite here in this House. Hon. Mem
bers will kindly  have  patience.  I 
have allowed opportunity for  Shri 
M. P. Mishra to speak, and he spoke 
so vehemently.  Another hon. Mem
ber is referring to published docu
ments.  Hon. Members  may  agree 
or may not, but he must be allowed 
to go on.  This is not the  way in 
which hon. Members should shut out 
any discussion on this matter.  I will 
call other hon. Members on the other 
side also.  As a matter  of  fact, I 
started with them.  I said that those 
whose property is beinĝ taken away, 
according to them, must be given the 
first opportunity to speak, and I allow
ed them to speak.  The others must 
justify their stand. .

Shri N. C. Chatftcrjee: What I would 
very respectfully point out. Sir,  is 
that the table at page xxxvi of the 
Minutes of Dissent of a Bihar mem
ber is calculated to mislead the peo
ple; it says—

“The  following table  shows 
the linguistic composition of the
16  police stations of the Sadar 
Sub-Division of Manbhum which 
are proposed to  be transferred 
to West Bengal, as has been found 
after the report of  the S.R.C. 
from the village-wise re-sorting 
of census slips of the census of 
1951.”

The very Introductory  Note says 
that the  re-sorting  could  not be 
accurate and could not be  complete 
because it says that some slips have 
been eaten up or destroyed by white 
ants and other insects.....

Shri Bibhati Mishra (Saran cum 
Champaran) rose—

Mr. Speaker: Let the hon. Member 
go on.  I will call you later on.

Shri N. C. Chatterjee: It says that 
these difficulties were sought to be 
overcome by reference to the  Na
tional Registers of  Citizens which 
were prepared by  the eniunerators 
simultaneously.  Here is a Member 
of Parliament, Shri  Chaitan  Majhi, 
who is- himself a  representative of 
the citizens of his own village, and 
he says that in those cases he had 
himself prepared the figures and no 
such thing as mentioned here  wa.̂ 
recorded by him.  How are you to 
check  up and  verify  this?  As a 
matter of fact, if you look at  the 
startling thing here, Jhalda, which is 
at page 3, you will find that accord
ing to the 1951 sorting, the Hindi
speaking population is  29 per cent, 
Bengali-speaking  population  60*8 
per cent, and the present resorting 
in 1956 says 77'6 per  cent  Hindi 
and 13-8 per cent Bengali.  By re
sorting it becomes the reverse.  It 
is a peculiar re-sorting.  There must 
be some wishful thinking!

Stick to 1931.  I have given you 
the figures.  And if you like, I can 
give you the figures which are set. 
out in the  West Bengal  Congress 
Conmiittee’s memorandum,  showing 
all the  Bengali-speakmg  strength 
from  1891 to 1951.  It  shows that 
right through it was a predominant
ly Bengali-speaking  area.  And I 
told you that in the Census of 1931 
where there  is the latest  record, 
where there Were no power or pres
sure politics, it was clearly  eighty- 
one odd per cent.  Bengali-speaking 
area.

Therefore, reject this 1955 figures. 
If you reject this, and if you have 
got the other data, I will submit that 
this is a perfectly honest verdict of 
the S.R.C.  Really,  they have done 
us an injustice by a little confusion 
over Chas.  They thought it was on 
one  side  of  Damodar.  But it is 
really on the other side,  this Chas 
thana.  They thought like that  be
cause of the contiguity to Dhanbad. 
Possibly they were  misled by  old 
maps and so on.
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If there was  any principle,  the 
whole of Purulia sub-division oû t 
to come to us, if not the whole of 
the district .of Manbhum.  What is 
the good of pointing to these artifi
cial figures prepared five years after 
the so-called Census and then saying 
“condemn this report”?

My friends are laughing as to this 
catchment area and all that.  I do 
not think there is any question  of 
laughter  in this.  What  has  the 
Commission said?  The  Commission 
has  said  that  already  the West 
Bengal Go'̂ êrnment has undertaken 
important schemes of both flood con
trol and also irrigation F>rojects and 
therefore Kasai river  is very vital 
for Bengal.  Also, after hearing the 
Bihar Government, it has said that 
it is not so very important for Bihar. 
And it passes through Jhalda.  If 
you take  away Jhalda,  you really 
hit the development of that project, 
and that is what they are pointing 
out.  They  have pointed  out that 
thing very carefully—I am referring 
to paragraph 661 of the S.R.C.  Re
port—̂that “The transfer of Purulia 
can be justified on the ground that 
it will facilitate the implementation 
of  a  flood  control-cum-irrigation 
project  which has  recently  been 
taken  up in West  Bengal.  The 
Kangsabati  (Kasai)  river,  which 
rises in Purulia”— it really springs 
at the Jhalda  end—“is of no real 
importance from the point of view 
of Bihar, but West Bengal has  al
ready utilised it to some extent in 
its lower reaches, and now proposes 
to build a dam on this river near the 
Bihar border.”  Therefore,  both  on 
linguistic and administrative grounds, 
and also for the implementation of 
this important proj«it, it is so vi+al 
for the lives of millions of people in 
Midnipore.

I am  appealing  to my  friends: 
don’t create any passion  and don’t 
snatch  away  the  little  territory 
which has been given  to us in the 
Report.  It is far far below the basic 
minimum demand of all parties and 
all sections.  There is no question of

party politics  or anything  of that 
kind in this demand.  Don’t drive 
the people again to frustration and 
to say “Parliament has again done 
us this great injustice”.

We demand  redress of  the long 
suffered injustice done by the Bri
tishers.  Do not let people say that 
when they are in power, when the 
Congress Party is in power, they did 
not ' fedeem their pledge,  they did 
not redeem their moral pledge which 
they had given when they were in 
the opposition and when they con
demn the British.

What is the good of referring to 
this man or that man?  You know 
that the greatest authority is Greirson 
who is neither  a Conmiunist,  nor 
any oppositionist, nor a Congressman. 
He has said........•

Shrimati Tarkeshwari Sinha: What 
about the others?

Shri Syammaadan Sahaya (Muza- 
ffarpur Central):  Nor even a com- 
munalist.

Shri N. C. Chatterjee: My friend
the Vice-Chancellor of Patna  Uni
versity, likes  the I.C.S.  man from 
Manbhum.  This is what Mr. Coup
land, I.C.S., who was Deputy Com
missioner of Manbhum has said, and 
it appeared in the Manbhum District 
Gazetteer:

“The prevailing  language  of 
the district is the western dialect 
of Bengali known as the  Rarhi 
Boli, which is used by 72 per cent, 
of the inhabitants.”

I hope  the  Vice-Chancellor  will 
listen to this.  Will you then say: he 
is wrong?  And Greirson is the great
est authority.  He has also categori
cally said  that  this is a  Bengali
speaking area.

Therefore, don’t think that we are 
simply creating difficulties for insult
ing or hurting anybody.  We were 
insulted and  hurt, not  by you  or
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by your leaders, but by the Britishers 
and the bureaucrats. You cam& to 
our rescue,  and  Sir  Tej  Bahadur 
Sapru moved that resolution.  And 
on 4th January 1912  youi*  leaders 
specified the areas. .

Shri Bhagwat Jha Azad: I challenge 
that statement.

Shri N. C. Chatterjee: What is the 
good of saying  “I challenge”?  Let 
my friends challenge from the house
tops.  It does not matter.  Here it is 
in print, and it  appeared  in “The 
Bengalee” of the late Surendra Nath 
Banerjee.  It  was  signed by five 
distinguished Bihar leaders,, and they 
had actually said which are the por
tions which have  been  unlawfully, 
improperly  and  inequitably  taken 
away from Bengal and given to Bihar. 
They definitely said that the whole 
of  Manbhum should go to  Bengal, 
that Dhalbhum sub-division..........

Shrimati Tarkeshwari Sinha: On a 
pomt of information.  I would like 
to know whether  Sir Tej Bahadur 
Sapru said this.

Shri N. C. Chatterjee: I am not say
ing that Sir Tej Bahadiir Sapru said 
this.  My friends have not got the 
patience to hear me.

Shri Bhairwat Jha Acad: We have 
had patience for years.

Shri N. C. Chatterjee: I am asking 
them to listen to me. Sir Tej Bahadur 
Sapru  moved  a  resolution in the 
Indian National Congress when parti
tion was being annulled, that injustice 
is being done and all Bengali-speaking 
areas should go to Bengal.

Shri Bhagwat Jha Aaad: A'greed.

Shri N. C.  Chatterjee: On  4th
January 1912, five distinguished Bihar 
leaders, including Lala Parameshwar 
Lai  who  seconded  the  resolution 
moved by Sir  Tej  Bahadur  Sapru, 
specified the particular areas which 
should be allocated  to  Bengal and 
which should not be given to Bihar or 
kept with Bihar.  And the whole thing 
has been  quoted  in  Mr.  Moitra’s 
Minute of Dissent.  If you kindly look 
at it.........

Mr. Speaker: Does the hon. Member 
say that those Biharis were liberal 
and these Biharis are not?

Some hon. Members: No, no.

Shri  Gajendra  Prasad  Sinha:
(Palamau cum  Hazaribagh  cum- 
Ranchi); We agree provided any part 
of Manbhum is Bengali-speaking.

Shri N. C. Cliatterjee: What X am
saying is there is the plighted word 
of Bihar, and I am appeaUng to the 
descendants of those worthy leaders, 
of Bihar to redeem their  ancestors 
pledge.  I am glad that Mr. Jaipal 
Singh is here.  They distinctly said:

Shri Jaipal Singh (Ranchi  West 
—Reserved—Sch.  Tribes):  I  am
listening to you.

Shri N. C. Chatterjee: “As for Chota 
Nagpur,  the  whole  district  of 
Manbhum  and  the  Dhalbhum 
pargana of Singhbhum  district  are 
Bengali-speaking and they should go
to Bengal, the rest of  the  division, 
which is Hindi-speaking remaining in 

Bihar.”

Shri Bhagwat Jha Aaad: He is just 
quoting  what  Mr. Moitra has said 

about that.

Mr. Speaker: I am not able to con
trol the hon. young Member.  If he 
wants to speak and he has got some 
documents or some other portions of 
the  same  document with which he 
can refute it, I will certainly give him 
an opportunity.  Let him bear  his* 
soul in patience.

Shri Bhagwat Jha Azad: Let  the
document be put if that is true.  It is 
not there.  It is not in the document,, 
what he is quoting,

Mr. Speaker: Very well.  I will call 
him after Mr. Chatterjee resumes hi* 
seat.  Let him say it is not correct

Shri N. C. Chatterjee: I am sorry.. 
it has gone home!  That is why he 
is so hesitant.......

Shri  Syamnandan  Sahaya:  You
should be happy that  it has  gone- 
home.

(Transfer of Territories) 3610
Bill
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Bhri N. C. Chattcrjee: As for Chota 
'Nagpur___

Mr. Speaker: I want the House to
inform me how much time, we ihall 
spend on these clauses 3 and 4 and 
-the amendments thereto.  Today wt 
.'Started  at  about  12  o’clock 
(An Hon. Member:  A few minutes
after twelve).  We have spent about 
haH an hour yesterday.  Therefore, 
long before 3-30 we must be able to 
inish this matter and go to the other 
Tnatters.

Shri Jaipal Singh: May I suggest...

Mr. Speaker: One hour will remain 
tor the next day, for Third Reading. 
We must conclude all the amendments 
today, and the clauses.

The  Minister  of  Home  Affairs 
'<Pandit G. B. Pant): Cannot we finish 
"the whole thing today?  It has been 
-discussed and argued, I think, and all 
points of view have  been  thrashed 
rOut.  Perhaps hon. Members would 
like to finish it today and start with 
-the new subject when we meet again 
on Monday, whichever be the subject.

Shri K. K, Basu: Why grudge even 
•B few hours?

Pandit G. B. Pant: I do not grudge. 
If hours can satisfy, I have no objec- 
'tion.  But I thought hours do not give 
anything.

1 P.M.

Mr. Speaker: General discussion is 
not very different from the discussion 
fon the clauses.  As the hon. Minister 
«aid, we can finish this today.  I will 
allow him about 15 or 20 minutes for 
his  reply.  Only  clauses  3 and 4 
■matter; the other clauses are ancillary 
-and auxiliary.  Now  it is 1 o’clock 
we  can finish clauses 3 and 4 by 2 
o’clock.

Shri K. K. Basu: No. Sir

Mr. Speaker: The matter has been 
argued  all  along.  The House has 
hea.d the case of Bengal sufficiently.

Shri K. K. Basu: It has not.

Mr. Speaker: We will finish thes® 
two clauses not later than 2-30 p.m . 
Hon. Members will be brief.

Shri N. C. Chatterjee: For the infor
mation ô this hon. House. I  should 
like to point out that the copy  of 
this newspaper “Bengalee” in which 
the five Bihari leaders* statement was 
issued is still available in the National 
Libra y.  The National Library is in 
Calcutta and I shall invite any Mem
ber  who  is  sceptical  that we are 
giving out a story to come there and 
see it with their own eyes.  I will 
read from the minute of dissent of 
Mr. Moitra the extract from the Bihar 
leaders’ statement;

“In accordance with the resolu
tion of the last congress, (the 1911 
Congress),  the  sound  principle 
would be, as enunciated  there, 
that  all  the  Bengali-speaking 
tracts should be brought  under 
the Government  of  Bengal and 
all  the  Hindi-speaking  tracts 
under  the  Lieut.  Governor  of 
Bihar.  According to this arrange
ment, the portions of Purnea and 
Maldah to the east of the river 
Mahananda—which is the ethnic 
and  linguistic boundary between 
Bengal and  Bihar—should go to 
Bengal and others to Bihar.”

That is Sir, what we  are  asking. 
Do not treat us like an Oliver Twist; 
do not treat Bengal like  a  charity 
boy.  Do not say that the claim is 
fantastic, non-sensical and not founded 
upon any reason.  Great statesman 
which  Bihar  had  produced  have 
categorically  said  that  Maha
nanda  is  the  boundary  between 
Bihar*  and  Bengal.  We  have 
been given not even that;  we  are 
given short of that.  But you  are 
chaffing at that.  It is not worthy of 
my Bihari friends to ridicule Bengal 
over that.

With regard to this Corridor ques
tion, I beg of you to remember that it 
is an entirely perverse misrepresen
tation to call it a ‘corridor’.  Who has 
demanded a ‘corridor?’  Are Bengalis 
so senseless or so  unpatriotic,  not



3613 Bihar and West Bengal  17 AUGUST 1956 (Transfer of Territories) 3614
Bill

knowing even the A, B, C  of  the 
Constitution of India that we demand 
a corridor?  Nothing of the kind; we 
do not demand a corridor.  Dr. B. G. 
Roy’s Government, the West  Bengal 
Congress and all the political parties 
have said that in order to have real 
integration of the State, there must be 
physical contiguity established and not 
because we wanted a corridor.

Kindly look at the map.  The whole 
position is because Pakistan is there.

Sl»i M. P. MisAra;  Concede  the 
same to Pakistan. ♦

Shri N. C. Chatterjee: I will read 
Rajaji’s  speech.  Kindly  remember 
Rajaji’s words, words of one of the 
greatest statesmen India has produced 
in modem times:

“Here is a province  which is 
divided  into  two  unconnected 
parts.  Here is a southern part 
of West  Bengal  Province,  and 
here is Darjeeling in the  north 
and in between there is no con
nection. and let us  have  some 
connection.  That was the propo
sition. It is not a corridor problem 
as was eloquently and graphically 
put, bringing before  us  all  the 
pictures of the corridor problems 
of Germany and of Poland.  It is 
a totally different  thing.  They 
want an administrative improve
ment in the matter of communi
cations.  It is really a question of 
communications and of brmging 
about a state of things whereby 
our general defence position  and 
administrative position  may  be 
improved. This is the real and legi
timate aspect in which we should 
understand this resolution.  And 
from that point of view, I must 
on behalf of Government be ready 
to tell the House that the Govern
ment will have to consider  this 
and must consider it very serious
ly and do all that  is  in  their 
power.  Let there be no mistake.
It is not a Bengal problem.  Nor 
it is a Darjeeling problem.  It  is 

an Indian prblem.”

438 L.S.D.

1-05 P.M.

[Pandit Thakurdas Bhargava in the
Chair ]

So, it is not a corridor problem, but 
an Indian problem.  It is a problem 
of India’s defence and security. If you . 
look  at the map, you wiU find toat 
after you go up to the Bengal limit, 
there is a gap of about 170 miles.  So, 
it is not a corridor that we want. Our 
goods—̂jute and textile goods etc. are 
being smuggled into Pakistan. Unless 
and until the Bengal police and  the 
Bengal authorities can  cordon  thal 
border successfully, infiltration will he 
going on there.  So, in order to pre
vent this daily and hourly smuggling 
into Pakistan of our goods, there must 
be this integration, integration not for 
a corridor, but for India’s  security.
It is an amazing argument that I, as 
a Bengali, cannot go through Bihar 
for tĥ purpose of going to another 
part of India.  Unless you give some 
territory for the purpose of  physical 
integration,  geographical  contiguity 
and administrative convenience, • how 
can we prevent infiltration?  That is 
our demand. Tliere were some chargcs 
and counter-charges, but  the  S. R. 
Commission itself has said that this is 
absolutely vital for India’s security 
and for strengthening the hands  of 
the West Bengal Government to pre
vent this smuggling  of  goods  intc 
Pakistan.  Therefore  we  demanded 
this.  Kindly  remember  Rajaji’s 
words.  I am making a last appeal: 
Do not say, “because you have got a 
corridor in the north, we must havê 
a corridor in the south.”  I ask,  for 
what purpose do you want a corridor 
in the south?  In one minute of dis
sent, it has been said that they do not 
want the transport of vital coal from 
Dhanbad to Jamshedpur to be  dis
rupted.  Is coal taken in bullock carts 
or on the heads of men?  Millions and 
millions of tons of coal are required 
for the blast furnaces of the  Tatas. 
You have Chandel and other  ways: 
and, coal is carried by wagons and 
trains.  You have the  biggest  coal 
fields one in Jharia, another in Bokaro 
and a third  in  Karanpura.  From
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Bokaro-Karanpura they can get  at 
least 2 million tons  of  coal.  The 
world’s biggest coal  fields  are  in 
Karanpura.  So, you have the biggest 
coal fields and you can cany coal by 
train without touching one inch  of 
Bengali land.  What is the difficulty 
that you  are  envisaging, I  cannot 
understand.  You are demanding in
tegration, as though to check  some 
smuggling there.  Is there any Pakis
tan or smuggling there? For Heaven's 
sake, I ask my hon. friends  from 
Bihar to appreciate that the two posi
tions are not in pari materia the two 
positions are entirely  different  and 
there is no difficulty at all.  Has any
body experienced any  difficulty  in
getting coal even from the coal fields 
in Bengal, even from Asansol or even 
from the Calcutta side?  What is  the
difliculty?  There are coal fields  in
Central India from where  you  can 
get coal.  I will read out  what  has 
been stated in  page  (xii)  in  the 
minute of dissoit of a Bihar M.P.

‘*What holds good for Bengal should 
hold good for Bihar”. But, we do not 
ask for any corridor; there is no ques
tion  of  repeating  this  oft-quoted 
maxim.  Is there any smuggling  or
infiltration into Pakistan  there?  Is
there any defence problem there?  Is
there any  security  problem  there? 
Then, it is said:

‘The transference of Manbhimi 
Sadar wiU create similar  prob
lems for Bihar.  The  road  and 
rail link between  Dhanbad  and 

 ̂ Jamshedpur,  Muri  and  Ranchi 
(the vital artery of communica
tions between the industrial areas 
of Bihar) will be disrupted.”

How will the rail link be disrupt
ed?  It is under the Railway Minister. 
Supposing that little chunk of terri
tory goes to Bengal, how  will  the 
railway link be affected?

*Tor quick delivery, the trans
port of vital raw materials  and 
fuel between the mines and the 
consuming factories in Bihar will 
have to pass through Bengal.”

They have all along been  passing 
through that area and there wiU be 
no difficulty in future also. As I have 
said, they have the largest coal fields 
of  Jharia,  Bokaro,  Ramgarh  and 
Karanpura and there is absolutely no 
difficulty in the transport of coaL

I ask this House to remember what 
has been said by Rajaji  and  accept 
that.  And really if there is any ques
tion of justice we ought to have been 
given the whole of Manbhmn.  This 
adjusting and re-adjusting of census 
figures has created some kind of con
fusion.  I do not know why the Chief 
Minister of Bengal has become  so 
generous.  Perhaps there was  some 
pressure from New Delhi.  I do not 
know why he behaved like this on 
this  occasion.  Perhaps  there  was 
some pressure from somewhere—pres
sure of big capital or some big men 
sitting here.  That is why he surren
dered.

But don’t threaten us after  you 
have taken away  Kishenganj.  The 
feeling in Bengal is, I may tell you in 
all earnestness, as if an atom bomb 
has fallen and if you again take away 
part of Purulia there will be another 
atom bomb thrown at us and it wiU 
be like Hiroshima and Nagsaki and 
so I appeal to you not to plunge us 
in that misery without justification, in 
that frustration which  will  not  be 
good for anybody.

Mr. Chairman: Let me make  an 
announcement.  The  following  fur
ther amendments to the  Bihar  and 
West Bengal (Transfer of Territories) 
Bill have been indicated by Members 
to  be  moved, subject to their being 
otherwise admissible: —

Clause 3—Nos. 61, 31 and 32. 

danse 3A—No. 34.

PandU G. B. Pant: I beg to move:

Page 2, line 26—

after “sub-section (2)” insert:

“by an authority appointed  in 
this behalf by the Central (Jov- 
emment*\
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cum Dhalbhum):  I beg to move:

(i> Pages 2 and 3—

omit lines 35  to 40 and 1 to 5 res
pectively.

(ii) Page 3, line 9—

substitute  '‘Man-for ‘Turulia” 
hhum**

(iii) Page 3—

alter line 14, insert:

“3A. The  demarcation  of  bound
aries as mentioned in sub-section (5) 
of the Section 3 shall be made in the 
following manner:—

(a) A thorough re-examination 
shall be made of the  linguistic 
position of such territories as are 
specified in the sub-section (5) of 
the Section 3  and  of all other 
pertinent  questions  relating  to 
them, and  for this  purpose a 
suitable body of twelve persons 
shall be set up by the Govern
ment of India,  with  personnel, 
official and non-official in equal 
proportions from  amongst men 
renowned for their integrity and 
capacity, which shaU  undertake 
the work of such re-examination 
and which shall, for this purpose, 
study carefully aU the  material 
including facts and figures con
cerned that were  submitted  to 
the States Reorganisation Com
mission, and would demarcate the 
linguistic boundaries of Bihar and 
West Bengal with regard to the 
territories specified in sub-section 
<5) of section 3;

(b) The Government of India 
shall set up one or  more  fact
finding committee or committees 
with Impartial  and  able  men, 
official and non-official in equal 
proportions, which shall help the 
said body in their re-examination 
work contemplated in clause (a), 
by assisting them in ascertaining 
the linguistic  position of  these 
territories,  going  personally to 
such parts of these territories as 
would require  their  personal

visits; and these fact-finding com
mittees shall,  thereby, examine 
all the contentions and contro
versies about and find out  the 
truth in regard to, the linguis
tic position of various  sections 
therein, the position of subsidiary 
languages of the bilingual people, 
the position and nature  of  the 
local dialects thereof,  including 
lhat of tribal people therein, tak
ing such help from renowned lin
guists of the country as would be 
required  for  ascertaining  the 
truth.

(c) Such transfer of any por
tion of these territories shall not 
come into conflict with any prac
tical administrative  convenience 
in those territories and with  the 
security of India as a whole, the 
question of which will ultimately 
be decided by the Government of 
India,  after  ascertaining  the 
views of the body to be set up 
under the clause (a).

(d) Prior to the visits contem
plated above the fact-fincpng c<Mn- 
mittee  or  committees  shall 
invite  aU  those  who 
submitted  memoranda  to  the 
States Reorganisation Commission 
to join, watch and help the work 
of fact-finding as referred to in 
a clause (b).

(e) In the demarcation of the 
linguistic boundaries as would be 
made by the aforesaid  body  as 
mentioned in  the  caluse  (a), 
clear simple majority of the per
sons speaking any of the langu
ages specified in the Eigth Sche
dule of the Constitution would be 
the criterion and in regard to the 
persons speaking of any dialect, 
it will be considered  as to what 
language it is ato to and in what 
language  their  educational, 
cultural and social life are being 
conducted or should be conducted 
for  their  speedy  progress 
and their convenience.

(f) The  Government of India 
shall make suitable provisions for
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the expenses that would be incur
red by the. aforesaid body as well 
as by the fact-finding Committees 
mentioned in the clauses (a) and
(b)  for conducting their work as 
specified in the above mentioned 
clauses of this section; and shall 
also make arrangements for pro
viding such official staff as would 
be required by that body and the 
fact-finding Committees;

(g) The Government of  India 
shall clearly  state  the  reasons 
justifying their such of their deci
sions, as would be made in accord
ance with  the  above-mentioned 
clauses of this section, with regard 
to any of the territories specified 
in sub-section (5) of the section 
3 and as would not comply with 
the provisions made in the sub
section (5) of the Section 3 and 
clauses under Section 3A.

(h) That  the  Government of 
India  shall  take  necessary 
measures to examine all charges, 
along  with  reasons  and  facts 
therefor, made in the memoranda 
submitted to the States Reorgani- 
station  Commission and to the 
Government of India by the peo
ple  of  Bihar  and  West 
Bengal, that their demands  and 
cases  have not been dealt with 
by the Commission  impartially, 
properly and on sound principles 
as well as on the very principles 
that the. Commission themselves 
laid down; and after the exami
nation  of  all  these  charges, 
through proper enquiries, made in 
accordance with proper procedure, 
the Goveimment  of  India shall 
give their clear verdict over these 
matters within six months  from 
the appointed day.” '

Mr. Chairman: These  amendments 
are. before the House.

Shri Syaamandan Sabaya;  Sir,  at 
one time when I was a zimindar and 
had occasion to know about lawyers 
and litigation I heard a  story.  The 
story was that an eminent lawyer was 
addressing the High Court and in sup

port of his case he has  stated that 
“what better justice could be admin
istered when the jurors in this case 
are two eminent educationists?  No 
more impartial, no more learned and 
no more  capable  jurors would  be 
available  and,  therefore, the High 
Court should not interfere with the 
judgment at all in consultation and 
in concurrence with the jurors’ view”. 
The very following day the  lawyer 
had to appear again.  Unfortunately 
or  fortunately  for  him,  in  the 
other case also there were these edu
cationists, who were the jurors.  But 
in that case he had to appeal to the 
High Court against  the decision of 
the jurors and he  said:  “Sir, our
educationists  are very  good as a 
whole.  But what do  they know of 
litigation, about criminal cases, about 
Indian Penal Code and the Criminal 
Procedure Code?  Their  opinions on 
such matters are not worth the paper 
on which it is written.”  The judge 
asked: “Well, yesterday you said that 
they are the best  and able jurors. 
What has happened in the 24 hours to 
make you change your opinion now? 
He said:  “Sir, I do not  represent
the educationists in this court; I re
present my client.” I  need not go 
further.

Now, listening to  the very able 
argument of my hon.  friend, Mr. 
Chatterjee, this morning, I had some 
kind of feeling like that which re
minded me of the story of the law
yer. In the first place he has made 
out a case that if you don’t hand over 
this portion of Purnea to Bengal, the 
smuggling will go on, defence prob
lems will be affected and infiltration 
will continue.  Of course, these are 
not home matters; they are interna
tional matters with Pakistan on one* 
side and Hindustan on the other.  So, 
there is some justification for Ben
gal to claim this portion.  But why 
on earth do you claim a similar thing 
in Purulia and Southern Manbhum? 
I thought he said it is a simple mat
ter; he would appreciate it than we 
do in Bihar.  If the Purulia area is
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claimed because of the international 
situation, defence, smuggling and in
filtration, in the  Manbhum area he 
gives a bit of his advice—and rightly 
so, because he is an able lawyer and 
. ex-judge of a High Court and we will 
hear him with all  regard—̂that al
though this area falls in  Bihar, “We 
must have the catchment area for the 
river”. Then he says:  why are you
talking about the corridor?  Who ha-: 
asked for the corridor?  We do not 
want any  corridor.  But when this 
question comes, he says;  After all, it 
will be the Indian  Union and th?'̂ 
land will be in Bengal.  May I humb
ly enquire from him, respectfully en
quire from him: why is he afraid if 
this portion remains in Bihar?  What 
will happen to this catchment area? 
Will the Bihar Government put up a 
heavy bimd,  get a  portion of the 
Himalayas and settle it there so th*»t 
nothing can be  done in the catch
ment area?  I was just meeting the 
argument.  He has not made out any 
special case so far as  Manbhum is 
concerned and so far as other areas 
of Manbhum district is concerned.

Individually, not as belonging  to 
Bihar, but as a Member of this House, 
I have always felt sad at the man
ner in which the debate on this ques
tion has gone on.  Therefore, now I 
do not like to refer to that at all.  I 
look at the whole problem from one 
angle. Get what is your need,  but 
please don’t argue; at one time I ask
ed for 15,000 sq. miles; I brought it 
down to 11>000 sq. miles.  Then  I 
brought it down to 8,000 sq.  miles. 
Even that did not stay and the S.R.C. 
v̂e us 3,8000 sq. miles.  Now willy- 
nilly pressure,  capitalism,  commu
nism and all that sort of thing has 
reduced it to  3,200  sq. miles and, 
therefore, nothing more  should be 
reduced.  That, I submit, will not be 
an argument worthy of the situation 
nor even worthy of the great State 
of Bengal.  There is no doubt in my 
mind that the lead which Bengal has 
given to this country is a monumen
tal one to be recorded in the history 
with golden letters; no one can deny 
that.  We who live in that part of

India have always  considered Cal
cutta as our  Mecca,  llierefore,  I 
submit that this matter  should be 
looked at from the point of need. It 
is not a question of taking a part of 
a State  and giving  it to  another. 
Nothing of the kind;  It is the sim
ple question of : what is most con
venient, what is most desirable and 
waht is the immediate need of  a 
particular area?

Now, my hon. friend Mr. Chatterjee 
assailed the figures of census and has 
referred to previous census reports of 
1931 and 1884 and things like  that. 
This problem could be, in my opinion, 
easily conceived and even more easi
ly settled.  The difference in number 
arises not  from the  counting of 
heads of those who are Bengalis or 
Biharis but the difficulty really  is 
that in this part of the  State, the 
people inhabiting that area generally 
speak Kurmali language.  I have no 
doubt that my hon. friend Mr. Braja- 
hari Mahata will admit that the lang
uage which he speaks in his house
hold or the other people  speak  in 
the village is  Kurmali.  There has 
been difference of opinion as to whe
ther Kurmali is allied to Hindi or it 
is allied to BengaU.  Several views 
have been expressed  and my hon. 
friend Mr. Chatterjee has quoted Dr. 
Grearson.  But Dr. Grearson himself 
later—I shall place that record before 
you on the Table of the House and 
Mr.  Chatterjee  could verify  i1̂, 
after making  that  statement, has 
stated that on closer  verification ot 
the matter he thought that Kxirmali 
was more skin to Hindi than to Ben

gali.

Those things apart, the real ques
tion is that in tiiat area the Kurmali- 
speaking people are in a preponder
ing jnajority.  We do  not  dispute 
whether it is Hindi or Bengali and it 
could not be said with any certeinty 
that it is Bengali and not Hindi  or 
that  it is Hindi  and not  Bengali. 
We, on this  side,  claim that it is 
Hindi.  Shri Brajahari Mahata himself 
will admit that in his family, while he
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talks with his brother, daughter, son 
or wife, he normally talks in Kurmali 
language.  In fact, it does not  need 
any great argument.  If Kurmali lan
guage is spoken  here and  someone 
speaks  Hindi  and  somebody  else 
speakŝengali............
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8hri K. K. Basa: You do not know
.... {Interruption).

Shri Syamnandan  Sahaya:  Mr.
Basil, you are a very clever man. You 
have all yoiir property in Bihar. Be
cause, you live  in Bengal,  therefore 
you talk like that.

Mr. Caiailniiaii: Order, ortier.  No 
mutual talk like that is permitted.  It 
will spoil the atmosphere of the de
bate.

Shri Syamnajidan Sahaya:  That is
the thing which makes the difference. 
It is the larger population of  Kur- 
mali-speaking  people  there  which 
alters this record.  Apparently, when 
the records are produced,  everyone 
feels, how could this  Bengali-speak
ing population be reduced  from so 
much to so much? It is not a question 
of being reduced.  It is a question of 
how the Kurmali language has  been 
considered by ttie census report.

The other point which my  friend 
Shri Chatterjee took was with regard 
to the resolution passed at the  Con
gress and  a)so with regard  to the 
statements issued by our leaders from 
Bihar—̂respected leaders; even  now 
their names are a matter of pride and 
great significance to my State. But let 
us see what they actually said.

It is said here:

"Sir Tej Bahadur  Sapru  who 
moved this resolution  no  doubt 
motioned that he had been assur
ed by his Bengali  friends  that 
Manbhum was a  BengaU-speak- 
ing area, but he qualified his state
ment by adding;”

Sir, I am  quoting the  language 
whi(± he himself uttered.

“1 should be very slow in giving 
my personal opinion in any matter 
relatmg to the readjustment of a 
Province with the geography  of 
which  I was not  perfectly and 
personally familiar.” '

Sir Tej Bahadur Sapru was thus not 
speaking from  his personal  know
ledge.  His Bengali friends had given 
him the impression  that  Manbhum 
really constituted a Bengali-speaking 
majority.  Similarly, Dr. Sinha,  after 
that statement which was published— 
of course, that was. published in Ben
gali which I have not seen, but I agree 
that Shri Chatterjee is satisfied that 
it is a genuine docLunent and I will 
not dispute the  bona fide of  that—a 
little time ago—I do not know which 
year he mentioned—himself imder his 
signature submitted a  memorandmn 
to the President of the  Constituent 
Assembly, and later on  to the Gov
ernment of India, in which he  very 
clearly,  very  specifically,  without 
equivocation stated normally what the 
position with  regard  to  Manbhum, 
Talbhum and Santhal Parganas is.  I 
have got a copy of that with me, which 
I shall lay* before the House so that 
it may not be construed as a  docu
ment which was wanting in genuine
ness.

It will thus be seen why at one time 
a statement might hâe been  made. 
As I said, if Shri Chatterjee is satis
fied, then certainly I will not dispute 
it.  Being a colleague of mine  and 
knowing him as I do, I am sure  he 
will not say a thing about which  he 
himself was not satisfied.  After aU, 
on many occasions, as  I said  in  a 
speech previously here, Dr. Roy, Sir 
Nalini Ranjan Sirkar  and  various 
other persons made  statements  and 
later on, after reviewing the situation, 
they altered the position with regard 
to linguistic matter. Both Dr. Roy and 
Sir Nalini Ranjan Sirkar have  made 
unequivocal statements  that to de
mand the creation of a province  on

 ̂ Ôtx examination the document was 
it was returned to the Member.

not found admisible by the Speaker and
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linguistic grounds is not a nationalistic 
proposition; it is against nationalism.
I have got that record also which  I 
can place before the House.  These 
are dilierent aspects which are moved 
in a different way.

As I naid in the beginning, when  I 
started making  my submission,  the 
first thing to consider is as to what 
is your need and not what you de
manded or what you have got. II it is 
found toat the need of Bihar is  also 
in this tirea, 1 have no doubt that my 
Bengali friends would look at it  in 
that per:̂ective and not merely in the 
perspective that they had a fruit which 
was so big and now it has been cut 
down to a very small size.  That  is 
not, in n\y opinion, the correct way of 
appreciatmg the difficult situation  in 
which b«»th Bihar  and Bengal  are 
placed.

In this connection. Sir, I have noth
ing more to add.  But  I have  two 
amendments in my name.  I do  not 
know what procedure you follow.  If 
this is the only occasion for me  to 
speak, then I should like to say a 
word or two about my  amendments 
also.  If I will get another  oppor
tunity to place my views with regard 
to my amendments, then I will  not 
speak on tiiem now.

Mr. Chairman:  If the amendments
relate to clause 3, then this is  the 
proper occasion for him to refer to his 
amendments.

Bhri  Syamnamlan  Saliaya:  My
am̂ dment No. 45 to clause 3 reads:

Page 2-

for lines SO to 32, substitute:

“(b) Sadar sub-division of Man- 
bhum district, excluding  Chas 
thana,  Chandil thana,  Patamda 
police station of Barabhum thana, 
Jhalda thana, Baghmundi thana, 
Arsa police station  of  Purulia 
thana, and tHose portions of Puru
lia mofassil and Balrampur police 
stations ia Purulia thana  which

lie  to the  West of  Dhanbad- 
Jamshedpur highway.”

Now, Sir, it should be  appreciated 
that Dhanbad and  Jamshedpur  are 
the two important industrial belts use
ful not only for the State of Bengal, 
but, as a matter of fact, of vital im
portance to the whole country. If you 
see the map which I have before me. 
Sir—I am sure you will  have  gone 
through it before—you will find  that 
Dhanbad is on the north,  Jamshed
pur on the south and the whole area 
in between is being  transferred  to 
Bengal.  Sir, I ̂ eed not try to  take 
your time in impressing  upon  you, 
this House and the Government, par
ticularly, that even from administrat
ive point of view these are two very 
important industrial belts. Big indus
tries are there.  Whether it would be 
desirable from any consideration, par
ticularly administrative,  that  there 
should be a kind of a piece of  area 
under the administrative control of 
another State, is a matter which,  in 
my opinion, deserves very careful con
sideration.  If some arrangement,  I 
submit, could be made witii regard to 
this €irea, I personally feel tiiat there 
will be a great satisfaction.  I would 
submit to my friends from Bengal that 
if anything, even l̂ s than what  the 
real demand is, could be made peace
fully, with pleasure, under the policy 
of give and take on either side,  it 
would be much better.

In this connection I may  mention 
that although the moment any ques
tion of merger is raised by any Mem
ber in this House some friends from 
Bengal do not naturally like it—I have 
not had the benefit of studying astro
logy, but sometimes even from look
ing at the past and considering  the 
future carefully one sometimes  does 
make prophecies—̂I feel almost certain 
that, if not now, in a few years’ time 
there will be a merger  of  Bengal, 
Bihar and Orissa.  About Assam I do 
not know.

I will give my reasons for it  It is 
not that I am indulging in, what you 
call, day-dream or reverie.  We now 
find in this Indian Union, Uttar Pra
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desh, Madhya Pradesh,  then a  big 
maritime State, Gujerat, Maharashtra, 
Kutch, Bombay, Vidarbha, Saurashtra 
and so on.  ’Whatever  may be said, 
Bengal has led the country' for a long 
time and 1 have no doubt it will ....

Shri K. K. Basu: She will still lead, 
not to darkness but to light

Shri Syamnandan Sahaya: Let us
hope through you.

Shii Jaipal Singh: Red lights !

Shri Syamnandaa Sahaya:  What I
am saying is, Bengal,. which has led 
the coimtry rightly in the past, will 
not naturally be prepared to occupy 
a position which would not be  with 
all these States.  There may be diffi
culties.  They may view things  with 
apprehension.  But I have no  doubt 
that in time they will consider that a 
bigger State to the east will  be a 
better proposition, a much better pro
position for Bengal, Bihar and Orissa, 
rather than lead  an isolationist  life 
which, in this world, even  countries 
like America do not advocate.

Shri Sadhan Gupta: Let us have a 
bet on it.

Shri  Syamnandan  Sahaya:  I  am 
much too old to take  it.  But you 
can.  You are a yoimg man.

Now, Sir, as I said, there is no doubt 
that at one time they will feel it.  It 
is not a question of somebody impos
ing it upon them.  They will no doubt 
feel the difficulty of remaining in the 
position in which, in spite of  these 
transfers of territories, these  States 
will be placed in.

In this connection, as I said, it is the 
question of an area.  Of course,  the 
hon. Home Minister has already assur
ed us that there will be a  national 
highway and all that.  But I will beg 
of him and the House  to  consider 
whether it would be desirable that two 
of these big industrial belts, important 
not only for the province  but  the 
whole nation,  should have  an area 
interspersed in between which will be 
under another administrative control.

My second amendment is, in my opi
nion comparatively simple. It is—

Page 3— \

after line 5, add:

“Provided further that the  de
marcation  referred to in sub
clause (2) being 200 yards to the 
West of the highway in  Pumea 
district  connecting  Dhalkola, 
Kishanganj and Chopra with Silli- 
guri in Darjeeling district and 200 
yards to the south or south-east 
of the highway in Pumea district 
connecting Dhalkola and Karan- 
dighi with Raiganj in West Dinaj- 
pur district shall be so fixed  as 
not to divide any existing village 
or town or bazar into two parts; 
and that the area of this 200 yards 
will be reduced to the extent re
quired to avoid division of popu
lated area.”

I do not think I should really  be 
required to take a good deal of your 
time in elaborating this matter.  In 
the latter case the Bill as it has been 
reported on by the Joint Committee 
states that generally an area 200 yards 
to the west of the highway will  be 
given to West  Bengal.  There is  a 
special provision that so far as  the 
Kishanganj municipality is concerned 
there will be a diversion.  My  only 
submission and my humble submission 
is that if we stick to this 200 ̂ ards all 
through, it may mean many villages 
being cut; even towns, and  bsizaars 
being cut into two, and perhaps,  it 
may be that if we stick rigidly to it 
one house may be cut into two.  So, 1 
would appeal that this  consideration 
should weigh with all friends here, our 
friends from Bengal, other  Members 
of Parliament, and  particularly  the 
Home Minister.  1 think this is an as
pect which deserves very sympathetic 
consideration. Apart from the reason
ing behind it, I have no doubt we have 
to respect the sentiments of  people 
living there for such a long  time, 
people who have got houses. . . .

Shri  Barman  (North  Bengal— 
Reserved—Sch- Castes);  The  word 
“generally” is there.
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Shri Syamnandan Sahaya: I admit
that is the idea underlying it.  But 1 
want to make a little more specific.  I 
hope the hon. the Home Minister if 
he finds there is substance in what I 
am saying, will accept  my amend
ment; or he can even deal with it  in 
ways other than I have proposed  in 
my amendment.  But I have  every 
reason to believe  that  Government 
will take  a sympathetic  view  of 
things.  Nobody gains  anything  by 
cutting up villages and houses. I want 
to bring this matter before the House 
with a view to making it quite clear 
that this contingency is likely to arise 
and it will be desirable even now to 
give an assurance to the people  in
habiting those areas that there was no 
such thing in the mind of Parliament 
or of Government.

Pandit G. B. Pant: Will you omit 
the last part of your amendment “and 
that the area of this 200 yards will be 
reduced to the extent required to avoid 
division of populated area”? That  is 
hardly fair.

Shri Syamnandan Sahaja: I am wil
ling to omit it.  My amendment may 
be accepted deleting those words, if it 
meets with the wishes  of the  Gov
ernment and will remove their diffi
culties.  There is no desire on my 
part to be dogmatic.  It is  all with 
a view to giving satisfaction to the 
people there that so far as Govern
ment and Parliament are  concerned 
they have no desire to create any divi
sion or disruption.  That is all I have 
to say in this connection.  With re
gard to my other amendments I shall 
move them when the occasion comes.

S M S. C. Samanta (Tamluk): Mr. 
Chairman, Sir, up to this time I have 
not spoken a word on States reorgani
sation.  Today I have been provoked 
to say something on it.  Sir, my hon, 
friends from Bihar have put things in 
such a way that Bengal is the culprit 
before Parliament, that we are land- 
grabbers.  If Bengal is at fault far 
land-grabbing may I not claim  that 
Bihar also is at fault for not giving 
what is being settled by the lugnest

authority? In fact, both are at  fault. 
Either neither is at fault, or both are 
at fault.

Sir, my hon.  friend Mr.  Sahaya 
began with a story. Let me also begin 
with a story.  Our illustrious  poet 
Rabindranath Tagore wrote a  poem 

 ̂ I  spuauj uoq

from Bihar all know it.  What is that 
story? A man had two bighas of land 
and for turning it into an orchard a 
zamindar somehow managed  to  ac
quire it.  The poor man was helpless. 
He went to other lands. After ten or 
twelve years when he had practically 
become a beggar he returned to  his 
native village and wanted to see those 
two bighas of land.  There  was  an 
orchard there and he found that the 
mango sapplings that he had planted 
had borne fruits.  It was summer and 
the man found that they were  ripe 
fruits.  He went there to take  rest 
and suddenly two ripe mangoes  fell 
on the ground.

Shri Syamnandan Sahaya: Or, in his
mouth.

Shri S. C. Samanta: The  was
picking them.  The person who  was 
on  the  watch  arrested  him  and 
brought him before the zamindar. Tlie 
zamindar rebuked him as a thief, to 
which the man replied:

^   ̂ arrsr,

^  ^ I

Shri Syamnandan Sahaya: Please 
translate

Shri S. C. Samanta: “Oh zamindar 
now you are a sadhu,  I from whom 
you snatched away  the  land  am a 
thief and you are a «zdh«.”

Sir, the British Government wanted 
to separate Bihar from  Bengal. . My 
friends from Bihar have admitted that 
certain portions of Bengal were given 
to Bihar.  That is an admitted fact. If 
Bengal now says that that  portion 
should come  back, is it  grabbintf̂ 
(Interruption) I have verĵ often heard
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it said that Bengal is a land grabber 
and that Bengal is parochial.  Is this 
the way that Members of Parliament 
should deal with this question?  We 
expected much.  We did not  speak 
from the Congress Benches to keep up 
the prestige of the House, to keep up 
the  prestige  of  the  Government. 
When the States Reorganisation Com
mission was set up, not one Member 
from Bihar protested against the con
stitution of the Commission. How can 
you settle? There  should be  some 
Commission; there  should be  some 
Judge.  That Commission was set  up 
by the Government.  They  did  not 
protest against it.

What do we now see? They are in a 
body speaking against the  Commis
sion.  They are in a body  speaking 
agEiinst the decisions of ■&e Commis
sion.  They are speaking against  the 
decisions of the  Joint  Committee. 
What did they do in the Joint  Com
mittee? Did they vote against  these 
clauses? I respectfully ask the  hon. 
Home Minister whether the Members 
from Bihar have voted against these 
clauses.  The clauses were  accepted 
by mutual arrangement

Shri M. P. Mishra: AH of them have 
submitted minutes of dissent.

Shri S. C Samaata: Once having 
accepted it, is it fair for the  Con
gress members to dissent?  Is it pro
per?  Why did we come to an agre
ement?  We should not have come 
to an agreement.  We must have 
voted.

Shri M. P. Mishra: There was no 
voting.

Shri S. C. Sunanta: What did we 
see in the Joint Committee in the last 
meeting?  Of the 48 Members,  six 
were all along conspicously absent 
I am referring to the report  of the 
Joint Committee.  That day 34 were 
present.  Fourteen were from Bihar. 
If they did not want these clauses to 
be there and thought that not an indi 
of  land should  be given to  West 
Bengal, West Bengal would not have

become poorer.  They should have 
that  courage.  Why  should  they 
come to a compromise and then again 
come before Parliament and  accuse 
that Bengalis are land grabbers?

Shri M. P. Mlahra: The leadership 
stands in the way.

Shri S. C. Samanta: No leadership 
stands in the way.  This party cannot 
stand if the leaders are thwarted and 
dishonoured in this way.  I must say 
there should be some limit.  It is for 
this reason that I am provoked to say 
something.

West Bengal would  not  be dis
appointed if we do not get a single 
bigha  of  land  from  Bihar.  West 
Bengal can go on.  West Bengal will 
not be rich and Bihar will not  be 
poor if something goes or  something 
does not go.  We are the  inhabitants 
of India.  We belong to different pro
vinces for the sake of administrations. 
For the sake of administration  we 
have divided ourselves.  For the sake 
of administration,  the  Government 
appointed a Commission.  We are said 
to be grabbing something. There may 
be grabbing everywhere.  They  may 
claim everything.  Who is going  to 
give? There should be some  Judge. 
The Judge has given  a verdict  My 
hon. friends say, you are grabbers of 
land, you are grabbing so much  of 
land.  Where does the question of so 
much lemd come in?  For the sake of 
administration, for the sake  of de
fence, for the sake of other things,  a 
body which was appointed by us has 
settled the question.  That should be 
accepted or not accepted. Why should 
Bengal be charged for the  decision 
that has been given by the Commis
sion? You speak against the Commis
sion.  The Commission has given such 
a decision.  Why draw West  Bengal 
here? It >s the Conmiission which has 
given the decision that this much of 
land should go.  You  must  speak 
against the Commission. What do  we 
see here? The Bengalis,  Communists 
and others are the targets: not  the 
Commission, not the Cabinet, not the
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Grovemment.  Where do we stand? It 
is for this reason that I am provoked 
to submit before this hon. House— 
respect the Members—and before you, 
if they had heard from us or read all 
the points that are involved in  these 
intricacies,  they  would  not  have 
spoken in the way they spoke yester
day.  Are we land grabbers? Do  we 
want this portion or that? The  Gov
ernment has brought forward the Bill. 
You go to the Government, The Gov
ernment may ask the West  Bengal 
Government or the Bengali  Members 
to accede to this.  So far as I know, 
we have acceded.  We have  acceded 
Chandil thana and  Patamda  police 
station before the Cabinet.  We have 
acceded to the request of the  Home 
Minister to abide by the decision of 
the Joint Committee. The hon. Lady 
Member  Shrimati  Tarkeshwari 
Sinha has said that the Bengalis are 
not at  all  ready  to  come to  any 
compromise. Where does the question 
of compromise arise?

Shrimati Tarkeshwari Sinha: What 
did I say?

Sliri S. C. Samanta: She wants that 
the Bengali Members should go to her 
and propose a compromise.

Shrimati Tarfcediwari Sinha: Never.

Shri S. C. Samanta: Nobody win go 
to her, or any other Member. It is for 
the Government to propose a compro
mise.  Bengalis  will  consider  and 
Bengal has accepted.

^

% TOT %  TK Tfsft ^
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 ̂  i  2̂% I' .... ?

Bfr. Chatman: Order, order. This 
ifl  not  the  occasion for making a 
apeeclL  If the hon. Member wants to 
make a speech, he may perhaps get an

opportunity.  By way of interruption̂ 
it is not right to make a speech.

Shri S. C. Samanta;  I will not take 
more of the time of the House.  I will 
request all Members of Parliament to 
look into the matter  and  settle  in 
broad day light.  We cannot do what
ever we like.  Parliament is above all. 
Everything  is  before us.  I request 
hon. Members to go  into the matter,, 
see the  process  and  not to accuse 
Bengalis as land grabbers and paro
chial as has been said by some Mem
bers coming from Bihar.

At the end, being a Congress worker 
of long standing, I say these are dis
putes which can be  settled in an 
environment of love.  That has not 
been done.  Why? Who is responsi
ble for it?  It is the right of every 
Member of  this  House  to do that. 
Here the feeling of every one is  so 
much estranged.  How far  are we 
going down?  We are really the sons 
of India.  We have to build India. We 
go on just like villagers living side by 
side quarrelling  for two bighas of 
land, going to the Supreme Court and 
thereafter  also  quarrelling.  That 
should  not  be  done.  This  is my 
r̂ uest.  With these words, I request 
the House to accept the Bill as it is.

Mr. Chairman: Shri Jaipal RmgK

Some Hon. Members rose.

Shri K. K. Basa: We are not getting 
a chance.

Mr. Chairman: I am proceeding by 
the clock. By 2-30. . .

Shri K. K, Basn: We have given 
amendments.  People  who have not 
moved get the chance.

Mr. Chairman: I do not under
stand how the  complaint arises,  r 
am calling  those  who  have given 
amendments.  They must  be given 
time. (Interruptions),  Order,  order. 
If all the hon. Members who gave 
notice of  amendments rise up,  the 
Chair cannot be accused.
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Shri K? K. Baai: My complaint is 
on this ground, that we are the first 
to move amendments, other persons 
who have not  moved  amendments 
are given chance, if you please look 

up the list.

Mr. Chairman: Order, order.  This 
will be quite wrong if Members who 
have not movê any amendment are 
not given any chance  at any time. 
After all, the whole thing is before 
the House, and those Members who 
have given  notice  of  amendments 
cannot  necessarily  be  given time. 
This  practice,  the  hon.  Member 
knows has been  prevalent  in this 
House for a long time.  It is very 
difficult to give a chance to all hon. 
Members who have  moved amend

ments.

Shri Jaipal Singh: I have already 
made it very, very clear and quite 
specific that I cannot be a party to 
the decisions that have been taken 
lyy  Government in  regard to  this 
particular Bill.

I have tabled three  amendments. 
One seeks to draw the attention of 
Parliament to  pursue the  problem 
of a Poorva Pradesh, a strong fron
tier province.  The question of the 
defence of the realm has been  in
voked right and left.  I hope Shri 
Chatterjee will support this amend
ment and vote for it.

The second one, amendment 38, is 
what you might call a compromise 
whereby both get something, that is 
to say North Bengal will go back to 
Bihar and South Bengal, the Bengal 
table-land, the Chota Nagpur  pla- 
teaUy will go back to Bengal.  That 
also is a problem this Parliament and 
the country might consider.

The third,  amendment 39, is  my 
protest against this most mischievous 
and dangerous idea that has  been 
brought in, that of a corridor.  Now 
the word “corridor” is being denoun
ced on the floor of Parliament, but 
at the time the States Reorganisation 
Commission visited these areas, this

was the popular word.  Now we are 
being told that the idea of a corri
dor was never in the picture.  Whe
ther you call it a corridor or what
ever you call it, as I stressed yester
day, be logical, be consistent in your 
arguments.  I  deeply regret  that 
Government have failed to be either 
logical or consistent or to have, from 
the tribal point of view, human rea
son.  I regret I cannot give my sup
port to  this.  I would have  gone 
quite a lon̂ way to assist Govern
ment  out of  this difficulty.  My 
friends  from  Bengal  must  realise 
what part they have played in  the 
area I come from.  The hon. Mem
ber who just preceded me felt very 
disturbed because  somebody called 
Bengalis landgrabbers.  I would like 
to invite him to come round to  my 
area.

Shri S. C. Samanta:
also enjoys with you.

There Bihar

Shri Jaipal Singh:  May be so.

Shri S. C. Samanta:
enjoys.

Everybody

Shri Jaipal Singh:  I would in
vite my friend to come round with 
me to Chota Nagpur and see who has 
done  the  land-grabbing.  See  for 
yourself.  If requires no  argument. 
See with your own eyes.  Convince 
yourself why six rebellions  besides 
risings in the last decade of the last 
century and during the first decade 
of this century took place.

Let us not talk about that.  Here 
is an appeal  made by the  ruling 
party today that for administrative 
reasons, that is the main thing, Ben
gal should have this or that  terri
tory.  I humbly submit tbat even on 
that score I am not convinced that 
the  Manbhum area  should go  to 
Bengal.  It has failed to convince 
me.  The moment they can convince 
me I will be their staunchest sup
porter, but they have been muddle
headed in their reasoning.

I am not  disputing the  nothem 
sector question, but when my friends
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here argued  about this  contiguity, 
lines of communications, administra
tive requirements, as I pointed out 
yesterday I asft:  what happens  to
our lines  of communications  from 
Jamtara to Danbhad?  It is not a 
question whether we are all citizens 
of India.  That is not the problem.
If that were the case, they should not 
raise the  problem themselves,  but 
they are raising it.  I suggest that 
Government should think again.  I 
know by their commitments they are 
in such a mess  that they do  not 
know how to extricate  themselves.
It is very, ve’-y obvious.

My hon. friend asked a question; 
what did you do in the Joint Com
mittee?  May I just tell him what 
happened on the last day?  This is 
something which I did not want to 
disclose on the floor of ParUament.

Shri Barman:  On a point of or- 
êr.  Are the proceeding of  the 
Joint Committee open in this House 
for discussion?

Shri M. P. Mishra:  Why did you
not raise the point while the friend 
by your side raised it?

Mr. Chairman:  This point that it
was not raised when Shri Samanta 
was speaking is irreleivant, but it is 
quite clear and it is the rule usually 
observed  that  proceedings  of  the 
Select Committee are not to be dis
close in  this  House or any where 

else.

Shri Jaipal Sin̂ ĥ:  Anyway, it is
very, very patent and I hope ihy hon. 
friends from  Bengal have  counted 
the number of dissenters.  From that 
they can infer exactly what we feel 
 ̂about it.  Let them draw their own 
conclusions, but the fact is this.  We 
anted to be reasonable.  We want
ed to come to the help of our friend. 
We have  been to  him again  and 
again, even up to the very last mi
nute.  We are prepared to help him 
in his great difficulty.  We have been 
even to see the Leader of the House 
so that the solution may be arrived 
at in a v/ay where no bad feelings 
are created or intensified.  That is 
the  problem. i  may  say  that,

as far as I am concerned any attra- 
pt by any Gk)vemment, blue or red 
or yellow, at any time at the disin
tegration of the tribal tract will  be 
resisted.  This is exactly what you 
are doing, and this is not the first 
time that you have done it.  You 
did it at the time when you merged 
or  integrated  the  Chota  Nagpur 
States.  What happened?  The mas
sacre of  Raj Kharsawan.  Satya- 
graha in Mayurbhunj.  It happened 
all over the place.  I say that I am 
wiUing to co-operate certainly,  but 
I would like my friends from Ben
gal to  realise that  the people  in 
Bihar, the people in the tribal area 
also have their feelings.

Lastly, I am sorry my friend Shri 
Chatterjee is not here.

Shri N. C. Chattcrjee:  I am here.

Shri Jaipal Singh:  He was talk
ing  very much  about the  census
figures.  He says from 1951 go back 
to 1931.  He forgets that in the 25 
years there has been a shift in the 
population.  Why does he not go 
back to  1901?  Why does not  go
back to 1911?  Because, obviously
it will not suit him.  As I said ear
lier on, let us drop  this  language 
basis, particularly when it comes to 
the tribal areas, because  the Adi-
vasis are multi-lingual. We have the 
example that he himself  instanced. 
A Mundari or Santali or  whatever 
you call him can be enimierated  as 
anything.  He is absolutely at  the 
meycy of the enumerator.  I was in 
1941 in Calcutta  when the  census 
operations took place.  I know ex
actly what happened to me.  I was 
asked:  “What language  do  you
speak?”  I had to tell him that  I 
did speak Hindi, I spoke English, I 
spoke  my own  mother tongue,  I 
spoke  Bengali also.  He  put me 
down as a Bengali..  So, I increased 
the Bengali-speaking population  in 
Bengal by one in 1941.  The same 
process has been in operation  all 
over the place.  If my friend Shri 
Chatterjee comes and lives with me 
in Ranchi  I will classify himself as 
a Hindi-speaking  person.  Let us
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not invoke the wrong arguments. As 
the hon. Minister has said, here is an 
administrative requirement, a  cer
tain psychological development in the 
State of Bengal  Something has to 
"be done.  We in Bihar, I want to 
assure  you,  would  certainly  have 
liked to have assisted him, but not 
the way that Government have set 
about it.

2 P.M.

Shrlmjiti SiKhaina Sen  (Bhagal- 
pur South):  Coming from Bengal
as I do, having been bora and bred 
in Bengal, and then having  stayed
in Bihar for nearly forty years------
and all my work lies in that area—
1 find it is indeed very painful for 
me to hear the charges which  are 
levelled against Bihar or Bengal.

But, yesterday, when I heard  the 
Home Minister saying that the  Jal- 
paiguri area has to be linked up with 
Darjeeling in order that there may 
1>€ security  on the  Indo-Pakistan 
border, I  realised that apart  from 
linguistic considerations, there  were 
administrative difficulties also so far 
as Bihar was concerned,  especially 
in regard to this area which links up 
Dhanbad with Ranchi, Dhanbad with 
Jamshedpur, and Ranchi with Jam
shedpur.

So, all that we want is that  the 
areas  mentioned  in  amendment 
No. 11, which I support, namely the 
areas comprised in the police stations 
of Jaipur,  Jhalda, Bagmundi,  Bal- 
xampur  and that  part of  Purulia 
police station lying to the  west of 
the road between Dhanbad and Jam
shedpur, should go to Bihar.  I say 
that it is only fair that these areas 
should be given to Bihar.  So.  I 
support  this  amendment.  I hope 
the Minister of Home Affairs will see 
that this link  which is  necessary, 
irom Ranchi to Jamshedpur, and from 
Dhanbad to Jamshedpur, is given  to 
Bihar.

I feel that this request should re
ceive sympathetic consideration from 
the Home Minister,  because we do
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not want the  other portion  whidi 
goes to West Bengal.  On the other 
side, the whole of Purulia may go 
to West Bengal, and I do not think 
we should quarrel over this.

I think the best solution  would 
have been the merger which  was 
contemplated.  If it comes about in 
the  near  future,  I would  be  the 
first person to support it, and Bengal, 
Bihar and Orissa should form a Poor- 
vapradesh.  With these words, I sup
port the amendment No. 11,

Mr. Chairman: Now,  Shri  K. K. 
Basu. The hon. Member  should  be 
brief and try to conclude quickly.

Shri K.  K.  Basa:  How  many
minutes can I have?

Mr. Chairman: The hon.  Hember 
can take five to seven minutes.

At 2-20, I have called the Home 
Minister to reply to the discussion.

Shri K. K. Basa: Bengal has been 
at the bar of criticism.  So, it  does 
require some time to reply  to  the 
criticisms.

Mr. Chairman: My difficulty is that 
the time cannot be extended.  It  is 
not a rubber ball.  If  Shri N.  C. 
Chatterjee takes forty minutes,  and 
Shri Syamnandan Sahaya takes about 
twenty minutes, then, the  time  is 
shortened.  After all, the time can
not be extended by the Chair at its 
sweet will and pleasure.

Shri N. C. Chatterjee:  But  about
fifteen minutes of my  speech  were 
taken up by interruptions.

Shri K. K, Basa: We are discussing 
now the most vital problem in respect 
of the Bill which seeks to  readjust 
the boundaries of Bihar and Bengal.

Much has been  said  about  the 
emotional expressions  of  Bengalis. 
Even the hon. Member  who  spoke 
previous to Shrimati  Sushama  Sen, 
the great leader who called himself 
the leader of the tribal people, Shri
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Jaipal Singh, wanted us to  go  to 
Chota Nagpur and find out who the 
landgrabbers are.

Shii Jaipal Singh: Please do.

Shri K. K, Basu: We  have  been 
there, and we have seen who  the 
land-grabbers are.  If my hon. friend 
wants that the land should really be 
given back to those to whom it  is 
due, then, I say that we shall  join 
my hon. friend.  But he only  ŷs 
that the Bengalis  are land-grabbers. 
It may be that some Bengalis,  who 
have some tracts of land adjoining 
the Bengal territory, or some Bengali
speaking persons of  this  particular 
division, might have gone there and 

settled there.

,  But why does my hon. friend not 
raise his voice against  the  mine- 
cwners who are neither Bengalis nor 
Biharis?  Either they are Britishers, 
or they are persons belonging to the 
States oiher than Bihar and  Bengal. 
So, I really shudder  to  understand 
the spirit  in which this Bill is being 

discussed.

The Bengalis  and  Biharis  have 
lived as friends for many generations. 
I myself have many friends  among 
the Biharis, and I am really proud of 
it.  But our approach in regard  to 
this matter is purely a rational one, 
the main  consideration  being  the 
linguistic one.  I do not want to go 
over the history of this matter,  be
cause the Government of  the  day 
want to disown what had been their 
main guiding philosophy at the time 
of the struggle for the liberation  of 
the country, namely that language is 
the most vital factor to be borne in 
mind in the matter of the reorgani
sation of provinces.

Now, let us consider what  special 
benefits will be deriyed by the ad
ministration.  We today  are  in  a 
backward  condition-  We  have  to 
«pend a huge sum of money for pro
viding primary education. In spite of 
the definite article in the chapter on 
Directive Principles of State Policy in

the Constitution, we have not yet been 
able to introduce free primary edu
cation in most parts of the country 
Then problem assumes a worse form 
in a small State, and in States which 
are more or less deficit when  such 
concession, have to be provided in 

different languages.

Now, these two States are  more 
or less deficit.  If they have to pro
vide educational and other facilities, 
then they will have to spend huge 
sums of money.  Further, if the  de
mand  of  a  substantial  Unguistic 
minority has to be complied  with 
under article 347, we would require 
enormous sums of money.  In fact, 
we want that in course  of  time, 
even in the High Courts, the regio
nal language should be  used  as 
the court language.  Even  today, 
if you go to the Patna High Court or 
any other High Court, you will find 
that the regional language  is  not 
being used.  If you go to the  Cal
cutta High Court on  the  original 
side, you will find that the judges 
are Bengalis, the litigants are Benga
lis,  and the  counsels  are  also 

Bengalis.

Shri N. C. Chatterjee: The attor
neys are also Bengalis.

Shri K. K, Basu: The  witnesses 
also are Bengalis.  Their  evidence 
is given in Bengali  But it is trans
lated into English, which  is  the 
court language, and which, in course 
of time, is to be replaced  by  the 
regional  language.  Why  should 
there be this huge waste of money?

We feel that the  administration 
throughout the State,  right  up  to 
the highest level, should be carried 
on in the language of  the  region. 
Therefore, we are  of  the  opinion 
that the problems of the  linguistic 
minorities should be reduced to the 
minimum.  We are not oblivious of 
the fact that there will still be cer
tain industrial areas,  and  certain 
cosmopolitan areas where, there may 
be linguistic minorities, coming  not 
only from the adjacent areas, but even
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from places far away in the count

ry.
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My hon. friend talked of Jamshsd- 
pur.  May I ask him  how  many 
Biharis and how many Bengalis are 
in the ruling position there?  Who 
are the  mine-owners  there?  Who
are the persons having the control
ling voice even in the  administra
tion of  the  Tata  company?  Are 
they Bengalis or Biharis?  It is the 
Parsis  who  are  controlling  the 
Tatas.  It is the Parsis who are con
trolling the place.  They have come 
and dominated over this area. There 
are also some  persons  from  the 
south or the north who are there.

But the problsm of the cosmopoli
tan areas will remain.  Our  effort
should be to minimise the problem 
of the linguistic minorities.  There
fore, we fael that all  the  areas
speaking the same language  as that
of the adjoining State  should  be 
taggad On to that State,  We  want 
that this principle should be applied, 
down to the village,  because  the 
village is the smallest  administra
tive unit, so far as we have found 
it.

Unfortunately, a lot has been said 
about the problpm of Unguism. Now, 
what is linguism? If a village which 
is contiguous to a  particular  State 
can be tagged on to it, because  of 
its linguistic affinity to the adjoining 
State, it is certainly right.

Even according to the States Re
organisation  Commission’s  report, 
which speaks on the basis  of  the 
census figiires of 1951 and earlier, in 
the  Dhalbhum  sub-division  of 
Singhbhum district, in  areas  like 
Dhanbad, the sub-division of  Man- 
bhum, or the Santal  Parganas, there 
:s a substantial number of Bengalis. 
Sven if I conc3de, for a  moment,

-  the census figures  on  which  my 
Bihar  friends  place  reliance  are 
right, I ciM say that there is a subs
tantial itumber of Bengalis in these 
areas.

So, if a particular area has to be 
divided, with the village as the unit 
for purposes of division, then it is 
necessary sven from the point of view 
of the better administration of these 
areas, for which my  hon.  friends 
opposite clamour, so much, that the 
villages  where  Bengali  is  spoken, 
and which are contiguous  to  the 
State  of Bengal should  be  added 
to Bengal.

Then, we are told that the prob
lems of economic viability, adminis
trative convenience etc. are  there.
I say that in that case, Bengal has 
even got a bigger claim than Bihar.
If you take into  consideration  the 
question  of administrative conven
ience of India,  you should see thai
the States are  so  reorganised that*
areas which are  comprised  in  a 
particular State are more or less of 
a uniform standard. In that  event, 
a large portion should go to  Wesi 
Bengal.  But I do not base my claim 
on that; my Party’s stand is  strong 
and clear on this point.  Possibly the 
Government of West Bengal or the 
West Bengal Congress  might  have 
made a claim on that basis  from 
Bihar; I do not know.  They might 
have said that those territories might
be  given to  West  Bengal,  and
Bihar might be compensated, if they 
want, by taking some territory from 
Madhya Pradesh or U.P. and adding 
to it.

I therefore say that this argument 
of administrative or economic viabi
lity should not be raked  up.  The 
theory of economic viability in con
nection with this issue is a danger
ous formula. Every State is in defi
cit.  Bihar has a deficit of Rs.  14 
crores on revenue account and West 
Bengal has a deficit of Rs. 27 crores. 
So if you want to strengthen West 
Bengal economically, it is  all  the 
more necessary that the  industrial 
hinterland with its  raw  materials 
 ̂should come back to the manufactur
ing industries of Calcutta.  But we 
do not indulge in this sort of dan
gerous argument.  We stick to  the
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scientific basis  of  language.  We 
say, take the village as the unit and 
redraw the map of a particular State.

The problem of link  has  been 
raised and discussed.  But we  feel 
that from the security angle—I  do 
not know whether the Home Mmis- 
ter agreed with this or not—̂it  is 
very necessary that north and south 
Bengal should be closely linked to
gether, because we  have  on  the 
border Pakistan.  We have a  feel
ing that the Home Minister has ac
cepted this.  Even the  SRC  says 
that in  Kishanganj  the  language 
spoken is more akin to Bengali.  So 
the point that the Home  Minister 
made that they are  not  Bengali
speaking is not correct.

There is another reason why there 
should be this close  link  between 
the north and the south  of  West 
Bengal.  There is a lot of smuggling 
going on on the Indo-Pakistan  bor
der.  Goods  ê  smuggled  out. 
Every time that goods are  smuggl
ed from the Calcutta maxket  and 
sent to Pakistan, we find  shortage 
and the prices soar very high.

But if you compare this with the 
link that my friends from Bihar are 
demanding from Dhandbad to Jam
shedpur, I say it is a fantastic de
mand. In that event, in the  north 
you must give us the railway track 
which forms another portion of the 
Kishanganj area. But we do not want 
that. Where is the question of distance 
if you want to go from one part to 
another, whether  you  travel  150 
miles or 225 miles?

Shri M. P. Mishra: We can better 
deal with Pakistan than you.

Shri K. K. Basn: That is the reac
tion of my friends from Bihar.

So far as the  problem  of  the 
national highway is ĉcemed, there 
should not be unnecessary  restric
tion put upon any side.

My friends hava referred to other 
problems.  Reference was made  to
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the people of Darjeeling.  In  ^t 
case My hon. friend, Shn  Jaipal 
Singh, will have  his  Jharkhand 
State, But I say here you must un
derstand the problem in its content. 
Certainly, our Party has said that the 
people of that area should have ad
ministrative reforms.  We have  de
manded again and again that they 
should have an autonomous adminis
tration.  We have demanded that the 
■Sixth Schedule should be amended. 
We have said they should have  a 
larger share in  the  administration 

of their own affairs.

But I only say: do not bring in the 
problem of  economic  viâity  in 
connection with the issue 6f redistri
bution, because then other problems 
will arise, as the deficit  of  West 
Bengal on revenue account is to the 
tune of Rs. 27 crores.

Therefore, I appeal to my Bihar 
friends, let us, for the time  being, 
accepted what is  there.  We  only 
want the Bsngali-speaking  areas.

Shri M. P. Mishra. You will never 

be satisfied.
Shri K. K Basa: Let us  accept  it 

for the time being, in  ât  spmt 
T̂en as regards further disputes, let 

Boundary  Comn̂ on 

appointed.  U the Boundary 
says that 

has been transferred to  Bengal 
the Purulia area  is  Hindi-̂eakmg, 
we are agreeable to  transfer  that 
bik  to  Bihar.  I  think  every 
Bengali is patriotic enough  to  ac- 

that.  But I feel that there  ̂ 
been a feeling  that  Bengalis  are 
land-grabbers.  It ha* been posed m 

this House.  Bengal d<̂ 
mand anything which is not  rig  . 
There is  a  campaign  to  prevent 
Bengal from gating what is due to 

her.  There was a campaî ""Lw 
ger and it fell through.  If  Benĝ 
is dubbed as land-grabber, cer̂ nly 
Bengal will take up the challenge 
and will give the answer.  We have 
given the answer to British imperia
lists and we will give the answer to 
the ruling gods of Delhi, if they do
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not want to accept and concede the 
just demand of Bengalis.  ■

I
I do not want to  say  anything 

more as my time is up. But I repeat: 
let us accept this for the time being. 
Appoint a  Boundary  Commission 
later on which may go into the pro
blem of boundary  adjustment  on 
the linguistic basis.  If as a  result 
of the findings of that  Commission, 
it is found that any area transferred 
from Bihar to West Bengal is Hindi
speaking, we will transfer it back to 
Bengal;  at  the  same  time,  we 
should also get aU the Bengali-speak
ing areas of Bihar.

p.j
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Shri Bhagwat  Jha Azad:  I also
sailed  in  the same boat in which 
my hon. friend. Dada Samanta was 
sailing.  I  too  purposely  did  not 
speak up till now, not even once on 
the S.R. Bill. But I am now provoked 
as my Dada was to speak, and I have 
chosen  to take a few minutes.

I need not go into details. Why do 
we want to press  the  amendment 
moved by Shri Syamnandan Sahaya 
and Shri Jaipal Singh which wants a 
link from  Jamshedpur  to Dhanbad 
and to Ranchi? I need not point out 
to Shri N. C. Chatterjee, who  was 
absent from the House yesterday, that 
the hon. Minister was replying yester
day to Shri H.N. Mukerjee’s  hyper
boles and  superlatives which  were 
devoid of logic and rationality. They 
should have read that reply  of the 
Home' Minister and then should have 
argued  the point  on the basis  of 
language.

I need not go into details because 
I know that the man who is awaken
ed is not sleeping. I cannot show my 
friends any logic. I can only say this. 
We are told that Shri Dip Narayan 
Sinha and some Bihar leaders  have 
spoken about this. We  are told that 
we are insulting those departed souls 
in lefusing to accept the demands of 
OUT' friends from West Bengal. I say, 
in all humility, that it is those gentle
men who are  insulting the  soul of 
those departed leaders. I would only 
quote one or two lines from the Reso
lution itself.  I challenge Shri N. C. 
Chatterjee to place on the Table of 
the House even now those documents 
which contain the statement wherein 
Shri  Dip Narayan  Sinha or  Shri 
Parameshwar Lai said that the areas 
of  Manbhum  and  other  portions 
should go to West Bengal.

Shri M. K. Moitra: I will do so

Shri Bhagwat Jha A*ad: I will say 
*No*; I will do that on their behalf.

They will put the Resolution moved 
in the Congress. It says:

"This Congress desires to place
on record its sense of  profound
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gratitude to His Majesty the King 
fimperor  for the creation  of a 
separate province of Bihar  and 
Orissa under a Lieutenant Gov
ernor in Council and prays that 
in  readjusting  the  provincial 
boundaries, the Government wiU 
be pleased to place all the Ben
gali-speaking districts under  one 
and the same administration”.

We have no objection to this. Let 
my  friends  and  the  Government 
accept this  challenge  of the Bihar 
Government and the Bihar people. U 
there is one area which  is Bengali
speaking in Bihar, let. it be transferred 
to West Bengal. We have  said that 
from the very beginning. Therefore, 
they should not harp on things which 
<io not exist at all. If in that area, 
there is 40 per cent. Bengali-speaking 
population, we are prepared to give it 
to West Bengal.  Let there be 5 pw 
cent.  Bengali-speaking  people  in 
Kishanganj; we are prepared to con
cede that to West Bengal. They should 
jspeak on the basis of compactness of 
area, which we have granted. So far 
as language is concerned, it does not 
matter.

Shri Syamnandan Sahaya has quot
ed what Shri Sapru said.  I can still 
Quote, though I have no time,  what 
Shri Parameshwar Lai said about that. 
So let them not misguide this House 
by saying what was never said at all. 
That is why I ask: if tiiey had said 
it, let them place it on the Table.

Then so far as the catchment area 
is  concerned, I need  not go  into 
details. My hon. friend, Shri Mishra, 
has dealt with it.  The argument of 
catchment area cannot be accepted as 
the  basis.  I certainly  appreciate 
what the Home Minister  said that 
there is no basis of  language,  no 
ground of catchment area but  there 
are certain sentiments and there  are 
•certain  feelings which we want  to 
respect. Out of respect to them we 
conceded, we agreed that  let North 
Bengal and South  Bengal  be joined

and we gave Kishanganj. But let ntit 
compactness mean 100 yards  or 200 
yards eind thereby the transfer of th# 
dissatisfied people of Kishanganj  t® 
West Bengal. We never said that we 
do not want to give an inch. We feel 
that there is no case for it. But be
cause we have respect for the sisterly 
State, we have love  for the sisterly 
State, we said let something be given 
for the sake  of their  convenience. 
Something  given  does  not  mean 
transfer of territories  and they  ar6 
not at all Bengali-speaking territories.

A very big thing has been tried to 
be impressed UF>on us by Shri Mahata. 
Grierson has been quoted. I say to my 
friends, *Why not yeu see the solid 
facts of 1956?’ Why do you refuse to 
believe in the progeny  of man?  Do 
you believe in natural calamities and 
other things? Then, believe what has 
happened in this area. I would say to 
Shri Basu that he is a Marxist believ
ing in demonism  and the  Marxist 
theory. Don’t you want to be dogma
tic about the fact that man is a man? 
You know if there is a couple, a man 
and wife, what happens.  You know 
all these things  happen.  Therefore 
you need not say that what Grierson 
siad was right

’   ̂   ̂ I

m    ̂ 3TR-,

 ̂  ̂\
You can have a Marxist mind. You 
always say what things were a quarter 
of a century  before. These  things 
were not existing. If they had been 
there I would have readily agreed to 
that. Therefore,  I would  say that 
when the ground does not exist and 
there is only the question of  senti
ment and feeling on which the Home 
Minister has appealed to us, we res
ponded to that appeal. I would also 
humbly pray to him that let him also 
persuade our friends from Bengal to
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appreciate our feelings also, the com
pactness of area, the convenience for 
passing from Dhanbad to Jamshedpur.
They have got a territory given  to 
them; they wanted a big chunk; they 
have been given a small chunk. For 
the sake of keeping good feelings we 
gave that. Let him do his best to see 
that for the thousands and thousands 
of people residing in that area, let 
them agree to our  having a small 
thing, about 2i Thanas  which will 
give compactness  to that region  in 
Bihar, which will link Dhanbad  to 
Jamshedpur.

Though the BiU is there I will say 
that I am waiting for those days when 
Bihar, Bengal and Orissa can be one, 
whereby  all these  sentiments  of 
Bengali and Bihari will go.  If you 
permit me I can  speak  in Bengali 
though I am not a Bengali.

I will say two lines about Santhal 
Parganas. My friends  from  Santhal 
Parganas have spoken so much about 
it. I am sure my Santhali friends have 
given the Bengali friends  sufficient 
reply. I will just  point out to my 
friends from Bengal:

 ̂  ̂̂  A I

 ̂ ̂  t, ̂  ^   ̂  .

 ̂t I

I am longing for that day when,  if 
not my  generation,  at least  my 
younger generation will succeed.

Some Hon. Members rose—

Mr. Chairman: I am sorry, I have to 
call the hon. Minister.

Pandit G. B. Pant: I have luckily not 
much to say on this occasion.  Hon.
Members sitting  on  the  opposite 
benches are more in agreement' with 
me than some of my own dear col
leagues who hold a different view with 
regard to the proposals which  are 
embodied in this Bill.  Still, I  feel 
that they have not strengthened their 
case or mine by the arguments  that 
they have advanced.
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I do not think that these proposals 
can be sustained on the  linguistic 
ground. The  States  Reorganisation 
Commission as also the Dar  Com
mission had laid down  that no area 
should be transferred to any  other 
State unless 70 per cent, of the people 
living in that area proposed  to be 
transferred spoke a language which 
is in harmony with the language of 
the other State.  Everybody will ad
mit that that test is not satisfied here.

Shri Sadhan Gnpta: Need not be.

Pandit G. B. Pani: I think  there
can be no two opinions.

Shri K. K. Basn:. Break  up  the 
district; it will do.

Pandit G. B. Pant: I do not know; 
but I think my statement is not dis
puted.

But if we take that as correct, my 
own point is this.  Do not lay stress 
on a weak point.  When we have a 
strong point, why not make full use 
of it and why put yourself in diffi
cult straits by emphasising what  is 
vulnerable?

Shri Sadhan Gnpta: There is  no
difficulty except of your creation.

Pandit G. B. Pant: Bigotry is  not 
sometimes congenial to the spirit of 
reason.  But still it is better to adopt 
a rational attitude than bigoted  or,, 
what might be called in milder terms, 
orthodox ones. My friends seem to be 
wedded to linguism.  I think, instead 
of Marxism and Leninism, now, ling
uism has become the principal creed. 
Well, they are free to make their own 
choice. (Interruption).  But,  so far 
as I am concerned.  I accept  that 
language is one of the potent factors 
to be recognised. But, there are other 
factors which may prove even more 
important and worthy of attention and 
supremacy  than  language  itself. 
Here, if we are to apply the linguistic 
principle, it will not be easy to justi
fy the transfer at least of the jwrtion 
of Purnea that is being now, by aU, 
admitted as being worthy  of  being 
transferred to Bengal.
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If we look at the other part of the 
proposal contained in the  Bill con
cerning Purulia, it will have to  be 
admitted that the linguistic  position 
is not quite clear whether Kurmali is 
part of Bengali or whether it  can 
well be regarded as Hindi.  I think 
it is at least a debatable point.  So, 
we cannot afford to be dogmatic  on 
a matter which does not admit of a 
very clear and unequivocal answer.

The main reason why the transfer 
of a part of Purulia sub-division is 
being suggested is the need of promot
ing the development of Bengal  and 
this area itself.  The Ajay and Kasai 
rivers pass through this  area  and 
there are big schemes and projects. 
You want to finish them and to see 
them  well  maintained  and  well 
managed so that both  Bengal  and 
Bihar might benefit thereby.  That is 
the main reason.  Those  arguments 
which, in a way, led us to propose 
the transfer of this area to Bengal 
became unanswerable when the ques
tion of Chandil and Patamda came, 
because they were equally  essential 
lor the maintenance of the works in 
which Bihar was vitally inteirested. 
So we have struck to the framework 
of the S.R.C. Report.  We have subs
tantially accepted it and, as I said 
yesterday, the S.R.C. had the oppor
tunity of examining these matters of 
detail.  Where large issues are con
cerned, this House may be with them 
where questions of principle arise, but 
where adjustment of border areas is 
the main question, we can place—and 
I think rightly too—considerable re
liance on the SJLC, I was really de
lighted and it was heartening to hear 
from Shri Chatterjee today all  the 
encomiums that he showered on this 
Report and the tributes that he paid 
to its authors because in the speeches 
that he had delivered previously,  he 
•eemed to differ, not only on minor 
points, but on minor as well as majw: 
points, from the authors of this Re
port.  Well, better late than  never. 
Wisdom dawns at the last moment if 
not when one is bom. So, I am glad 
that he has come round to the view 
that the proposals of the S.R.C. were 
sound, well-conceived and based on

unassailable arguments. I think  that 
he will concede that it applies also 
to the proposal of the bilingual State 
of Bombay.  I hope he has been con
verted to that view.  Now he has no 
grievance so far as  that  particular 
proposal is concerned.  I only  wish 
he had not gone to  Ahmedabad be
cause some people infer from such 
onslaughts on his part that in spite 
of his advanced age, he is ever ready 
to fish in troubled waters.

Shri N. a Chatterjee:  This is an
unfair charged  I went there at  the 
request of my Gujarati friends, and I 
shall tell my hon. friend that they are 
really suffering from great  frustra
tion because their wishes were  not 
consulted.  I  have  no  particular 
grievance over Gujarat,  but I  am 
voicing their almost unanimous feel
ing that they are suffering from this 
acute sense of frustration that their 
views were not ascertained, that their 
aspirations were not consulted at the 
crucial moment.

Shri M. P. Mishra: Why do you
not agree also to consult the wishes 
of the i>eople at Manbhimi?

Pandit G. B. Pant:  Shri Chatterjee 
went to Ahmedabad at a time when It 
was in a disturbed state and he foimd 
there a sense of frustration.  I think 
that was more an excitement tĥ  an 
occasion for cool and calm considera
tion during the days he was  there, 
and his  own  contribution  tended 
somewhat that way.

Shri N. C. Cliatterjee; Enturely 
wrong.  I did my best to  appeal to 
them not to tarnish the fair name of 
the city with which the memories of 
Mahatma Gandhi were  associated— 
the apostle of non-violence, sounded 
and gave hig great call from there.

Pandit G. B. Pant: I accept it

Shri N. C. Chatterjee: I ought to
tell the hon. Home Minister that the 
mischief was started by the undesir
able and unprovoked  police  firing, 
and if that had not taken place* noth
ing would have happened there.  He 
ought to know that.

Pandit G. B. Pant: I do not think 
that Shri Chatterjee will blame me if
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I were  to  say  that  perhaps  the 
trouble would not have worsened if 
he had not gone there.  Sometimes 
words carry less weight than action. 
So, his asking them to  follow  the 
lead of Mahatma Gandhi was  some
what belied by his presence at that 
spot.

Shrl N. C. Chatterjee:  Am I not a
 ̂Member of Parliament?  Do I repre
sent only the district of  Hooghly? 
Have I no right, as being the Presi
dent of the Hindu Mahasabha, to go 
there at the request of my friends..

Pandit G. B. Pant:  I  am  glad
that..........

Mr,  Chairman:  The  fundamental
right of going anywhere in India is 
not the point at dispute.  That fim- 
damental right is there for all hon. 
Members to go anywhere in India.

Pandit G. B. Pant:  I am glad that 
Shri Chatterjee has come back and 
is in our midst now, and I am really 
happy to see him because there was 
trouble and the'trouble was at  its 
worst during the time he was there. 
Now that place is returning to nor
mal and I hope the conditions there 
would continue to improve  but all 
this is beside the i>oint.

Sliri N. C. Chatterjee:  I wish the
Home Minister had  gone there.

Pandit G. B. Pant: As he was there, 
I thought  my  presence  was  not 
called for.

Sbri  V.  G.  Deshpande:  Your
police presence was there.

Pandit G. B. Pant: Let us go back to 
the Bill itself.

Shri Sadhan Gupta:  Is the Home
Minister afraid of his collecting evi
dence of the misdeeds done by  this 
Government?  Then he may say so.

Paadtt G. B. Pant:  Shri Chatter
jee can very well take care of him
self and Shri Sadhan Gupta  need 
not be very much worried  on  his 
account.

y So far as this BiU goes, I have not 
much more to say.  There has  bten 
soBK question of the communications 
between Ranchi and  Dhanbad,  or

Ranchi and Jamshedpur not  being 
quite satisfactory.  As I said before, 
we might have looked into it.  The 
fact that this area is  being  trans
ferred to Bengal from Manbhum will 
not stand in the way of a road or  a 
highway being provided connectinĝ 
Ranchi with  Jamshedpur.  I think 
about that here need not  be  any 
great concern or anxiety.

As to these amendments,. I have 
just to remind the House of one or 
two amendments that I have  pro
posed, where we speak of demarca
tion.  I  have suggested  that  the 
words  “by an authority appointed in 
this behalf by the Central Govern
ment” might be introduced so  that 
the demarcation may be made in a 
proper way.  We hope to appoint a 
senior Revenue Officer along with an 
engineer or a surveyor to look into 
the matter and  to demarcate  the 
boundary.

I am also prepared to accept  the 
amendment that had been  moved 
here—

“Provided further that the de
marcation referred to in  sub
clause (2) being 200 yards to the 
West of the highway  (I would 
introduce the word  “generally”* 
that is, 200 yards generally to the 
West of the highway) in Pumea 
district  connecting  Dhalkola, 
Kishanganj  and  Chopra  with 
SiUiguri in  Darjeeling  district 
and 200 yards to the south  or 
south-east of  the  highway  in 
Pumea district connecting Dhal
kola and Karandighi with  Rai- 
ganj in West Dinaj pur  district 
shall be so  fixed  as  not  to 
divide any existing  village  or 
town  or  bazar  into  two 
parts...."

This is amendment No. 46.  I think 
all will agree that so far as possi
ble no village should  be split up.

The latter part had said that in case 
a village were to extend beyond 200 
yards, then the village be kept with
in Bihar.  I think that will fit in 
aU right.  It may be 150 yards or it 
may be 250 yards either way.  la



order to maintain the integrity of the 
village, the authorities who will be 
appointed to demarcate the boimda- 
ries should make all efforts to pre
serve the integrity of every unit.

Shri K. K. Basu:  In that event, to 
maintain the integrity of every unit in 
certain portions it will be necessary to 
increase it to 250 yards.  Will that be 

done?

Pandit G. B. Pant:  Yes.  That  is 
why I have omitted the latter  part, 
because the latter part had said that if 
it went beyond 200 yards then  the 
boundary may not be extended.  Now 
it may be 250 yards or it may be 150 
yards, either way.

Shri K. K. Basu:  My difficulty is,
the particular provision says 200 yards 
to the south or south-east.

Pandit G. B. Ant: Now I am say
ing:  “200 yards generally”.

Shri K, K. Basu:  Do you think that 
the word “generally” will  have that 
flexibility?

Pandit G. B- Pant: That is in the 
Bill.

Shri K. K. Basu:  We fully  agree
that the unit should not be spilt up.

. .Pandit G. B. Pant:  Sir, I have not 
much to say.  I would only appeal to 
hon. Members to accept this clause in 
the BiU, which had  been  discussed 
long enough.  Sentiments have  been 
given  sufficient play and  we know 
that there are strong feelings held, but 
let us, for the sake of the great name 
that Bihar and Bengal both  possess 
and the contributions  that they had 
made towards the realisation  of our 
great ideal of  independence, not of 
Bihar or of Bengal but of India, agree 
to accept this proposal in the Bill.

Mr, Chairmaii:  Now, before I  be
gin to put the amendments to the vote 
of the House, I may just bring to the 
notice of the House that in so far as 
amendment No. 46 is concerned, it has
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been sugested that instead of the phra
seology giv€n  therein it would be 
better if we adopt the following:

Page 3—

for line 1 substitute:

“Provided  that the boundary 
line shall be so demarcated as 
not to cut across any village or 

town;

Provided  further  that  from 
the point where the first-mention

ed highway.”

. Pandit G. B. Pant:  I think it is

the same thing.

Mr, Chairman:  Is  îiri  Syam-
nandan Sahaya agreeable to this?

Shri Syamnandan Sahaya:  I think
. it meets the point.  I accept it.

Mr. Chairman:  Now I shall  put
amendment No. 46, as amended,  to 
 ̂the vote of the House.

The question is:

Page 3—

for line 1 substitute:

“Provided that the  boundary 
line  shall  be  so  demarcated 
as not to cut across any  village 

or town;

Provided further that from the 
point  where  the  first-mentioned 

highway.”

The motion was adopted,

Mr.  Chairman:  Now I will put
amendment No. 61 to the vote of the 

House.

The question is:

Page 2, line 26—

after ‘‘sub-section (2)” insert:

“by an authority appointed in 
this behalf by the Central Gov

ernment”

The motion was adopted.

.  Mr, chairmaB:  Does  any  hon.
Member want his amendment to be 
put separately to tiie  vote of  the 

House?
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Shri K. K. Basa:  My amendment 
No. 2 may be put

Mr. Oiairman; The question is: 

Page 2. lines 30 to 32— 

omit  “excluding  Chas

Cĥ dil Thana  and Patamda  police 
station of Barabhum Thana.”

[Mr. Speaker in the Chair]

The Lok Sabha divided: Ayes 16; 
Noes 122.
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Jangde, Shri 

Jena, Shri Niranjan 

Jhunjhunwala, Shri 

Joshi, Shri Krishnacharya 

Jwala Prashad, Shri 

Kajrolkar, Shri 

Kale, Shrimat i A.

Katham, Shri 

Kayal, Shri P.N.

Kazmi, Shri 

Khongmen, Shrimati 

Kirolikaz; Shri 

Krishna Chandra, Shri 

Kureel, Shri B.K.

Kureel, Shri P.L.

Lingam. ShriM.M.

Mandai, Dr. P.

Mavalankar. Shrim«tl SushlU 

Mehta, Shri BidwantSinha 

Mishra. Pandit S.a 

Mishra.ShriBibbati 

MisUra. Shri MJ>.

Miahxa, Shri ILD. 

N«raslmhan,ShriC.R. 

Naskar, Shri P.S. 

MawalPrabhakarShri 
Nehru, Shximati Shirxaivati 

Pande, ShriB.D. 

Ptnnalal,Shri

«-53. P.M.

Majhi, Shri Chaitan 

Moitra, Shri M.K. 

Mukhcrjee, Shri H.N. 

Rao, Dr. Rama 

Rao. Shri P. Subba 

Zaidi, Col.

Raghubir Sahai, Shri 

Raghubir Singh, Ch. 

Raghunath Singh, Shri 

Ramaswamy, Shri P. 

Ramaswamy, Shri S.V. 

Rane, Shri 

Rup Naraiî hri

Patttkar, Shri

The motion was negatived.

Sahaya, Shn Syamnanda 

Sahu, Shri Rameshwar 

Saigal, Sardar A.S. 

Samanta, Shri S.C. 

Sanganna, Shri 

Sen, Shri  P.G.

Sen, Shrimati Sushama 

Sewal, Shri A.R.

Sharma, Pandit K.C. 

Sharma, Shri D.C. 

Shanna, ShriK.R. 

Sharma, Shri R. C. 

Shivananjan>a, Shri 

Siddananjappa, Shri 

Singh. Shri D.N.

Singh, Shri H J>.

Singh, Shri L. Jogeswar 

Sinha, Dr. S.N.

Sinha, ShriAnirudha 

Sinha, ShriBJ».

Sinha, Shri GJ>.

Sinha, Shrimati Tarkeshw 

Sfaiha,Thakur Jugal Kisore 

Sinhasan Singh, Shri 

Sunder Lai, Shri 

Suresh Chandra, Dr.

Tek Chand, Shri 

Thimmaiah, Shri 

Hwari, Shri R.S.

Tiwary, Pandit D.N.

Uikey, Shri 

Varma, Shri B.B.

Verma, Shri B.R. 

Vishwanath Prasad, Shr

ri
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Mr. Speaker: In regard to the other 
amendments, 29 is same as 2 and 41 
same as 2 and 29.  Therefore,  they 
are barred.  I shall put the  other 
amendments to the vote of the House.

Shri Jaipal Sing;li:  I want  my
amendment No. 37 to be put separa

tely.

Shri Sadhan Gupta: On a point of 
order, the amendment is out of order, 
because it surreptitiously tries to im
pose a Purva Pradesh which is out
side the scope of this Bill.

Shri Jaipal Singh: It is very much 
in order, in the light of what  we 
decided a few days ago.

Mr. Speaker: This Bill seeks to add 
some area from Bihar to Bengal. He 
only says in his  large-heartedness, 
add the rest also.

All right.  Let it become a new 
State or let it be an old State.  I 
cannot rule it as out of order.  Sub
stantially there may be a merger or 
addition of particular portion.

The question is:

Pages 2 and 3—

for clause 3, substitute:

“3. As from the appointed day, 
there shall be added to the State 

'  of West Bengal the  territories 
which on the 1st day of March, 
1956  were  comprised  in  the 
State of Bihar and the territories 
of the States of West Bengal and 
Bihar  shall thereupon  become 
the State of Purva Pradesh.”

The motion was negatived.

Mr. Speaker. I shall now put  all 
the other amendments to the vote of 
the House.
The question is:

Page 2—

for lines 30 to 32, substitute:

**(b) Purulia sub-division  of 
Manbhum district;

(c)  such other  areas as may 
be demarcated for  inclusion in 
West Bengal  by the  Boundary 
Commission to be set up imder 
section 4A;”

The motion was negatived.

Mr. Speaker: The question is:

Page 2, line 32- 

add at the end:

"‘and the area comprised in the 
police stations of Jaipur, Jhalda, 
Bagmundi, Balrampur and  that 
part of  Purulia police  station 
lying to  the west  of the  road 
between Dhanbad and Jamshed
pur.”

The motion was negatived.

Mr. Speaker: The question is:

Page 2—

(i) omit lines 30 to 32; and

(ii) Page 3, lines 7 to 10, omit: 

‘and the territory specified in
clause (b)  of that  sub-section 
shall form a separate district to 
be  known  as  Purulia  district 
within Burdwan division of the 
State of West Bengal.”

The motion was negatived.

Mr. Speaker: The question is:

Page 2, lines 36 and 38—

for  “200  yards” substitute  “20 
yards”

The motion was negatived.

Mr. Speaker: The question is:

(a) Page 2—

(i) omit lines 24 to 29;

(ii) omit lines 85 to 40; and

(b) Page 3—

(i) omit lines 1 to 5; and

(ii) lines 6 and 7, omit:

•The  territory ' specified  in 
clause (a) and of sub-sectiwi (1) 
shall be included in, and  from 
part of, Darjeeling district, and*

The motion was negatived.

Mr, Speaker: The question is:

Page 2—

for lines 24 to 29, substitute:

“(a) that  porticm of  Pumea 
strict which lies to the east of
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[Mr. Speaker]

the Mahananda  river and  the 
Mechi river; and”

The motion was negatived.

Mr. Speaker:  The question is:

<i) Pages 2 and 3—

omit lines 35 to 40 and 1 to 5 res
pectively.  ^

The motion was negatived.

Mr. Speaker:  The question is:

Page 3, line 9—

for  “Purulia” substitute  “Man- 

bhum”

The motion was negatived.

Mr. Speaker:  The question is:

Page 3—

after line 14, add:

“(5)  The following territories 
of the State of Bihar shaU also 
be a part of West Bengal on ex
piry of six months from the 'ajT̂ 
pointed day, excepting those por
tions thereof which shall be found 
to be inhabited, in a single majo
rity, by people speaking any other 
language  as  specified  in  the 
Eighth Schedule of the Constitu
tion,  than BengaU,  determined 
by a body set up by the Govern
ment with powers to demacrate 
the  boimdaries  between  Bihar 
£ind West Bengal, in the manner 
specified in  section 3A  within 
six months  from the appointed 

day—

(i) the whole of Dhanbad  sub
division;

(ii) the  whole  of  Dhalbhum 
sub-division;

(iii) from Santhal Pargana  dis- 
trlci—

(a) Jamtara sub-division;

(b) Pâur sub-division;

(c) Rajmahal sub-division  ex
cluding Sahibgung Thana;

(d) South  Dumka  of  Dumka 
sub-division; and such other 
areas as are Bengali-speak
ing in the sub-division;

(e) Koro taluk in Deoghar sub
division and such other ar
eas which are Bengali-speak̂ 
ing in the sub-division; and

(iv)  such other Bengali-speaking: 
areas of Pumea, as  have not  been, 
included in section 3.”

The motion was negatived.

Mr. Speaker:  The question is:

Pages 2 and 3—

for clause 3, substitute:

“3. As from the appointed day, 
there shall be added to the State 
of West  Bengal the  territories 
which on the 1st day of March. 
1956  were  comprised  in  the 
Chhota Nagpur Division, the dis
trict of  the Santhal  Parganas, 
Banka sub-division  in the  dis
trict  of Bhagalpur  and  Jamui 
sub-division in  the district  of 
Monghyr and the said territories 
shall thereupon  cease  to form   ̂
part of the State of Bihar; and, 
there shall be added to the State 
of Bihar the territories which or 
the 1st day of March 1956 were 
comprised in districts of Darjeel
ing,  Jalpaiguri,  Cooch  Behar, 
West Dinajpur and  Malda and 
the said  territories shall there
upon cease to form part of the 
State of West Bengal.”

The motion was negatived.

Mr. Speaker:  The question is:

Pages 2 and 3—

for clause 3, substitute:

“3. As from the appointed day, 
there shall be added to the State 
of Bihar the territories which on 
the 1st day of March 1956 were 
comprised in the <Jistricts of Dar
jeeling,  Jalpaiguri  and  Cooch * 
Brfiar and  the said  territorl«i
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shall  thereupon cease  to form 
part of the State of West Ben
gaL”

The motion was negatived.

Mr. Speaker:  The question is:

Page 2—

for lines 24 to 29 substitute:

“(a) that portion of  Kishan- 
ganj sub-division of Pumea dis
trict which lies to the east of the 
Mechi and the Mahananda river 
and that portion  of  Gopalpur 
thana of Pumea  district and of 
Barsoi police station of that dis
trict which  lies to east of  the 
Mahananda.”

The motion was negatived,

Mr. Speaker: The question is:

Page 2—

after line 32, add:

“(c) the whole of Dhanbad sub
district;

(d) the whole, of Dhalbhum sub
division;

(e) the whole  of  Jamtara  and 
Pakur sub-divisions of Santhal Par- 
ganas district and also the  Bengal 
speaking areas of Dumka, Rajmahal, 
Madhupur and Deoghar of that dis
trict.”

The motion was negatived,

Mr. Speaker: The question is:

Pages 2 and 3—

omit lines 35 to 40 and lines 1 to 5 
respectively.

The motion was negatived,

Mr. Speaker:  The question is:

Page 2—

for lines 30 to 32, substitute:

*(b) !Sadar  sub-division  of 
Manbhum district, excluding Chas 
thana, Chandil  thana, Pataznda 
police station of Barabhum tha
na,  Jhalda  thana,  Baghmundi 
thana,  Arsa police  station  of 
Purulia thana, and those portions

of Purulia mufassil and Balram- 
pur police  stations in  Purulia 
thana which lie to the West of
Dhanbad-Jamshedpur highway.*̂

TTie motion was negatived.

Mr. Speaker:  The question is:

“That clause) 3, as jamendeid,. 
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added 
to the Bill.

Clause 3A.

Mr. Speaker: Clause 3A—I am put
ting amendment No. 34 which seeks 
to add a new clause.

The question is:

Page 3—

after line 14, insert:

“3A. The demacration of boun
daries as mentioned in sub-sec
tion (5) of the section 3 shall be 
made in the following manner:__

(a) A thorough re-examination 
shall be made of the linguistic 
position of such territories as are 
specified in the  sub-section (5) 
of the Section 3 and of all other 
pertinent questions relating  to 
them, and for this purpose a sui
table, body of twelve persons shall 
be set up by the Government of 
India, with personnel, official and 
non-official in equal proportions 
from amongst men renowned for 
their  integrity  and  capacity, 
which shall undertake the work 
of  such  re-examination  and 
which shall,  for this  purpose, 
study carefully all the material 
including  facts  and  figures 
concerned that  were submitted 
to  the  States  Reorganisation 
Commission, and would  demar
cate the linguistic boundaries  of 
Bihar and West Bengal with re
gard to the territories  specified 
sub-section (5) of section 3;

(b) The Government of India 
shall set up one or more  fact
finding committee or committees 
with impartial  and able  men. 
official and non-oflacial in equal



[Mr. Speaker]

proportions, which shall help the 
said body in their re-examination 
work contemplated in clause (a) 
by assisting them in ascertaining 
the linguistic  position of  these 
territories, going  personally to 
such parts of these territories as 
would  require  their  personal 
visits;  and  these  fact-finding 
committees shall,  thereby, exa
mine  all  the  contentions  and 
controversies, about, and find out 
the truth in regard to, the lin
guistic position of  various sec
y tions therein, the position of sub
sidiary languages of the bilingual 
people, the position  and nature 
of the local dialects thereof, in
cluding that  of tribal  people 
therein, taking  such help from 
renowned linguists of the coun
try as would be required for as
certaining the truth.
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(c) Such transfer of any por
tion of these territories shall not 
come into conflict with any prac
tical administrative  convenience 
in those territories and with the 
security of India as a whole, the 
question of which will ultimate
ly be decided by the Government 
of India, after ascertaining  the 
views of the body to be set up 
under the clause (a).

(d) Prior to the visits contem
plated  above  the  fact-finding 
committee  or  committees  shall 
invite  all  those who submitted 
memoranda to the States  Re
organisation Commission to join, 
watch and help the work of fact
finding as referred to  in clause
(b).

(e) In  the demarcation of the 
linguistic boundaries as would be 
made by  the aforesaid body  as 
mentioned  in  the  clause  (a), 
clear simple majority of the per
sons speaking any of the languag
es specified in the  Eîth  Sch
edule of the  Constitution would 
be the criterion and in regard to 
the  persons  speaking  of  any 
dialect, it will be considered  as 
to what language it is akin to and

in what language their education
al,  cultural and social life  is 
being conducted  or  should  be 
conducted for their speedy pro
gress and their convenience.

(f) The Government of India 
shall make suitable provisions for   ̂
the expenses that would be in
curred by the aforesaid body as 
well as by the fact-finding Com
mittees mentioned in the clauses
(a)  and (b) for conducting their 
work as specified in the  above 
mentioned clauses of this section; 
and shall  also make  arrange
ments for providing such official 
staff as would be required by that 
body and the fact-finding Com
mittees;

(g) The Grovemment of India 
shall clearly  state the  reasons 
justifying such of their decisions, 
as would be made in accordance 
with the above-mentioned claus
es of this section, with regard to 
any of the territories specified in 
sub-section (5) of the section 3 
and as would not comply with 
the provisions made in the sub
section (5) of the Section 3 and 
clauses under Section 3A.

(h) That the  Government of 
India shall take necessary mea
sures to examine all charges, along 
with reasons  and  facts  there
for, made in the memoranda sub
mitted to the States Reorganisa
tion Commission and to the Gov
ernment of India by the people of 
Bihar and West Bengal, that their 
demands and cases have not been 
dealt with by the  Commission 
imp£u:tially,  properly  and  on 
soimd principles as well as on the 
very principles that the Commis
sion themselves  laid down; and 
after the examination of all these 
charges, through proper enquiries, 
made in accordance with proper 
procedure,  the  GU>vermnent  of 
India shall give their clear  ver
dict over these matters within six 
months from the appointed day.”

The motion was negatived.
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Mr.  Speaker:  Now  amendments
Nos. 12 and 13 to clause 4,

The question is:

Page 3, line 23—

after “of that Province” insert:

“and the districts  of  Maldah, 
Dinajpur, Jalpaiguri and Darjee
ling now forming part  of  West 
Bengal”

The motion was negatived.

Mr. Speaker: The question is:

Page 3, line 34— 

add at the end;

“but shall not include the terri
tories comprised in the  districts 
of  Maldah, Dinajpur, Jalpaiguri 
and Darjeeling”

The motion was negatived,

Mr. Speaker: The question is:

“That clause 4 stand  part  of 
the Bill.”

The motion was adopted.

Clause 4 was added to the Bill.

Mr. Speaker; New clause 4A. Am
endments Nos. 3 and 14.

Mr. Speaker; The question is:

Page 3 after line 39, insert:

**4A. (1) Boundary  Commis
sion:—A Boundary  Commission 
shall be appointed consisting  of 
a judge of the Supreme Court to 
be nominated by the Chief Jus
tice, a linguist and an expert on 
Tribal problems to demarcate the 
contiguous  Bengali  speaking'
areas in Dhanbad sub-division of 
Manbhum  district,  Dhalbhum 
sub-division of  Singhbhum  dis
trict, Santal  Parganas and  also 
other such areas of  Pumea dis
trict taking village as a imit and 
trying to keep a particular tribe 
\mder one administrative unit or 
system as far as possible.

(2) Immediately on  such de
marcation,  the areas  so formed 
shall form part of the  State  of 
West Bengal  and shall cease  to 
form part of the State of Bihar.”

Those  in  favour will please  say* 
‘Aye*.

Some Hon. Members: ‘Aye’.

Mr. Speaker:  Those  against  will
please say *No\

Several Hon, Members: ‘No*.

Mr. Speaker:  I  think the ‘Noes’"
have it.  The motion is negatived.

Some Hon, Members;  ‘Ayes* 
have it

Mr. Speaker.  I shall put it Bffain̂ 
The question is:

Page 3 after line 39, insert:

“4A. (1) Boundary  Commis
sion.—A Boundary  Commission 
shall be appointed consisting  of 
a judge of the Supreme Court ta 
be nominated by the Chief  Jus
tice, a linguist, and an expert on 
Tribal  problems  to  demarcate 
the contiguous Bengali  speaking 
areas in Dhanbad sub-division of 
Manbhum  district,  Dhalbhum. 
sub-division of Singhbhum  dis
trict, Santal Parganas  and  also 
other such areas of  Pumea dis
trict taking village as a unit and 
trying to keep a particular tribe 
under one administrative unit or 
system as far as possible.

(2)  Immediately on such  de
marcation the areas  so  formed 
shall form part of the  State  of 
West Bengal and shall  cease  to 
form part of the State of Bihar.”

Now, those in favour  wills please 
rise in their seats.

Siiri K. K. Basu: Bell.

Mr.  Speaker:  Not  neceSsary.  I
need not  go on  ringing  the  bell. 
Those in favour?  Fifteen.

Slui  Sadhan  Giq>ta:  Let  tbdr
names be recorded.
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danse 6 —(Byê elections  to  fill 
vacancies  in  the  Council  of States)

Shri K. K. Basu: I beg to move: 

Page 4, line 8—

for “after  the'  appointed  day” 
substitute:

“after the next general election”

My cimendment seeks to alter  the 
provision which says:

“As soon as may be after  the 
appointed day, bye-elections shall 
be held to fill the vacancies exist
ing on that day in the seats allot
ted to Bihar and West Bengal.”

3-08 P.M.

[Mr. Deputy Speaker in the  Chair}

Under the provisions  of the  Bill, 
twelve seats are to be transferred to 
West Bengal  The representatives of 
these areas should go to West Bengal. 
But, under the provisions, out of 12 
members of the present Assembly of 
the State of Bihar, only eight, I  am 
told, are being transferred  to  the
Bengal Assembly.  Out of  the  new 
twelve members who should form part 
of the new legislature of West Bengal, 
only eight are being added and four 
seats remain vaceint. There can be no 
bye-elections till  the next  general 
elections.  My amendment  seeks to
provide that these bye-elections should 
be postponed till after the next gene
ral elections which are coming in six 
or seven months. The new legislature 
of West Bengal will fall short of four 
members.  There  cannot  be,  natu
rally, any bye-elections, because these 
four new members should be in Bihar 
till the next general elections.  My 
submission is that these bye-elections 
should be postponed  till after  the 
general  elections  when  the  entire 
membership of the transferred  areas 
will form part of  the West  Bengal 
legislature.  This is the short amend
ment and I think, with all reasonable
ness which the Minister thinks he has 
got, he will accept this amendment.

Pandit G. li. Pant* There seem.s to 
be some little misunderstanding. This
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Mr. Speaker* Let us see.

Now, tho«e against will please rise 
in their seats.

I. see a large number.n* The motion 
is negatived.

Shri  Sadhan  Gur̂a:  The names
should be recorded.

Mr.  Speaker:  It is  not  usual  to 
record names in such matters.  Hon. 
Members will pass  on  their names. 
Liet me not spend time.  The amend
ment is lost.

The  motion  was  negatived.

Mr. Speaker: The question is:

Page 3— 

after line 39, insert:

“4A. (1) Boimdary  Commis- 
M on.—̂A Boimdary  Commission 
«hall be appointed consisting  of 
a judge of the Supreme Court to 
be nominated by the Chief  Jus
tice, a linguist, and an expert on 
Tribal  problems  to  demarcate 
the contiguous Bengali  speaking 
areas in Dhanbad sub-division of 
Manbhum  district,  Dhalbhum 
sub-division of Singhbhum  dis
trict, Santal Parganas  and  also 
other such areas of  Pumea dis
trict taking village as a imit and 
trying to keep a particular tribe 
under one administrative unit or 
.system as far as possible.

(2)  Immediately on such  de
marcation the areas  so  formed 
shall form part of the  State  of 
West Bengal and shall  cease  to 
form part of the State of Bihar.”

The  motion  was  negatived.

Mr. Speaker: Clause 5.  No amend
ment.

Ab Hon. Member: There is amend
ment No. 33.

Mr. Speaker: That is for clause 3. 
The question is:

“That clause 5 stand  part  of 
the Bill.”

The motion was adopted.

Ĉlause 5 was added to the Bill.
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•clause only relates to the vacancies in 
the Council of States. So far as vacan
cies in the Council of States are con
cerned, I do not see why ̂ ey should 
wait for the general elections.

Shri K. K. Bâ: These vacancies 
are as a result of the additional mem
bers allotted because of the transfer 
of territories.  There has been a neŵ 
adjustment £uid new members  have 
been added.  We are not having  all 
the members.  Four will continue in 
Bihar.  In view of  this, the  whole 
thing should be postponed till after 
the general elections which are coming 
in February, not even six months.

Pandit G. B. Pant: I think, so far 
as the Council of States is concerned, 
it is a perennial body and it has  no 
particular connection with the general 
•elections. So, the clause should stand.

Mr. Deputy-Speaker: The question is:

Page 4, line 8—

joT  “after  the  appointed  day” 
substitute:

“after the next general election”

The  motion  was  negatived.

Mr. Deputy-Speaker: The question is:

“That clause 6 stand part of  the 

Bill.” .

The  motion was adopted.

Clause 6 was added to the Bill. 
'Clauses 7 to 12 were added to the Bill.

Mr. Depaty-Speaker; Members who 
voted in favour of amendment No. 3 
to add new clause 4-A have intimated 
their names.  They are as follows:

Shri N. C. Chatterjee: Shri Hiren 
Mukerjee;  Shri  Sarangadhar  Das; 
Shrimati  Renu  Chakravartty;  Shri 
M. K. Moitra; Shri Bajahari Mahata; 
Shri  Chaitan  Majhi;  Shri  Tushar 
Chatterjea; Dr. Rama Rao; Shri Dasa- 
ratha Deb; Shri S. B. Kotaiah;  Shri 
K. K. Basu; Shri P. Subba Rao; Shri 
C. R. Chowdary  and  Shri  SaiHian 
•Crupta.

Clause 13— (Allocation  of  seats  in 
the  House  of  the  People  etc.)

Mr. Deputy-Speaker: Clause 13.

Shri K. K. Basu: I beg to move:

Page 5, line 31—

for “252” substitute “254”

I think this time the hon. Minister 
will accept the amendment  because 
under the present delimitation airan- 
gement, in Bihar for every six seats m 
the State legislature there is one par
liamentary seat.  Therefore, as a re
sult of the transfer of a particular area 
from Bihar to Bengal,  two  parlia
mentary seats have been reduced and 
12 seats frota the Bihar State lega- 
lature.  The number of seats allott̂ 
to Bihar namely 12, has been tacked 
on to West Bengal, but in West Benĝ 
today for every seven Assembly seats 
there is a parliamentary seat.. It is on 
the basis of 105,000 that an Assembly 
seat  is  aUotted  to  West  Bengal 
whereas in Bihar it is on the basis of
115,000 or 120,000. So, if we accept the 
provisions  of the Bill,  what  will 
happen is that in respect of these two 
parliamentary seats six Assembly seats 
will  constitute  one  parliamentary 
seat, whereas for the rest of the State 
of West Bengal seven Assembly seats 
will constitute one parliamentary seat. 
The twelve seats they have reduced in 
Bihar they have just added to  West 
Bengal, but I feel in view of the over
all situation in West Bengal, the num
ber of seats should not be 12 but 14. 
Therefore, instead of 252—̂ we have got 
240 and they are now adding 12 more 
—it should be 254. I think the Minis
ter will appreciate this point of view. 
Otherwise, the whole basis will  be 
completely different

Mr. Deputy-Speaker:
moved. '

Amendment

Page 5, line 31—

for “252” substitute “254”.

Pandit G. B. Pant: I think thre Is 
some slight error because this 252 is 
just seven times 36; 254 will not  be
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in any way related to 36.  This is the 
correct figure—one for seven so far as 
West Bengal is concerned and one for 
six so far as Bihar is concerned.

Shri K. K. Basu: In West Bengal to
day there are 240 seats, 238  elected 
and two nominated.  You are  only 
adding 12. I want you should add 14.

Mr. Deputy-Speaker: That would
not be a multiple oj seven. That  is 
what the Minister has said.

Shri K. K. Basa: I think the Mi
nister has understood my point.

Pandit G. B. Pant: I have imder- 
stood. .

Shri K. K. Basu: The position is
this.  In the  present  West Bengal 
Assembly we have got 240 seats, 238 
elected and two nominated.

Shri B. K. Das (Contai): The nomi
nated does not count.

Shri K. K. Basu: Therefore what I 
say is if this means that this 252 does 
not include the nominated seats,  I 
have no objection.  If it does include 
nominated seats,  you cannot  have 
multiple of seven.

Pandit G. B. Pant: It applies to
only elected seats.

(Transfer of  Territories) 
Bill 

Clause 16—
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Then, it is allShri K. I
right.

Mr. Deputy-Speaker: Then I need
not put it.  Has the hon. Member the 
leave of the House to withdraw  his 
amendment?

Hon. Members: Yes.
The  amendment  was,  by  leave, 

withdrawn.

Mi. Deputy-Speaker: The question

“That clause  13 stand part  of 
the Bill.”

The  motion  was  adopted.

Clause 13 was  added  to  the  Bill.

Clauses 14 and 15 were added to the
Bill.

(Delimitation  of  Constituencies)

Shri K. K. Basu:

(i) Page 6—

(i) lines 2 and 3,

for “appoint an authority” 
,tute:

I beg to move:

substî

“constitute  the  Delimitation 
Commission in the manner herein- 
under prescribed”; and

(ii) for lines 15 and 16, substitute:

“(2) Such Delimitation  Com
mission shall be composed of two 
members one of whom shall be a 
person  who is or  has been  a 
Judge of the Supreme Court or-of 
a High Court and the other the 
Chief Election Commissioner, ex 
officio. The Central  Government 
shall nominate the member other 
than the Chief Election Commis
sioner as the Chairman.

(3) To  assist such  Commis
sion seven associate members shall 
be  nominated  by  the  Central 
Government of whom three shall 
be the members of the House of 
the People and the other four of 
the  West  Bengal  Legislative 
Assembly.  In so nominating the 
Central Government shall take into, 
consideration the composition  of 
the Houses in the same manner as 
was provided  under the  former 
Act known as Delimitation Com
mission Act, 1952 provided how
ever that the associate members 
appointed under the former  Act. 
shall be so nominated if they are 
willing and shall satisfy the re
quirement of this Act as to their
representation.

(4) Such associate member shall, 
have no right to vote or  to sign 
any decision of the Commission.

(5) Any vacancy in the office of 
the Chairman, member or  asso
ciate member shall be filled in by 
the Central Government as soon am- 
practicable.



case of West Bengal there is no pro
vision for a Delimitation Commission. 
The present claxise in the Bill merely 
states that the Central  Government 
shall by notified order  appoint  an 
authority. We want that in the case of 
West Bengal also there should be a
Delimitation Commission on the same
principle as found in the other  BilL 
Though it may be that we may  not 
have much reshuffling so far as  the 
number  of seats is concerned, still 
certainly there is going to be reshuffl
ing because we do get two  parlia
mentary seats in respect  of the 10 
lakhs and 3 lakhs of people who are 
coming to us in the two areas. There
fore I urge that in West Bengal deli
mitation should be on the same par as 
in other States.  I do not know  why 
the Minister has left this power en
tirely to the Central Government or 
the executive machinery, because they 
are really apprehensive  that  they 
may have to have a different experi
ence and that is why they want to 
have a special provision for  West 
Bengal.  I would like the  provision 
regarding delimitation as provided in 
clause 44 of the States Reorganisation 
should be adopted here, and more or 
less on the same lines I have moved 
my amendment 59. I think the Minis
ter should accept it.

Pandit G. B. Pant: In substance I 
agree with Shri Basu. We will apix>int 
a Delimitation Commission and  West 
Bengal will be treated in the  same 
manner as other States.  There  was 
some  technical  difficulty—̂provision 
has been made in the S. R. Bill for the 
appointment of a Delimitation Com
mission and that Bill has not yet been 
passed.  Therefore, we had to use the 
word “authority” there, but at the pro
per time we will issue a  notification 
and the authority wiU be the  same 
Delimitation Commission as in  other 
States.

Shri K. K. Basn: Can I take it as an 
assurance from the Minister?

Pandit G. B. Pant: It is for you to
take it or not to take it

Mr. Depoty-Speaker: Has the hon.
Member the leave of the House to 
withdraw his amendments?
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(6) Save as otherwise provided 
herein tĥ-̂ommission shall have 
all the powCT and function of the 
Commission ai provided  in  the 
fomier Act.

(7) Authenticated copies of all 
orders amending, cancelling  and 
substituting  the  Delimitation 
Order made under the former Act 
shall be sent to the Central Gov
ernment and to each of the State 
Governments and thereupon that 
order shall supersede  all  orders 
made by the former  Commission 
and have the full force of the law 
and shall not be called in question 
in any court.

(8) Such orders shall be laid 
before the House of the  People 
and the State Legislatures by the 
Central  and the State  Govern
ment respectively as soon as may 
be after they are received.

(9) All elections to the House 
of the People or the State Legis
lature shall be held according to 
that order after the appointed day 
in supersession of and  notwith
standing any provision  by  any 
other law.”

(ii) Page 6, lines 2 and 3— 

for “an authority” substitute:

*‘the Delimitation  Commission 
appointed under the provisions of 
the State Reorganisation  Act as 
the authority”

(iii) Page 6, line 16— 

add at the end:

“under the provisions  of  the 
States Reorganisation Act.”

Mr. Deputy-Speaker: These amend
ments are now before the House.

Shri K. K. Basu: This is very simple. 
In respect of all other States which 
are being formed or re-formed or re
adjusted the new delimitation is to be 
made by the Delimitation Commission 
as provided for by clause 44 of the 
States Reorganisation Bill but unfor
tunately I do not know why in  the 

438 LSD.
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Hon. Membeis: Yes.

The  amendments,  were  by leav9, 
withdrawn.  ,

Amendment made: Page 6: 

for lines 10 to 14, substitute:

"(b) to revise to such extent as 
may be necessary or  expedient, 
having regard to the said  pro
visions, the orders of the Delimi
tation Commission  made  under 
section 8 of the Delimitation Com
mission Act, 1952, with resi>ect to 
Bihar and West Bengal,”

—[Pandit G. B. Pant]

Mr. Deimty-SpeaJLer:  The  question
is:

“That clause 16, as amended, stand 
part of the Bill”

The motion was adopted.

Clause 16, as amended, was added to 
the Bill

Clause Z2.—{Land and goods)

Shri  Syamnandan  Sahaya:  I
beg to move:

Page 8— 

omit lines 13 to 21.

The portions which I desire to omit 
will be:

“(2) Any unissued  stores  of 
any  class  in  Bihar  shall  be 
divided  between  West  Bengal 
and Bihar in  proportion  to the 
total indents  for stores  of that 
class made in the period of three 
years ending with  the 31st day 
of March, 1956, for the transfer
red territories and for the rest of 
Bihar:

Provided that nothing in  this 
sub-section shall apply to stores 
held for specific  purposes such 
as use or utilisation in particu
lar institutions,  workshops  or

undertakings or  on  particular 
works under construction.’*

My reason for movir ' this amend
ment and taking the valuable time 
of the House is that the portion ac
tually to be  transferred  is very 
small, and therefore, to trace all the 
imissued  stores  throughout  the 
State, to take stock of them, to take 
the total indents made in the  pre
vious years into account, etc., in my 
opinion, is a cumblrous  procedure 
which is not commensurate with the 
time and energy  this is likely  to 
take; further, the gains to  Bengal 
or the loss to Bihar that will result 
from this will not be commensurate 
with the actual tame and  energy 
and even expenditure  incurred on 
these operations.

I know that  this  provision has
been inserted with a view to bring
ing it into line with the provision 
in the States  Reorganisation Bill
which we have ’ adopted  already. 
But the conditions there were defi
nitely different, and therefore, such 
a provision, was in  my  opinion, 
necessary in that Bill.  But here, it 
will not be necessary to follow what 
has been laid down in the States Re
organisation Bill.

That is why I submit that  these 
sent-'nces rnay omitted. The
provision in clause 22 (1) lays down 
clearly that whatever stores are  in 
the transferred territories shall  be 
transferred to Bengal, and  to that, 
we have no objection.

Sub-clause (1) of clause 22 reads 
as follows:

“Subject to the other provision.*; 
of this Part,  all land  and  aU
stores, articles and other  goods 
in the transferred territories be
longing to the State  of  Bihar 
shall, as from the appointed day, 
pass  to  the  State  of  West 
Bengal.”

So, if we retain this provision, all 
the stores lying unused or unutilised 
in the transferred  territories  shall 
go to Bengal.  I am only objecting



3681 Bihar and Wert Benpal  17 AUGUST 1956 iTtansfer of̂Territories) 3682

to a census or a regular estimate or 
a regular accounting  or a  regular 
count being done of all the unissued 
stores throughout the State, for the 
purposes of this transfer.  My view 
is that this will not be  necessary, 
because this will not be commensu
rate with the trouble that it involves.

Therefore, I would suggest  that, 
perhaps, Government might think of 
dropping this portion of clause 22.

Mr. Deputy-Speaker: Amendment

moved:

Page 8—

omit lines 13 to 21.

Pandit G. B, Pant: The  hon.
Member himself has pointed out that 
this clause has been  taken  bô y 
from the States Reorganisation Bill. 
If the necessity of introducing a sepa
rate Bill for the transfer  of  these 
territories from Bihar to Bengal had 
not arisen, these proposals too would 
have formea part of  the  original 
States Reorganisation Bill, and what
ever difficulties may have to be faced 
would have had to be  faced  then 

also.
Besides,  the  proposal  contained 

here follows a general principle.  In 
the circumstances, it will be difficult 
for us to depart from the policy that 
we have adopted.  In the case  of 
the bigger Bill too,  even  to  the 
small areas, such as the four talukas 
in the south of  Travancore-Cochin, 
which are transferred to Madras, this 
principle is applied. Similarly.  Abu 
is transferred  from  one State  to 
another. There too, this principle was 
made applicable.  I do not see  how 
we can depart from the policy which 
we  have  generally  adopted  and 
followed.

Shri Syamnadan Sataaya: I thought 
tiiat it was only  proper  to  have 
brought this to the notice  of the 
Home Minister and of the  House. 
I do not press the  amendment.  In 
the other Bill, this  provision  was 
included,  and  I think,  it was  an 
important check. So, I do not press 
this amendment

Pandit G. B. F»nt: The better
course would be for the n̂gal and 
Bihar representatives to sit together 
and to decide that they woiUd not

follow this,

Mr. Depoty-Speakto:  Has ««
hon. Member got leave of the House 
to withdraw his amendment?

HOIL Members: Yes.

The amendment was, by leave, with
drawn.

Pandit G. B. Pani: The hon. 
her may persuade Dr. Roy and Mr. 
Sinha not to go in for these things.

Shri  Syamnandan  Sahaya:  Shall 
I move the amendment relating to 
negotiable instruments?

Mr. Depoty-Speak»: I shall now

put the clause to vote.

Pandit G. B. Pant: You can
settle the<3e thmgs  privately. 
not the scheme of the Bill be  dis

turbed.

Mr. Deputy-Speaker: The ques
tion is:

“That clause 22 stand  part of 

the Biir.

The motion  was adopted.

Clause 22 was added to the BiVL

Clauses 23 to 25 were added to the 
Bill.

Oanse 26,—(Credits in certain funds)

Shri Syanmandan Sahaya: I beg
to move:

Page 9—

after line 11, add:

“Provided that, for the purposes 
of such division, the amount of 
deposits made under the  Provi
dent Funds Act, 1922,  by p  ̂
sons serving in connection  with 
the affairs of Bihar and deposite 
made by the local authorities in 
the public account of Bihar shall 
be deducted from the amount <rf
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[Shri Syamnandan Sahaya]

the  investment  in  the  cash 

balance investments account”

The language of the amendment is 
rioar enough.  I do not think it needs 
my great stress to be laid  on it. 
While the procedure adopted in  the 
other States will be applicable to this 
State also in regard to the division 
of the general assests of the State, 
yet I feel that the amount kept in 
ttie general account by way of pro
vident funds and the d̂ sits of local 
authorities should be deducted, and 
only the balance should  be distri
buted.  That is my  suggestion, in 

short  '

Mr. Deputy-Speaker:  The amend
ment is before the House.

Fandit G. B. Fan*:  Again,  this
provision also has been bodily taken 
from the States Reorganisation  Bill. 
®*e accounts all over the  country 
are maintained in the same  form. 
So, I think no hardship will accrue, 

if we follow-----

nftm Syamnandaii  Sahaya:  Actu
ally, I do not know whether in other 
States, the same accounting  proce

dure is followed.

Pandit G. B. Pani:  The account
ing procedure is the same all  over 
the country. It is laid down by the 
Comptroller  and  Auditor-General 
for all the States.  We  have  the 
same pattern all over the country.

Shri Syamnandan Sahaya:  In that
case, I do not prês my amendment.

Mr. Depaty-Speaker:  It  is  not
merely a question of not pressing it, 
but of asking for the leave of  the 
House to withdraw it.

Shn Syamnandan Sahaya:  I  ask
lor the leave of the House to with
draw my amendment.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with
draw his amendment?

Bon. Members:  Yes.

The amendment was, by leave, with
drawn.

Mr. Depaty-Spe«Aer:  There are no 
amendments to clause 27.  So, I shall 
put clauses 26 and 27 to vote together.

The question is:

“That clauses 26 and 27  stand 
part of the Bill”.

The motion was adopted.

Clauses 26 and 27 were added to the 
Bill.

Clause 28—.(Public debt) 

Amendment made:

Page 10, line 1—

after  ‘sinking  fund’ insert ‘or 

depreciation fund’.

—[Pandit G. B. Pant]

Mr. Deputy-Speaker: The question

is:

“That clause 28, as  amended 
stand part of the Bill”.

The motion was adopted.

Clause 28, as amended, was added to 
the Bill.

New Clause 28A

Pandit G. B. Pant: I beg to move:

Page 10—

after line 9, insert:

“28A. Refund of taxes collected 
in excess.—The Uability of Bihar 
to refund any tax or duty on pro
perty situate in the transferred 
territories, including  land reve
nue, collected in excess shall be 
the liability of West Bengal and 
the liability  of Bihar to  refund 
any other tax or duty collected in 
excess in any case  where  the 
place of assessment of that  tax 
or duty  is in  the  transferred 
territories  shall  also  be  the 
liability of West Bengal.”



Shri K. K. Basu: I beg to move:

That in ,the amendment pro
posed by Pandit  G. B.  Pant, 
printed as No. 25 in the List No.
5 of amendments—

add the proviso  to  new  clause 

28A:

“Provided  that  the  Central 
Government shall  reimburse the 
West Bengal Government for the 
amount she might have to  pay 
thsreunder”.

I was trying to find omt whether 
there was a similar provision in the 
S.R. Bill, but so far, I cx)uld not find 
any such provision.  I fully  agree 
that it is very difficult for the Bihar 
Government to repay.  It must  be 
done by West Bengal because there 
will  be  administrative  problems.
1 have no objection to that. But why 
unnecessarily saddle the West Bengal 
Government which is already  run
ning a deficit and asking for  more 
and more money from the Central 
Government?  Therefore,  my  pro
viso says that if such payment has 
to bs made by the  West  Bengal 
Government, the  Central  CJovern- 
ment must reimburse that  Govern
ment to that extent.  West  Bengal 
is not at fault  for  this  payment 
because it is because of certain admi
nistrative difficulties that this has to 
be made.  We cannot  go  back  to 
Bihar and ask them to pay once this 
area has been transferred to  West 
Bengal.

Therefore, I would like the Minis
ter to consider this ppint;

Pandtt G. B. Pant: If Shri  Basu 
win refer to clause 83 of the S.R. 
Bill, he will find  a  corresponding 
provision.  But so far as Itiis parti
cular clause  goes, no  hardship  is 
caused to West Bengal  because  it 
will be getting its share out of the 
cash balances and other funds held 
by Bihar.  So when it gets the share 
of the assets, it has also to meet the 
liability.  I do not think  there  is 
anything inequitous in this.
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Mr. Depaty-Speatar:  It  is  patt
3-30 now.  We have to take up 
official business.  Shall we  dispoee 
of this  clause  in  the  next  few 
minutes and then take up non-offi
cial business?

Pandit G. B. Pani: I would  sug
gest that you extend the discuaoon 
for a few minutes so that  we  not 
only finish this  clause  and  other 
clauses but also the third reading 
the Bill.  I won’t take any time; I 
won’t speak for more than hatf  a 
minute.

Mr. Deinrty-Speaker: If that is tlie 
desire, we shall continue with this.

Some Hon. Mmbm: Yes.

Sliri Jaipal Siaaî I  ̂ not quite 
sure whether we are suspending ti» 
other business of the day.

Mr. DepoAy-Speaker: We  win
finish with this Bill and then have 
full time for  non-official  business. 
The House will sit longer to  finl̂ 
that business.

Mr. Depnty-Speaker: The question
is:

That in the  amendment proposed 
by Pandit  G. B. Pant  printed as 
No. 25. in List No. 5 of amendmeBts 
—add the proviso to new clause 28A:

“Provided  that  the  Central
Grovemment shall reimburse flie
West Bengal Government for the
amount she m̂ t̂ have to pay
thereunder**.

The motion was negatived.

1956 (Transjer oj Territories)
Bill

is:
Mr, D̂ ty-Speaker: The questioa
j:

Page 10.— 

after line 9, insert:

**28A. Refund of taxes collected 
in eoccess.—The liability of BBttr 
to refund any  tax or 0n
pit̂erty situate in ttie tranaÂ  
red  tenitoiles,  SndudiBg  land 
revenue, collected in excess 
be the liability of Wwt Benĝ
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. XMr. Deputy-Speairer]

ând the  liability  of  Bihar  to 
refund any  other  tax or duty 
collected in excess in any case 
where the place of assessment of 
that tax or duty is in the trans
ferred territories  shall  also be 
"the liability of West Bengal.”

The  m otion-was  adopted.

New  Clause  26A  was  added  to  the 
' Bill.

Clauses 29 to 39 were  added  to  the 
Bill. .

Clause 40.— {Provisions  relating  to 
Services)

Sbri Syaaflumdan Sahays: I beg to
move:

Pages 13 and 14—

for clauses 40 and 41, substitute:

“40. (1) Every person who imme
diately before the appomted  day is 
holding or discharging the duties  of 
any post or office in connection with 
the affairs of Bihar in any area within 
the transferred territories shall, sub
ject to the provisions of sub-sections 
(2) and (3), be withdrawn by Bihar 
on tfae appointed day at an hour fixed 
^ ihe Central Government.

(2) Every person who, immediately 
before the appointed  day, is serving 
in connection  with the affairs  of 
Bihar,  and is resident  of any area 
within the transferred territories, shall 
be given an opportunity by Bihar to 
opt, in writing, for service in connec
tion with the affairs of West Bengal.

(3) Any  person who has  opted 
imder sub-section  (2) to ■ serve in 
connection with the affairs  of West 
Bengal shall be permanently allotted 
by ̂he Central Goveniment to serve 
in =<S0nnection with the affairs of that 
State wtth effect from such date as it 
may* deem  and he shall cease to 
s€8PVfe in CQcmection with the affairs 
dit Bihar and shall be made available 
fô serving  in West  Bengal  with 
effect from such date as  may  be

agreed upon between the State Gov
ernments,  or in default  of  such 
agreement, as may be determined by 
Central Government.

(4)  The  conditions  of  service 
applicable  immediately  before  the 
appointed day  in the case  of any 
person  withdrawn  by  Bihar 
under sub-section (1), or permanent
ly allotted to West Bengal under sub
section (3) shall not be varied to his 
disadvantage except with the previous 
approval of the Central Government,’*

My  amendment really seeks  to 
substitute a clause for both clauses 40 
and 41. Relating to services,  there 
are two clauses in the Bill. But the 
amendment which I moved is slightly 
different. The idea of my amendment 
is that if anybody, who is at present 
serving in the  transferred territories 
or who comes from  the transferred 
territories, that is, who is a resident 
of the transferred territories, wishes, 
he should have the opportunity to opt 
as he wants to remain in Bihar  in 
service or to go to West Bengal. He 
should have  that choice,  and  tha.t 
should be considered, if possible, sub
ject  to  certain  considerations  of 
administrative  importance.  That 
should be given due weight.

As it is, the provisions laid down 
in clauses 40 and 41 of the Bill are to 
the effect that on a certain date, those 
people are to be transferred on orders 
issued by the Central  Government 
and later  on the position  will be 
decided naturally  by the constituted 
authority, which in this case will be 
West Bengal. I thought  that in the 
interest of service, it would perhaps 
be desirable if those who desired to 
remain there were allowed to remain 
there, and those who desired to go to 
West Bengal, were allowed the option 
to do so. It is with a view to intro
duce this option that this amendment 
has been moved. There is no differ
ence, so far as the intention and also 
the language are concerned, between 
what is contained in the Bill and what 
is suggested by me in the amendment.



Mr.  DeputŷSpeaker: The amend
ment is before the House.

Pandit G. B. Pa»t: There  is  no
rigidity about it. If the employees in 
Bihar want to stay in Bihar and the 
Bihar Government is prepared to re
tain them in its service, nobody will 
like to compel them  to go to West 
Bengal. The Central Government has 
the final say in all these matters, and 
it does not intend to compel any one 
to either stick to a place or to go out 
of that place to another one. But I do 
not like this principle of option at all, 
because in our own country we will 
have men serving in one State, though 
they may have their home in another.
In fact, we are introducting certain 
provisions in order to provide  new 
facilities for serving in States other 
than those in which people have been 
bom and have been living, bo that the 
integrity and unity of the country may 
be maintained  and also  preserved 
and promoted in actual practice.

But so far  as these clauses  are 
concerned, I do not think any diffi
culty is likely to arise.  They  may 
have their home in another.

Shri Syamnsodan Sahaya: In view 
of the clarification given by the hon. 
Minister, I beg leave of the House to 
withdraw my amendment.

The  amendment  was,  by  leave, 
withdrawn.

Miw Deputy-Speaker: The question
is:

“That clauses 40 to 51 stand part of 
the Bill”.

The  motion  was  adopted.

Clauses 40 to 51 were  added to  the 
B ill

New Claase 52.

Shri Chaitan  Majhl (Manbhum 
South-cum  Dhalbhum—̂ Reserved—
Sch. Tribes): I beg to move:

Page 16— 

after line 22, add:

“Part IX 

Safeguards  to  the  linguistic  and 
other  minorities 

“52.  (1) The Central Govern
ment shall appoint a provisioiQal
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Minorities Safeguard  Board for 
Bihar and West Bengal with II 
members therefor, and out of th« 
eleven members one  shall be 
nominated by the Ceitral Govern
ment and two from each oth» 
respective State Governments and 
two members of Parliament from 
each of the States, one  being 
from the minority party and the 
other from the  opi>osition and 
two more from each of the States, 
drawn from the general public.

(2) The Chairman of the Board 
shall be elected from amongst and 
by the members and the Central 
Government nominee shall be its 
permanent Secretary.

(3) The Board shall lo(̂ into 
and hold suitable enquiries for 
charges of discriminatory as well 
as oppressive treatment  of the 
linguistic and other  minorities 
of the States concerned from the 
part of the State Governments or 
any body or groups in the States 
of Bihar and West Bengal acting 
with powers,

(a) as  provided  for  them 
through proper legislations by the 
State Governments and the Cen
tral Government in consultation 
with each other  and  amongst 
them;

(b) as given to them by pro
visions as referred to  above in 
clause (a) of this sub-section, to 
have the right to hold enquiries 
into matters relating to the States 
concerned and to visit places in 
those States in pursuance of their 
duties as mentioned in the terms 
of reference made for the pur
pose;

(c) to look into all disabilities, 
legal or otherwise, created in the 
realm of the educational, cultu
ral, social,  economic,  religious 
and political life of the  minori
ties concerned in order  to find 
ways and means to  ov̂ ome 
them and to get them redressed 
by drawing the attention of all 
concerned; and
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(d)  to hold conferences atten
ded by the representatives of the 
said minorities and of such orga
nisations that are working  for 
the protectiMi of the rights of the 
minorities, in order to formulate 
suggestions and to find ways and 
mAans that would  enable  the 
minorities to  enjoy  maximum 
privileges and their civic rights 
that would practically be possible 
in the existing conditions of their 
life and the state of affairs in the 
States concerned.

(4) The Board will apprise the 
Parliament and the Central Gov
ernment and the Stetes Govern
ments concerned of all their find
ings and tiieir remedies.

(5) The Board will (tontinue as
long as there is  no  all-India
arrangement  evolved  to serve
this purpose for which this pro
vision of Board is being set up.”

•By my amendment I am demand
ing the creation of a Minority Safe
guard Board in a manner prescribed 
in the amendment.  The Board  will 
look into the questions of safety  and 
rights and the well-being and pro
gress of the linguistic and other mino
rities in the States concerned.  The 
necessity of this Board will be fully 
realised when we will take into con
sideration the state of affairs  going 
on for the last eight years in the life 
of the linguistic minorities in the State 
of Bihar. The Zonal Council, visualis
ed in the States Reorganisation  Bill 
is inappropriate to achieve what  is 
aimed at by this amendment.

It is well  known in  India today 
that the  linguistic  minorities  have 
been and are being  oppressed  and 
suppressed  by  the  Government of 
Bihar in the Bengali-speaking areas 
in the State.  Hundreds of  schools 
were deprived of their right to enjoy

the Government  recognition  and to 
impart education in  Bengali. Illegal 
and unconstitutional ways and means 
were devised to rob the people here 
of their rî t to  assemble together 
and to enjoy the freedom of speech 
and to performing age-long festivals 
of their own.  For that reason,  the 
black law of Security Act was pro
mulgated,  and hundreds of  people 
have been arrested in clear contra
vention of the spirit and the text of 
the Constitution. An unending reign 
of terror, and suppression and oppres
sion of all kind have been and are 
being perpetrated  by the  Govern
ment of Bihar ard their agents in the 
life of the  linguistic  minorities in 
the  States.  The  ofificials and the 
hirelings under the  guidance  and 
aegis of the Government of  Bihar 
have looted the properties  of the 
Bengali-speaking  people,  made 
severe attack on their persons wito 
deadly weapons, set  fire  to  their 
institution because it was being con
ducted through Bengali medium, and 
have been inflicting various  kinds 
of humiliation  and  disabilities  on
the linguistic  minorities  in  those 
parts.  The Gkivernment of Bihar is 
trying to make our life miserable by 
creating  dissensions  amongst  the
communities,—amongst Adibashis and 
non-Adibashis,  Harijans and Non.-
Harijans, amongst Kurmis and Non- 
Kurmis, pursuing their divide  and 
rule policy with regard to the hng- 
uistic and other minorities.

This is the condition of life in the 
places where the minorities live.  So 
it is our demand that, so far it  is 
practicable, the Bengali-speaking ter
ritories should be  transferred  to
West Bengal on linguistic princiide 
when there is a way out on principle; 
and there should be an effective and 
strong Board to safeguard the  rî ts 
and the lives and properties of the 
linguistic and other minorities.

Though we are facing  a serious 
objective condition in our lives,  re
quiring a way out, yet we want titiat

'̂English trsmlidoa of Bengali Speech.



6̂9Ŝthar and West Bengal  17 AUGUST 1056 (Transfer of Territories') 3694
Bill

things should be governed on princi
ple.  And we adhere strictly to the 
linguistic principle, and we do justly 
so.  We demanded that the whole of 
Manbhum and Dhalbhum and all the 
Bengali-speaking parts  of  Santhal 
Pargana and Pumea  should go to 
West Bengal.  However  much  the 
agents of the Grovemment of  Bihar 
may say in refuting the truth, the 
bare truth is that all these areas are 
Bengali-speaking.

Mr. Depnty-Speaker: Amendment
No. 36 of the hon. Member relates to 
the safeguards to the linguistic  and 
other  minorities.  That  point  has 
already been raised in this House and 
it has been ruled by the hon. Speaker 
that these safeguards would  find  a 
better place when we are discussing 
the Constitution (Ninth) Amendment 
Bill.  So, I rule  this out of  order. 
This is not the place where it can be 
moved.

Schedule

Pandit G. B. Pant; I beg to move:

Page 16-

lines 35 and 36—

for “the second half of the financial 
year 1956-57” substitute:

“the period commencing on the 
appointed day and ending on the 
31st day of March, 1957”.

As we have substituted 1st Novem
ber for 1st October, this is a conse
quential amendment

Mr. Depnty-Speaker: The question
is:

Page 16— 

lines 35 and 36—

for “the second half of the financial 
year 1956-57” substitute:

**the period commencing on the 
appointed day and ending on the 
31st day of March, 195T*.

The motion was adopted.

Mr. Depnty-Speaker; The question 
is;

“That the Schedule, as amended, 
stand part of the Bill”.

The motion was adopted.

The Schedule, as amended, was added 
to the Bill

Clause 1—(Short Title)

■ Shri K. K. Basu; Sir,  I  move:

Page 1, lines 5 and 6—

for  “(Transfer  of  Territories)’* 
substitute:

Reorganisation and Readjust
ment of States Boimdaries)

My amendment is also sentimental 
and emotional.  It is to use instead of 
the words (Transfer of  Territories) 
the words (Reorganisation  and  Re
adjustment of States Boundaries). By 
the use of these words, as in the case 
of the other main Bill, I think, we can 
get this Bill passed in a spirit much 
more friendly than what has  been 
expressed for the Icist two days during 
discussion.

Pandit G. B. Pant: I wonder if  it 
would be proper to make a change in 
the title of the Bill after we have 
carried on all this discussion,  con
sidered it in the Joint Committee and 
published it as such.  I do not think 
it will be proi>er.

Mr. Dcpnty-Speakcr: The question
is:

Page 1, lines 5 and 6— 

for  “(Transfer  of  Territories)” 
substitute:

“(Reorganisation and Readjust
ment of States Boimdaries)”.

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

“That Clause 1,  the  Enacting 
Formula and the Title stand part 
of the BiU.”

The moUon tijos adopted.

Clause 1, the Enacting Formula
and Title were added to the Bill,



3695 Bihar and West Bengal  17 AUGUST 1956 (Transfer of Territories) 3696
Bill

Pandit G, B, Pant: I beg to move:

“That the Bill, as amended, be 
passed”,

Mr.  Depaty>Speaker:  Motion
moved:

“T̂at the Bill, as amended, be 
passed.”

Sliri M. K. Moltra: Sir...........

Shii S; Jidan Sahaiĵa:  Cannot
we take up this  third  reading  on 
Monday?

Shri Jaipal Sinirh: May I  humbly 
suggest that we have this third read
ing on Monday?

Mr. Deputy-Speaker: I put it to the
House and the House agreed that we 
will finish it today.

Shri M. K. Mottra: Mr.  Deputy- 
Speaker. Sir, the Bill is now before 
the House and it is going to be passed. 
But I am sorry to say that the Bill 
will not be able to create the satis> 
faction that ought to have been creat
ed.  It would not be able to end the 
controversy that has been there in the 
country for the last M years because 
no principle has been followed in the 
BilL

We know that we wanted that the 
Bill should be based on the principle 
of language, contiguity of areas and 
wishes of the people.  In fact, there 
has been an anxiety to base the Bill 
on language because if language be 
not made the basis of the Bill, why 
was there so much anxiety on  the 
part of our friends from Bihar to part 
with the areas, to transfer the areas 
to Bengal?  The question of language 
was acting behind their minds; it was 
also behind the  mind of  the  Hon. 
Home Minister.  The other day, the 
Hon. Home Minister said  that  Shri 
Ĥ mukh  had  confused  thinking 
b̂ use he had  changed  his  place. 
Now, I should say that the hon. the 
Hcone Iîister and his friends are 
having confused thinking.

Pandit G. Bo Pant: I never  used 
those words.

Some Hon. Members: No, no.

Sliri M. K. Bloitra: With regard to 
this Bill because..........

Mr.  Deputy-Speaker:  The  hon.
Minister says that he never used that 
expression.

An Hon. Member : In any case it is 
correct at least as far as he is con
cerned.

Pandit G. B. Pant: It may be correct 
as far as I am concerned but I did 
not use it in regard to Shri Deshmukh.

Shri M. K. Moitra: He has changed 
his place now.  Some years ago it was 
language on the basis of which  he 
wanted  the  reorganisation  of  the 
States and now he says that language 
will  have  no  place.  But we  are 
where we were before and, therefore, 
on our part there has been no con
fused thinking. {Interruption).

Sir, there has been the question of 
lebensraum.  Bengal has been accused 
of having a desire for land grabbing. 
But I say, who should be acdused of 
this?  Is it the Bengalis or is the boot 
on the  other  leg?  In  1948  when 
Kharswan and Seraikella were added 
to Bihar, they took it and they refused 
to part with it even though it should 
not be with Bihar.  So, the boot is on 
the other leg and if  any charge  of 
land grabbing is to be made on the 
floor of the House, it should be against 
Bihar.

I am  sorry to say that  the  hon. 
Shri M. P. Mishra said that it was 
very difficult to deal with the Bengalis. 
And, yet, I found him anxious for a 
merger of  Bihar with  Bengal.  We 
could not understand it.  If he cannot 
deal with people like the  Bengalis, 
why should there be an anxiety in him 
to have merger with Bengal?

Mr. Deputy-Speaker: I may bring 
it to the notice of the hon. Member 
that we are at the third reading stage. 
He knows the restrictions so far as 
this stage is concerned.
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Shri M. K. Moitra: I am concluding. 
The thing is the Bill will be passed 
but the Bill will  never  satisfy the 
people and the controversy that has 
been there in the country for the last 
50 years will continue.  It will not 
bring together the two peoples though 
it should  have  brought  these  two 
peoples together so that a strong and 
united India could be built.  In going 
to solve a problem the authorities have 
created  new problems.  If anybody 
is responsible for that the responsi
bility lies on  the  Congress  High 
Command.

Shri  Brajesfawar  Prasad  (Gaya 
East); I rise to support this Bill, but 
at the same time I would like to place 
my views on the dangers that con
front this dountry on the borders of 
Bengal.  Bengal has been vivisected. 
West Bengal is tottering on one leg. 
I plead for the merger of the adjoin
ing  provinces  with  Bengal-Bihar, 
Assam and Orissa.  I plead for merger 
not because I  believe  either  in a 
unilingual or in a bilingual or in  a 
multi-lingual State,  but  because  I 
believe that that is the only solution 
of all the problems that confront us. 
I stand for the establishment of a 
unitary  State.  But  knowing  fully 
well the limitations under which we 
have to work at the present moment, 
the only  solution  now  is  merger. 
Bengal is tottering on one leg; it has 
been vivisected; half of  Bengal  has 
gone  over to  Pakistan.  Now West 
Bengal fall either on our side or on 
the side of  Dacca or  Peking.  West 
Bengal is being subjected to gravita
tional  pulls  from  two  different 
directions—̂from  Peking  and  from 
Dacca.  The gravitational pull  from 
Peking  is  becoming  stronger  and 
stronger day by day.  East  Ba:)gal 
has gone out  of the  Indian Union. 
West Bengal will also go out if it is 
not  integrated with  the  adjoining 
provinces.

Shri V. G. Desfapaade; It will remain 
in India.

Shri  Brajeswar Prasad: West
Bengal is far away from Delhi.  The

farther you go from the  centre  of 
gravitation, the lesser becomes its pulL

The fauna and flora of  Bengal is 
akin to  that of  South  East  Asia. 
Darjeeling was a part of China for a 
long time.  Why do I say that there 
is danger  in West  Bengal?  It is 
because of these reasons.  Trades  of 
Mangolian  blood are  found in our 
veins.  The unrest in the  Nagaland 
oû t to be iin eye-opener.  Let us be 
on our guard.  The gravitational puli 
of  Dacca is  also a  factor  to  be 
reckoned with.  Sarat Babu stood for 
an independent Bengal.  'Hie gravita
tional  pull of  China will  bec<Mn« 
irresistible if both parts of Bengal are 
integrated into a sovereign independ
ent republic.  I am not thinking in 
terms of military defence, for defence 
is the responsibility of the Govern
ment of India.  The area of a province 
is not a factor of any military signi
ficance.  The old conflict between the 
Congress and the Muslim League will 
arise again if the two parts are imited 
within the framework of the Indian 
Union.  There would have been  no 
Pakistan  if  Bihar  had  not  been 
separated  from  Bengal.  The  old 
conflict between the Congress and the 
Muslim League will not arise if before 
East Bengal comes back into India. 
West Bengal is  integrated with  the 
adjoining provinces.

Pandit  S. C. Mishra  (Monghyr 
North-East): I oppose the whole Bill 
tooth and nail, as it has ignored the 
basic factor that the  people' of  the 
areas concerned should be taken into 
consultation.  Our Home Minister can 
by no means make any good out of 
this Bill.  This Bill  has  solved  no 
problems.  I saw just now what the 
hon. Member froî Bengal, who spoke 
before me, felt about this Bill and I 
reiterate it.  Everybody will  under
stand that i>erhaps the Home Minister 
may think it Ls a make-shift arrange
ment for some years  and  somehow 
we have bypassed the problem.  But 
this problem will arise again because 
without taking the census or a plebis
cite, the Home Minister has left all 
the ttiree parties like  this.  I repeftt
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once more that for some time there 
may be no quarrel, but immediately 
after that, Shri Chatterjee and people 
like him will always be going fifty 
years back and they will be sajring 
that this part ought to have come to 
Bengal, that part ought to have gone 
to Bihar and this part ought to have 
gone to Orissa.  I made it plain on 

the very first day and I repeat it again 
in front of the Home Minister that it 
is a great sin to keep in Bihar any 
tiiana, any  taluka  or any  district 
which by a majority is Bengali-speak
ing or wish to go to  Bengal or  to 
Orissa.  Oxir  Home Minister  thinks 
that we take something from here and 
give it to Bihar so that Bihar may be 
satisfiedr-Kharswan  and  SeraikeUa 
have not been taken away from Bihar 
and Bihar should be grateful for it 
This is exactly the monkey's justice 
and  nothing more.  By saying  that, 
the Home Minister  tries to  placate 
one State here and placate  another 
State there, but no State is going to 
be pladated and shall be placated.

Mr. Depaty-Speaker: The monkey
did dispense justice and no attempt 
was made to placate anybody.

Shri  Syaannandan  Sahaya: Dis
pensed justice in  order  to  placate 
itself.

Pandit S. C. Mishra: When  one
tray went down, for the time being 
the balance was tried to be made up.
Here I think for some time the Bihar 
people will be taken into a conference 
in a room and said this and that; at 
another time the Bengal people will 
taken into  another  room and  said 
this thing and that thing and so on.

Two fundamental  injustices  have 
been done. Here the Home  Minister 
thinks that all the factors that are to 
be calculated are either he  himself, 
that is the Home Minister, the Chief 
Minister of Bihar  and  the  Chief 
Mmister of  Bengal  For this vene
rable malik of Delhi, people do not 
exist at all, if  today a  contingCTcy 
arises.  Well, you may have land, but
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why drag one set of people from here 
and another set of people from there? 
In Pumea District, if an  option ia 
given, I  think 80 per cent, of the 
population will wish to come out of 
that area and vacate the whole area 
for Bengal  That would  have been 
an improvement and lakhs of refugees 
might have  been settled there.  Our 
benign Government will say nothing 
about it and will give no considera
tion.  They will give <*Hisideration to 
anything about  the Chief Minister, 
anything about the Home Minister, but 
nothing about the people who inhabit 
the areas.

I am very weak,  this  being  the 
fifteenth  day of my fast  and so  I 
cannot speak very much.

If we look  back on the  story of 
Phillip Bonaparte—̂Louis  Bonapartê 
we find  that he said  “my brother 
perished because he was vaccillating*’. 
Our great lords of Delhi also feel that 
if they vacillate, if they go away a 
bit even  from  their  determination,, 
perhaps they shall be losing in the 
coming elections.  Anyway, once more 
I say that the basic principle has been 
ignored and the people of those areas 
have been ridden rough shod. Neither 
has this question  been settled.  Had 
the plebiscite been taken in all these 
States,  there would  have  been na 
quarrel.  The thing  that  pains  me 
most is that a problem which could 
have been very easily settled without 
any party having a chance to grumble 
has not been tackled in  that way„ 
because our rulers do not take the 
people into confidence.

4 P.M.

Mr. Dcpnty-Speaker: I think  the 
House desires  that  this  discussion 
should be concluded.  I now call upon 
the hon. Minister.

Pandit G. B. Pant: Sir, I was sur
prised when  certain  speeches were 
made  by the  Members  sitting  in 
opposite  benches.  I do not  think 
that the last speaker belongs to anjr 
political par̂.
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PandH S. C. Mislira: Certainly, the 
Socialist Party of India.

Pandit G. B. Pant;  Yes,  I  was 
mistaken and I stand disillusioned. So
3 have found the key to his  speech 
and I do not propose to reply to it.

So far as other Members are con
cerned, I am, on the whole, thankful 
to the House for having adopted the 
Bill almost unanimously.  There are 
some  cynics  always  even  in  the 
brightest of  society and  one  finds 
relief in the thought that their fore
bodings seldom come true.  Only they 
see red everywhere, they themselves 
being immersed in red.

As to  the merits of  this  Bill,  I 
remind the House that it is not the 
Government which is directly respon
sible for the proposals contained in 
the  Bill.  The  proposals  emanated 
from the States Reorganisation Com
mission.  That Commission has been 
applauded by many of the Members 
sitting opposite.  They have given  a 
due measure of praise to the Commis
sion.  We have accepted the proposals 
of the Commission and the Commissicm 
expressed the hope, which they have 
stated  in  their  own  unequivocal 
language, and which I would like to 
quote before I conclude.  They say:

“The  , redrawing  of  these 
boundaries  has been one  of the 
most difficult problems with which 
this Commission has been faced. 
We have tried to arrive at deci
sions which are in our  opinion 
fair and equitable. We have been 
anxious to  ensure, if  possible, 
that  the sterile and unfortunate 
controversies which have taken a 
great deal of the time and energy 
of the leaders of Bengal and Bihar 
should be brought to an end as 
early as possible.”

This Bill has been designed in order
10 put an end to these dontroversies.
I hope it will fulfil that purpose. But, 
if any misguided people still persist 
in continuing these  sterile  contro
versies, they will find their labours

and energies ultimately lost in dark
ness, in dust, without yielding an iota 
of any result.

The chapter of any territorial COUt 
troversies between Bihar and Bengal 
is  closed.  It is  not  going  to  be 
reopened.  There  may be  union of 
Bengal and Bihar..........

An Hon. Member: No, no.

Pandit G. B. Pant: ...... but there
will be no further transfer of terri
tory from one to  the other  except 
with mutual  consent  So, whatever 
people may still be designing, what
ever be their plots, I for one believe 
that they will never succeed.  Good
will will grow.  There will be more 
of mutual amity, fellowship, frioid- 
ship and comradeship  between  the 
citizen erf Bihar and Bengal and they 
both will join hands in making  an 
earnest endeavour for the welfare and 
progress, not only of their own  res
pective States of Bihar and  Bc?ngal, 
but of the whole of India.

Mr. Depaty-Speaker:  The question
is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

\

Fipty-eighth  Report 

Shri Bagliiinath  Sin̂rh  (Banaras 
Distt.—Central): Sir, I beg to move: 

“That this  House  agrees with 
the Fifty-eighth  Report of  the 
Committee on  Private Members* 
Bills and Resolutions presented to 
the  House on the  14th August, 
1956.”

Mr. Deputy-Speaker:  The question
is:

‘That this  House  agrees with 
the Fifty-eighth  Report of  the 
Committee on  Private Members' 
Bills and R;'solutions presented to 
the  House on the  14th August, 
1956.”

TTie motion was adopted.
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RES01.UTI0N RE CONTROL AND 
REGULATION  OF  PRODUCTION 
AND  EXHIBITION  OF  FILMS— 
eoncld.

Mr. Depnty-Speaker:  The  House
will now resume  discussion on  the 
resolution  moved  by  Shri  N.  M. 
Lingam  on  the  3rd  August,  1956, 
regarding control and  regulation  of 
production and  exhibition of  films. 
Out of 2 hours and 15 minutes allotted 
for the discussion on the resolution,
2 hours and 14 minutes are left for its 
discussion today.

Shri N. M. Iiineam  (Ccimbatore): 
Mr. Deputy-Speaker, as  the  House 
knows, the resolution that I moved the 
other day seeks to invest Government 
with greater powers so that it may 
effedtively control and  regulate  the 
production and exhibition of films in 
the coun̂.  This raises two  ques
tions.  One is, if the state of the film 
industry in the country is such that 
greater  control  and  regulation  is 
necessary, and the other question that 
naturally  arises is, if  the  present 
powers of the Government are not 
adequate to deal with the situation.

To deal with these two aspects, one 
has naturally to go to the power and 
influence of the  film.  I  need  not 
dwell at length on the great influence 
the film has on  the  human  mind. 
Along with tiie Press and the Radio 
it has become one of the three power
ful means of mass communication and 
it can be said that its power is far 
superior to that of the Press and the 
nMlio put together.

Sir, in this connection I shall refer 
to the power of the film referred to 
by our  Prime Minister  during  his 
inaugxiration of the Film Seminar held 
here recently.  This is what he said:

'The influence in India of films 
was greater than  the  combined 
influende of  books,  newspapers 
and periodicals, and anything that 
was likely to have such a compre
hensive  influence  was  of  the 
utmost importance from any point 
of view, whether in terms of art

or of moulding younger gaiera- 
tions.’"

Therefore,  the  Prime  Miniirter 
added:

“The Government must be inti
mately concerned with it, though 
in what manner might be a differ
ent matter.”

He did not like  too much  inter
ference by Government, but Govern
ment must  inevitably be  concerned 
with an  industry which  had  such 
tremendous and wide influence.

I need not take  the time of  the 
House in going further into explain
ing the power of the film.  Now that 
it is universally recognised that the 
film has become of such great influence 
for mass  oommunication,  naturally,, 
we seek to find how it affects society. 
It has like all powerful  things  the 
capacity to affect society for good or 
bad.  We have the atom bomb.  The 
power of the atom can revolutionise 
the world  by bringing  peace  and 
prosperity to the people if it is used 
-for  peaceful purposes; or it  could 
create wholesale destruction.  So, Sir, 
anything that is powerful in the world 
could be used  for the  tremendous 
good of the people or for their down
fall.

Sir, of late there has be«i a general 
searching of the heart and that of the 
mind with regard to the*influence of 
the film  throughout  the  country- 
Advanced countries in the west have 
carried out enquiries into the influ
ence of the film on the mind of adults 
generally and on that of the younger 
generation in particular. Various sur
veys have been made and one of the 
greatest  fllm-jwoducing  countries, 
namely, the United States of America 
have probably undertaken the most 
comprehensive survey. The fact that a 
body like the United States Congress 
thought it necessary to go into  the 
question of the effect of the film on 
the people  shows  the  importance 
attached by that body to this  very 
great problem.

I shall ask the  indulgence of the 
House to go into the state of the film



great influence on people, young and 
old, they are not unanimous in their 
conclusion  that  greater  control  is 
necessary so that the film industry 
could be  regulated  by Government. 
In a country of free aiterprise like 
America  they are obsessed  by tiiis 
theory of laissez  faire.  One  could 
easily  understand  it.  It  is  also 
possible that the study of psychology 
in the west is not so advanced as to 
precisely find out the  effect of  the 
motion picture on society.

They generally are of the view that 
for  people  especially <3hildren  and 
adolescents  who  are  of  balanced 
minds, who have had good upbringing, 
who have had good family relations, 
the film, however  bad it might  be, 
will not constitute a menace.  It  is 
for the children the adolescents  who 
have a predisposition to crime or for 
delinquency of any other type  that 
the film is a positive danger.  But in 
oui- counxry wim our  nve tHousana 
years of experience of study of the 
mmd of the young, we know that the 
iniuence of ideas on  mind  is  very 
subtle, but at the same  time  very 
eflFective.  We  know  that  the 
mind is such a  delicate  mechanism 
that any suggestion, any idea it comes 
into contact with, is bound to affect 
it.  It constitutes a  Clause .and  the 
effect must be there.  It may be that 
the effect is not manifest as soon as 
the cause occurs, but we know Indian 
psychology has proved that any idea, 
any new idea, or any new impression, 
affects the mind profoundly and the 
effect though 4t may not be apparent 
at the time of the occurrence of the 
cause does affect the personality of the 
individual.  So, we need not in  this 
matter be guided by what surveys in 
the west  have  shown  to us.  It is 
interesting for us to see that all these 
surveys had shown that the influence 
of the film of late has been deleterious. 
That is the general  position of  the 
film industry in the world at large. 
It is not  surprising, therefore,  that 
there is censorship of some kind  or 
other in every country in the world. 
The method of censorship varies.  In 
the U.S.A., for example, the industry 
itself through the  institution  called 
Produc«tion Code Administration, seeKk
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industry in that country and to quote 
some of the findings of this Senate 
body which  went into  the  matter 
recently.

“The Supreme Court has  not 
ruled  that  the  constitutional 
rights of a ‘free screen’ or of a 
‘free press’ include the  right  to 
present any idea that may come 
to a film ;:roducer’s  or  editor’s 
mind. While the Supreme Court 
has handed down no legal defini
tions. it has tacitly acknowledged 
that that which is obscene, incites 
to violence, or otherwise jeopar
dizes law and  order is  subject 
to legal restraints on the  screen 
as in everyday life.”
In the concluding oart of their 

report the Committee observes— 

‘The violence and brutality in 
motion pictures which has coin
cided with increased behaviour 
of this type on the part of young 
people must be counteracted with 
a strong  insistence on the  part 
of moticn-p’cture prodacfcrs to 
adhere to the  principles of  thê 
Motion Pidture Production Cod# 
which outlaw this  type of  film 
content  The  motion-picture
people must assume the responsi
bility of helping young  children 
form opinions and attitudes that 
will help them meet the problems 
of living in our complex society 
to the best interests of both.”

So, the body which went into this 
question has come to the conclusion 
that its influence has not been such 
as to make people live a decent living 
as to enthuse the people for better 
life, for a better  taste in life,  for 
appreciation of art and beauty in life. 
Strange as it may seem, if one goes 
through the report, it will be clear 
that all evidence tendered before the 
Committee  is  against  the  present 
trend of films, for its capacity to do 
any good.  But,  unfortunately,  the 
stranglehold on the industry of  big 
business is sudi that the conclusions 
of the report are equivocal.

Several reports have been published 
by the UNESCO also on this question 
of the influence of films on society. 
While they agree that  the film  has
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to censor films.  In the U.K. and the 
Scandinavian countries, the system  is 
still more advanced and is probably 
the best having regard to the condi
tions obtaining  in  those  countries. 
But, it is also admitted  that censor
ship with all its comprehensive code 
has not been able to curb this trend 
on the p2U!t of the film industry to 

pander  to the lower  tastes <>*  the 
people and to create artificial condi
tions with a view to afford an escape 
from the hard  realities of  life,  to 
glorify crime  and  violence and  to 
mdulge in sadism.

With  this  brief  survey  of  the 
influence of the  film on the  people 
the world over, I wish to refer to the 
position of the film industry and its 
relationship with the people of  this 
country.  We know the film industry 
started from scratch.  It  has  deve
loped without much financial assist
ance from the Govemm̂t.  It  has 
developed  without  any  organised 
terfmical or other help.  It has  pro
duced good pictures; it has also pro
duced some very good artistes.  But, 
cm the whole, we have to admit that 
it has not come up to our expecta
tions.  We do not  grudge it and  it 
will be  unfair on the  part of  thê 
Members of this House not to give 
credit to what has been done.  But, we 
expected  the film  industry in  the 
country  to  reach  greater  heights, 
in  harmony  with  our  civilisa
tion of 5,000 years,  heights in  con
formity with our great culture and 
our national ideals and great  tradi
tions-  I do not know if it is worth
while  going into the  causes whicJh 
have contributed to the inability of 
the  industry to rise to the expecta
tions of the people.  The film indus
try, for its part, lays the blame at 
the door of the Government.  It says 
that it has developed without much 
assistance from the Government, that 
it has been struggling against heavy 
odds, unfair competition from foreign 
films,  lack of  technicians,  lack  of 
adequate  market  and  innumerable 
other  difficulties.  An  impartial 
enquiry into this state of affairs has 
been made by a Committee' consti

tuted by the Government to go into 
the working of the film industry.

According to that report, we have 
about 2,426  permanent  and  semi
permanent  and  about  793 cinemas 
located in tents.  The  daily attend
ance of cinemas in India is 16 lakhs, 
which works out to an annual attend- 
an<?e of 60 crores.  This should give 
us an idea of the vast influence of the 
film in our country.  In a year, nearly 
double the population of the country 
sees films and is affected by it for the 
better or for the worse.

I wish to say a few words on  the 
question of the control exercised by 
the Government on the film industry. 
The  Central  Government  has  no 
powers to control the production in 
the industry.  The production of films 
is a State subject.  The Central Gov
ernment can only sanction the exhibi
tion of films  in the country.  It is 
rather  anomalous  that  when  the 
Central Government has the press and 
radio  directly under its  control, it 
should have only partial control ovei 
the most  powerful mass  media  of 
communication namely the film.  The 
first thing that I would suggest is that 
the question of  production of  films 
should  be  dentralised.  At least  it 
should be brought into the Concurrent 
List so that the Centre may have a 
more effective voice in the production 
of  films.  Unless  that is  done, you 
cannot  lay down any  policy to  be 
followed by the industry in the pro
duction of films and no effective check 
could be exercised on the tendency to 
produce films according to the whims 
and fancies of the producers. That is, 
acdording  to me, a  very necessary 
step if the Government really wants 
to have an effective voice in the film 
industry as a whole.

I shall  refer  to censorship.  The 
Government  centralised  censorship 
after the recommendation of the Film 
Enquiry  Committee  which  was 
appointed  in 1928.  It  took  several 
years for the Government to come to 
this decision.  But, it is a welcome 
decision and they have done it. Tliey 
are trying to make it as effective as



not suitable for the people at large. 
If a picture is decent, i>eople without 
any distinction of age must be able 
to see it.  The very fact that a certain 
picture  is  limited to  a  particular 
audience shows that there is some
thing seriously wrong with it, and I 
would strongly urge that  this  di«- 
tinction  should  go.  Our  pictures 
should be of such a high order that 
no one should be afraid of exhibiting 
them universally.
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possible.  There are several lacimae 
in the process.  Under the scheme, no 
approved copy of the script is deposit
ed with the Censor Board or with the 
Government  The producers csan sub
stitute portions of a censored film by 
others of  equal  length which  the 
Board has never seen.  The  trailers 
which are shown are not to be certi
fied.  No scrutiny of  the  publicity 
materials, the photographs issued  to 
the journals and the daily press and 
for display in  the  lobbies  of  the 
cinemas is made.  Posters  exhibited 
outside the  theatres  are  also  not 
scrutinised  by  the  Censor  Board. 
There is no legal provision for prior 
scrutiny of scripts.  No scrutiny also 
is made of films before export

There is also  another  dangerous 
aspect  I call it dangerous because we 
follow the west in classifying the films 
into two  categories, A category and 
U category films.  The A category is 
for adult audiences only and the U 
category for universal exhibition. This 
is just a copying of what is the prac
tice in the west.  What is happening 
is, when a film is advertised for adult 
audiences only, the producer does nox 
hesitate  to  exploit  the  implied 
salaciousness of that film  He maKes 
much of the fact that it is for adults 
only.  The result is that even adoles
cents and others go to  these  films. 
How does the Government  regulate 
the audiences in the theatres?  They 
do not insist on age certificates.  You 
cannot expect the policemen or magis
trates to stand at the entrances to see 
that only adults enter the theatre to 
see  pictures  certified  for  adult 
audiences only. Although pictures are 
divided into A category and U cate
gory pictures, in actual practice, this 
leads to an abuse of the concession 
because it is difficult to see that adults 
alone see pictures of the A category, 
and children are  severaly excluded 
from such pictures.  We need not, in 
this respect, be guided  by what  is 
happening in the west.  We have oar- 
tain standards, norms and values of 
our own.  It should be beneath us to 
see the exhibition of a film which is

438 LSD.

So, my point was  that  there are 
difficulties in the enforcement of this 
censorship. And with regard to foreign 
films, what is happening?  The Censer 
Board is very stringent in its applicar 
tion of the code with regard to foreign 
films, we agree, but the background, 
the tradition of the West is different 
from that of ours.  So, even after the 
stringent scrutiny of Western  films, 
we find that the Western pidtures are 
revolting to us, because we do not 
view it, at any rate the vast majority 
of the people that go to films do not 
view the films from the point of view 
of the background, the traditi<m and 
the culture of the West.  So, the effect 
is that either we  have a  distorted 
view of the  people of  the West, of 
their culture and tradition, or we try 
to imitate them thinking that that Is 
the best in Western life.  Either -w»y 
it is fraught with danger.  It would 
be best if the West realised and co
operated, seeing the reactions in our 
country to their films that are export
ed, but  in the  absence of  such a 
reciprocal arrangement, the result is 
that we suffer for the deficiencies In 
the production code administration of 
the Western countries.  The principal 
country that exports films to us is the 
United States  and  unless a  more 
rigorous  polidy  is  followed  with 
regard to the  import of films  from 
that country, we have to put up with 
what I would call the objectionable 
features in the Western films, because 
if the censor is to apply our standards 
to the Western films, he would not be 
able to certify even a single film, and 
if he allows it from Western standards, 
it is bound to cause upsets and dis-
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êpiillbrium in the minds of i>eople 
w|io visit the cinemas in our country.
I do not suggest a ready remedy.  I 
dp not say the import of foreign films 
should be completely banned.  It  is 
to the  Government  to  find out 

wjiys and means of  regulating  the 
in̂ rt of foreign films so that the 
Indian films, may grow unhampered 
by the evil influences of these Western 
fUtns.

The House would be interested, I 
»  «ure, in liie verdict of the UNESCO 
wlikh conducted a series of  studies 
the film and  the radio and  the 

press.  In its conclusions it gives this 
frwming:

**The wsuning  given  by  the 
censors to producers and dire«ors 
iviio  consistently  make  brutal, 
violent, degrading or outrageously 
Îsimistic  and  negative  films,
. ôuld have our full approval”

' Then again, they say:

•They (the children) are  per- 
‘ iectly datable of deriving benefit 
ffy»n  th»: performance;  certain
• fflms elevate them morally; others 
falsify their moral  sense, accus
toming them to see in an agree
able and flattering light (to the 
l»int where they find it normal) 
jPoWjery, adultery and injustice, to 
/mentioa  only these  aspects  of 
immorality.”

So, there cannot be any two opinions 
about the evil effects of these films 
bn vast masses of people not only the 
World over but also in a country like 
Otirs.  I am not able to see how Gov- 
fernmenl  has  been  able to  adopt 
hieasures to check this tendency on 
the part of tha film industry to dorrupt 
the  minds  of  people.  Perhaps  it 
would be truer to say that the film 
industry in  the  country has  been 
inotivated  by the box  office.  They 
v̂e not paid any heed to the conse- 
i;[uences of their enterprise on society, 
êir stand actually  has been  that 
they inyest huge sums of money in 
pictures and unless this costly product 
finds a vast audience to consume  it, 
they will be put to a loss, but this

Films

reflects  a very sad  state of  aflPairs- 
Every institution in the world has to 
subserve some ideal.  Every institu
tion has a great social purpose.  It is 

true the absence of a definite polity 
on the part of Government in regard 
to the direction, purpose and regula
tion of the industry has been patrtly 
responsible for the  present drift  in 
the film industry.  I expect the hon. 
Minister for Information and Broad
casting to let the House know what 
he proposes to do in the matter of 
organising the industry, in the matter 
of co-ordinating the acJtivities of the 
industry and giving it a central direc- 
tiMi and policy, what he proposes to 
do with regard to the setting up of a 
Film Bureau, with regard to the train
ing of technicians, with regard to-----

Shri  Yelayodhan  (Quilon cum 
Mavelikkara—Reserved—Sch. Casteŝ: 
The whole production may be taken 
over by the State.

iShri N. M. Lingam: That is a sug
gestion and I think you will develop 
your point when you have an oppor

tunity.

Shri  Velayudhan:  Of  course,  I
wtll have the opportunity, I think.

Shri N. M, Lingam: I would  re
quest the hon.  Minister to  tell the 
House and the industry at large what 
Government’s attitude  towards the 
industry is,  how they  propose to 
regulate the growth of the industry, 
to what extent they are alive to the 
diWiculties of the  industry, to what 
extent the industry is to blame, to 
what extent the public, the  press 
and the Government  are to blame. 
Unless there is a clear stand on the 
part of Government, the  industry 
will not be able to adjust itself.  It 
is true, the industry  owes a great 
d̂al to the public.  It has to regu
late itself, it must have a self-regu
lating machinery as in other coun
tries but the day when such a state 
of affairs would be witnessed in this 
country is not yet, because we have 
not yet made the  beginnings of a 
reorientation in the film industry of 
the country.  The film industry has 
yet to think in terms of social good,



should be amended,  so that Gov
ernment could have greater powers.

•nie House wiU  remember  th«t 
when a question was put with regard 
to the memorandum of an associa
tion of mothers in Delhi with regard 
to the influence of bad films on the 
children, the Minister said  that he 
could not do anything in the matter, 
because he was powerless;  and if 
the House so desired that  he should
have more powers, and it gave him 
more powers by amending the Con
stitution, he would act, and he would
be able to act.  Now,  there  is an
opportunity to the House  to  invest
Ĝ emm t̂ with more  powers, so 
that they may check this  evil ten
dency.

The committees that have enquir- 
jed into the state of  affairs in the 
west. hawerr;shofwn that motiiers from 
all over., the world have given evi
dence and have  shown in  unmis
takable terms their  uneasiness, their 
anxiety and their apprehensions, in 
regard to the effects of films on the 
younger  generation. Jn  our  own 
country, there are  other difficulties 
also, which are beyond the reach  of 
the cen«ô
The main classes of films are the 
social films, the  biographical films, 
the  ^mythological  films , and  the 
Tantasy’ films.  In  the social  films, 
the theme is entirely divorced from 
the realities of life.

Mr.  Depoty-Speaker;  The  hon. 
Member wanted only ten minutes at 
that time.  He has got them already.

I hâe Ifbt the.  names of  about 
eight Members on my list.  Surely, 
the hon. Mover himself  would like 
other Members  also to  contribute 
somêing...,

Shri N- M. Lingam: I shall  con
clude in about five minutes’ time.

I was saying that there are four 
main classes of  films.  The  social 
films are entirely divorced from the 
realities of  life.  It is  the same 
triangle of  love; the  theme  ends 
witli a note of success  for virtuje. 
But its effect on the  people is that 
it leaves them confused.
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raising the culture of  the people, 
raising  the  commonest  man  and 
îVing him the hipest taste ili life. 
So, the Government has to step into 
the picture.  If that is not, done and 
the industry is left to itself, the period 
^ transition and adjustment of  the 
industry to the needs of the pe<̂le 
in a changing, dynamic society, will 
be painful, will be l«iĝ drawn out 
and . the- result will be that people 
will suffer.̂

As an eminent author  said, the 
cinema 'must acquire  letters patent 
of nobflity as the theatre and music 
have achieved.  We are  launching 
great schemes of social and economic 
development, but  we  have  huge 
leaks in our development,  and one 
£uch huge leak in our national effort 

is the bad Influence of  mass media 
of communication like films.  If the 
nation as a whole k to  be raised, 
such leaks  must be  plugged and 
here it is that  Government  ittust 
step in.  Let us not aUow the films 
to corrupt the minds of «ir youths. 
The youths are  the flowers  our 
country.  The youth  and  children 
are our treasure; they are our assets. 
They are the citizens  of tomorrow. 
So, let us not corrupt their minds, 
blight 'their  imagination ^ d̂ spoil 
their spirits through the mass media 
of communication.

Wfe  keep ourselves  open to all 
manner of influences.  We import 
pornographic literature and all kinds 
of iftagazines.  We  show all  kinds 
of films.  At the same time, and in 
the ̂ me breath, we exhort people 
to improve  their conduct,  to be 
capable of rendering  the  greatest 
service to the country, to  develop 
their personalities, and so on and so 
forth. We quote the Constitution ad 
naiiseum,. and say that we are giv
ing the fullest opportunity to every
one  to  grow.  But  the  time  has 
come when the national effort must 
be conducive to the  greatest good, 
when national energy has to be con
served for the welfare of  all, and 
when the negative influences have to 
be extehninated.  It is in this con
text that I propose that article 19(2)
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Then, we have  the  mirthological 
films.  In  the  mythological  films, 
great caricatures are made of gods 
and goddesses held in great venera
tion,  Ours is a secular  State.  We 
respect every religion, every creed, 
every sect; from the  snake-worship 
to the highest form of worship, every 
form of worship is respected.  But if 
a producer makes  fim of our gods 
and  goddesses,  showing  them in 
dances and in revelries, such a kind 
of attitude wounds the susceptibili
ties of Hiillions of peĉle.

Some attention has been paid to
wards the production of biographical 
films.  But even there, with regard 
to the details of the life of the differ
ent persons, there are controversies. 
We  have  the  recent  example  of 
the films in respect of Kabir  and 
Bhagat Singh. So, the slightest  in
accuracy raises a chain of controver
sies.  Here, again, the censors  are 
helpless.

I am sorry to  say that in  the 
south, eŝ>ecially in that part of the 
country from which I hail, there is 
a  campaign, as is  sought  to be 
shown, an alleged  campaign of the 
north against the  south.  There is 
also a series of films showing com
munal hatred among the southerners 
themselves.  I would have  liked to 
give more details of th?se films and 
their effects on the mind' of people, 
but since the time is short, I refrain 
from doing so.  But I would  only 
point out that these are  the broad 
trends of our film  production, and 
they are doing positive harm to the 
coimtry.

I would conclude by  saying that 
here is a great  opportunity to the 
House to invest  Gk)vemment with 
greater powers, so that  they may 
step in and control the film indus
try more effectively.  I  cannot say 
that Government have  been above 
any criticism, all these years.  They 
have allowed the industry  to  drift 
far too long.  I do not  know what 
powers Government want.  At  one 
stage, they wauited  an amendment

of even article 19 (6), which would 
empower them to regulate  the in
dustry in public interest.

These matters have to be examin
ed.  And it is for the  Minister to 
say whether the  existing  i>ower» 
are adequate  or he  wants  more 
powers.  I,  for my part,  however, 
would urge that Grovemment should 
be given aU the powers  necessary, 
so that the great power of films may 
be used as a great lever for the edu
cational and cultural advancement of 
our people, and also to subserve our 
national ideals to the great glory of 
our land.

Mr.  Deputy-Speaker:
nioved:

Resolution

“This House is" of opinion that 
Cxovemment  should  introduce 
legislation to amend article 19(2) 
of the  Constitution, so  as to 
enable the Government to effec
tively control and  regulate the 
production  and  exhibition  of 
films in the country.”.

Two amendments have been tabled 
to this resolution, one by Shri Shree 
Narayan Das and the other by Shri 
C, R. Narasimhan.  Do  the  hon. 
Members want to move them?

Shri  Shree  Narayan Das (Dar- 
bhanga Central): Yes.

Shri C. R. Narasimhan  (Krishna- 
giri): Yes.

Star! Shree Narayan Das: I beg to 
move:

That for the original  Resolution, 
the following be substituted;

“This House is of opinion that 
before  introducing  legislatiwi 
to amend Article  19(2) of the 
Constitution, a Committee  con
sisting of members  of  Parlia
ment be immediately  appointed 
to enquire as to how this article 
has so far stood in the  way of 
effective control  and regulation 
of the production and exhibition
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of films in the country with ins
tructions to report within three 
months from the date of its ap

pointment.”

Shri C. R. Narasimhan: I beg  to

move:

That for the original  Resolution,
the following be substituted:

“This House is of opinion that 
it is necessary in  the interests 
of national  unity  and  social 
progress as well  as a  healthy 
moral and cultural  life in  the 
country to control and regulate 
effectively the  production  and 
exhibition of  films, and, there
fore, recommends  that Govern
ment should see whether at pre
sent there are adequate powere 
available for this purpose and if 
found necessary it  might t̂ e 
up the question  of  amending 
the Constitution  for  necessary 

powers.”

Mr. DepntF-Speaker; These  amend
ments are before the House.  I  am 
not  placing  any  time-limit  on 
speeches.  But the House  will  see 
that there are about ten names, with 
me, of persons who want to speak 
on this resolution.  We have 2 hours 
and 15 minutes for  this,  and the 
Mover himself has taken 45 minutes. 
So, no hon. Member  should exceed 
ten minutes.

Shri  Achnthan  (Crangannur): 
Though no chits have been sent, we 
also would like to speak.

Mr. Depaty-Speaker: Certainly,  I 
would presume that every  Member 
present here wishes to speak.

Sbrl  Shree  Naiayan  Das:  The
House is extremely grateful to the 
hon. Member who has  moved this 
resolution, for he has given an oppor
tunity to this House to express its 
views on a very important  subject 
which afEects the whole community 
in India.

Some time ago, I had  tabled a 
question regarding this matter. And 
the Minister was pleased  to state 
that although he had received a peti
tion signed by about thirteen thousand

housewives and  mothers of  Delhi 
pressing action to control the evil of 
the cinema, and although he would 
do whatever was possible under the 
present Constitution, yet he may not 
be able to do full justice to the case 
that was represented to him, and he 
pleaded his  inability.  He  wanted 
that this House should  express its 
views on this matter, that the Mem
bers should give vent to their feel
ings, and if they suggested that there 
w£is a necessity to amend the Con
stitution with a view to  bringing 
about some  reforms in the  matter 
of the production, control and regu
lation of films, he would be glad.

I am very glad that  this resolu
tion has secured the ballot, and this 
House has now got the opportunity.

No one can deny the  importance 
of films in our life.  It plays a very 
important  part,  educationally, 
nationally  and  culturally,  besides 
providing entertainments.  There are 
various ways in which  films have 
an effective influence on the various 
sectors of society, children, mothers, 
adults and  others.  Although  they 
are an effective means for the pro
motion of national  culture, educa
tion and healthy  entertainment, if 
they are not regulated and control
led, they may go astray and lead to 
rather degeneration  and  decay of 
society.  Films which are  a means 
of uplift and progress may lead to 
disaster.  I would  quote  from  the 
Report of the  Film Enquiry  Com
mittee the view expressed by some 
educationists:

**On  the whole, the influence 
of music and dancing  of  the 
avCTage Indian film on children’s 
tastes is not healthy or of good 
quality.  Children leam by imi
tation and the gestures and lan
guage of love scenes,  dare-de- 
vilry, roguery and crime  leave 
impressions which  take  some
time and more powerful and inti
mate influences to eradicate”.

This shows that  films are to be 
controlled and  regulated  in aa
effective manner.
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At present̂ as has been stated by 
my hon. friend,  the  Centre  has 
control only on the certification of 
films.  The production  and  distri
bution of films  are atill left ta the 
States.  I am sorry I cannot say in 
what way the various  States have 
exercised control over the production 
anH distribution of films.  I am not 
quite aware of this.  I  think there 
may be different ways of  control
ling and regulating  the production 
and distribution of films in different 
States.  But aŝ long ago as 1927,̂ a 
Committee was appointed to inquire 
into certain  specific  matters witii 
regard to films.  At that time, also, 
it was suggested that the production 
of films should  be  regulated and 
cofnttolled by the Centre.  1 do  not 
know ^y at the time of  framing 
the Constitution, prodoction Off film 
wafi left in the State List  It 
not brought even to the Concurrent 
List  But there is a  provission  in 
entry No.’52 of ilie Union List *Whi(ii 
says that if certain  industries are 
declared of national importance, they 
can be brought imder control by the 
Centre.  So  like  other  mdustries 
whî have been taken over by the 
Centre, the production of fitais ̂ ould 
also be brought under  the control 
of ttie CentTfer I do not know why 
the Government have not taken st̂ s 
in this direction so far.  In view of 
the fact that this a»d*Btry now plays 
a very great and important patt in 
various sectors in  V2u*ious manners 
—this is a very important meanŝ Of 
mass  communication—I  thinks the 
Government should have taken some 
steps as will givî' them power  to 
regulate and coil̂l thfe production 
of ̂ ^ms also.  '

As has been stated by  my hon. 
frî d, this film industry is not only 
a mean̂ of mtertainment, but with 
the iî ance of scîce, with the pro

of science,  educationists feel 
Hiat "̂ en fito can be a very great 
instrument 6f mass education.  They 
GBoei help in the spread 6f education, 
M teaching t̂trioos subjects. There

fore, altiiough I am  conscious that 
the Government have given a huge 
amount to a society registered under 
a certain Act and they  would be 
responsible for films for children, t 
think that is not sufficient, and Gov̂ 
emment should take  control over 

this indtistry.

As regards the  question whether 
this industry should be nationalised 
altogether or it should be left to the 
private sector  without  any inter
ference, there are two points of view 
urged. One view is that if Govern
ment interfere  with  this  industry 
and nationalise it, then art will not 
process and there will be resl̂iction 
on the' development of art and other 
things.  Therefore,  the  suggestion 
is made that this industry  should
not be nattohalised.  but  there are 
others who hold the view that the 
individuals who ar̂ engaged in this 
industry  may have in  view both 
purposes;  they may have in'  mind 
the social asît also.  But  general
ly it K seen that  private  persons
promote industiries with a  view to 
maJcing private  prOfit.  With  the 
profit motive in their minds, they do 
not take  care whether  the  films 
produced have a good social aspect 
and produce a  healthy  effect on 
society or not  They do  not care 
to see that no evil effects are pro
duced on society through the medium 
of films. •

Therefore, there should  be some 
control.  I do n«t, for the time being, 
advocate that  the  film  d̂ustay
should  be  nationalised.  But  it 
should be controlled in various ways. 
There should be some balance be
tween the two. ^Whereas Individuals- 
should be allowed to produce stories 
for films, Uieir production,  distri- 
bation and  eaflilbltidn  shotdd  be 
doîtrolled by some body  to be ŝ  
up by Government with the effective 
paâîpation at su<ih  persons who 
can be in a position to see whether 
those films are for the  benefit of 
society or not '

There is k Ĉ ior  Board  func- 
tionfaig at preîti but,  ̂lias 1j
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stated in reply  to  my  question, 
sometimes even the Censor  Board 
is not in a position to ban the ex
hibition of such films as are not m 
flie social interest of the community. 
T̂iey think that article 19 (2) of the 
Constitution  stands in the way of 
sudi a course of action.  Unless there 
are clear grounds to show that the 
film is indecent, they cannot prevent 

its exhibition.

Therefore, I would like to suggê 
the appointment of a Film Council.
I do not know what were the r̂ oM 
why Government did not  think it 
worthwhile to give effect to the re
commendation of the Film Enquiry 
Committee for the appointment of a 
Film Cotincil.  There  should be a 
Film Council consisting of  persons 
from Government  and also  other 
qualified independent citizens  who 
would  advise  the  industry,  the 
Censor Board and the  Government 
6n different matters  regarding film 
production.  I would  suggest  that 
there is necessity for such a Council 
att the Centre to  perform the fimc- 
tions I have indicated.

As has been sUted  here, in the 
U.S.A. there  is a  separate  Com
mittee consisting of  repreŝtatives 
of Government as well as  indepen
dent persons to regulate production. 
It has been suggested  that on the 
basis of the American  model, there 
should be a Production  Code  Ad
ministration here.  There should  be 
a Committee to look after production 
and to advise  the  producers on 
various matters  so that the  films 
produced may be to the  advantage 

of the society.

Therefore,  although  I  am  in 
agreement with the  principles sug
gested by my hon. friend,  I have 
moved an amendment only  with a 
view to see that a Committee  con
sisting of Members  of  Parliament 
should be appointed to go  into all 
these questions. Since  I was busy 
with the Bihar and  West  Bengal 
T̂ransfer of Territories) Bill, I was 
not able to find out how far the re- 
eemmendatioiis of the Film Enituiry

Committee have been given effect to 
by Government.  I  would  likê o 
know what were the  recommend*- 
tioBs - given effect by  GovemmJHit 
But I would like to  suggest  that 
thfere is great necessity  to examiiiiB 
this question of the working of tlie 
present Cinematograph Act and  the 
powers  at present  given  to  the 
Central CJovemment and  the Stirte 
Governments, and how those powcES 

have been utilised.

5 P.M.

The control, regulation and produo- 
tion of films—all these  tfaiugs wSM 
require to be studied.  If after studjr, 
the Members of Parliament come 
the conclusion that there is a necesaty 
of amending and, if so, in what w ,̂ 
article 19(2) of the Constitution, then 
the House should give its  verdict 
Therefore, I think the hon.  Mover 
will accept my amendment  to the 
Resolution.

Shri Ramachandra  Reddi  (Nel- 
lore) : I have very few observattos 
to make on this Resolution. 
ever much I appreciate  the senti
ments thât have been expressed 
both the Mover of the Resolution as 
well, as my .friend Shri Shree Nanyau 
Das, 1 have not been able to «ee eye 
to eye witl;i, them in regard to the 
amendment of the Constitution  to 
this purpose.  Though the House is 
very much accustomed and habittoiit- 
ed to the amendment of tl̂ Coosli- 
tution in other sectors, I ̂ o feel ttot 
there is no need for the amendment 
of the Constitution for thw purpo#e.

The Cin̂ atograph Act of 1952, as 
modified up to September 1953* has 
given ample powers tO 'Goveiauncnt 

to interfere, where it is  necessary, 
with the discretion;of the producers 
and to make thê<film a jot̂edim̂ of 
education and entertainmefit.

The industry Aould be ccmMdeped 
as one which is veary ki t4ds
country.  It had its b̂gimnngs In Ife 
year 1917 in the metion picture tmAe 
and the talkie movemaat  cflse
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1931.  After a series  of trials  and 
errors and spending lakhs of rupees 
oyer t̂is  industry,  the  producers 
have now come to a stage when they 
isdll be able to stand on their own 
legs.
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No doubt, there are certain films 
which do require a good deal of modi
fication and pruning and censorship.
I am sure, to the extent possible, the 
Board of Film Censors is doing that 
work to the great satisfaction of the 
film-goers.  To  see that everything 
is modelled on the sentiments of a 

people is not  possible  because 
there are varied notions and varied 
tastes in this  country and  the film 
producer,  knowing the  psychology 
of the country, tries to produce films 
so as to suit every taste.  Here and 
there  if  there  is  too  much  of 
romance, I think, the Film Board of 
Censors is doing its little bit of work 
by cutting such portions which are 
really foimd to be objectionable.

Here, in India, we have got about 
200 producers and about 3,500 cinema 
theatres, apart  from  the  touring 
cinemas that are going about in the 
Tural areas.  The producers employ 
about a lakh of personnel and lakhs 
of rupees are being spent every year 
for the purpose of production, each 
film  costing  about Rs. 5 to Rs. 10 
lakhs.  Money is found  somewhere 
and sometimes the distributors also 
give advances for the development of 
this industry.

I see that the Government, at any 
rate the Minister-in-charge has been 
«ixious to see that the Constitution 
amended so as to give him more 

powers in the matter of control  of 
films and film  production.  I think, 
in the year 1954,  in the month  of 
-August—and it seems to be August 
indeed—̂there was a resolution on the 
fioor of this House discussed, when 

Minister has said that he would 
like to have more power given  by 
Parliament to him for the purpose of 
Ipoproving film production and  also 
Joir the .betterment of the morals of

society.  I do think that the Govern
ment is not the only institution which 
should think of priming the morals 
of this country.  The film-goers them
selves have got their own tastes.  It 
is not every film-goer  that  appre
ciates  every  film  he  sees.  The 
moment he sees that a particular film 
is not up to his standards, naturally, 
he dissuades other people from going 
to that film at all.

Of course, the student  population 
is there and the student population is 
anxious to  see every  sort of film; 
especially in their  teens, they  are 
attracted more by romance than by 
anything else.  But, we must not for
get the fact that the film  producers 
have been doing their best in improv
ing the art and the histrionic talent 
of the coimtry,  in  developing  the 
taste for music and doing everything 
for the promotion of the art in several 
ways.  If such an attempt is going to 
be restricted further,  I am  afraid 
that the incentive  to produce  the 
best of  films  will  be very  much 
reduced and, to that extent, the Gov
ernment  will  be doing  something 
wrong against the  development  of 
the film industry.

I learn that  the  Government  is 
already  taking  several  steps  to 
improve the film industry by way of 
giving annual rewards  to the best 
films.  I think there is also a propo
sal to introduce a Film  Production 
Bureau to  advise producers  before 
starting production.  I am also  told 
that a Film  Financing  Corporation 
will be established to finance these 
film producers and a Children’s Film 
Society is  going to be  established. 
The Government has undertaken the 
enterprise of producing documentary 
and  instructional  films which  are 
excellent in their own way.  There 
is very little to be said against it and 
we have everything  to say  in its 
favour.  If the  hon.  Members  of 
Parliament feel that it is  necessary 
that the Government should be given 
greater powers to control the morals 
of the country and as such the morale
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These words are very significant, and 
I commend them to the hon. Minis
ter and other Members of this House 
and not to have too much of inter
ference in the production of  films. 
As it is, Government have enougn 
powers to exercise, to see that the 
film, production is properly conduct

ed.
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of the producer himself, I think, they 
have already the powers under the 
rule-making powers given under the 
Cinematograph Act.  I think they can 
tighten up the rules and see that bet
ter films are produced.

As a matter of fact, we see now- 
a-days that historical any mythologi
cal pictures are more in the fore
front; and. there  are, of course,  a 
number of social pictures too.  The 
social pictures have, no doubt, been 
having a little bit of imhealthy influ
ence over certain minds.  But, that 
alone should not be  taken  as the 
main  reason  for  the  Government 
having greater control over the film 
industry.  The  Act  itself  miposes 
several restrictions and Government 
also take  several  steps  whenever 
they are required.  The  power  of 
the Central Government or the local 
authority to suspend certain films in 
certain cases is also there under the 
Cinematograph Act.

I may just refer to the opinion of 
our Prime Minister when he inaugu
rated the Film Seminar  under the 
auspices of the Ministry of Education 
of the Government of India in Delhi 
on the 27th February, 1955.

On the question of censorship  be 
observed "that creative art should be 
allowed to improve without much of 
State interference” for, he said, “the 
State cannot be the judge  of mens 

morals.*'

v On another occasion.  Dr.  Radha- 
krishnan at the time of the openmg 
of the Canadian paintings in Delhi, I 

think, observed:

‘̂Whereas it is the function of 
the State to provide food, cloth
ing and  shelter,  it should  not 
socialise intellectual  and artistic 
endeavour.  The highest work of 
genius is individual free, urtregi- 
mented and  uncontrolled.  The 
artist cannot be told his direction. 
He does not perhaps know It him
self The State can give art cour
age] confidence and opportunity. 
It is to be a patron, not a master*

In the end, I would only say that 
the film production in this country 
is just developing on proper  lines, 
and any interference by the Govern
ment would be uncalled for.  I would 
say that it is not worthwhile  that 
the mighty arrow of the Government 
should be used on the small sparrow.

Shri C. E. Narasimhan: I  have
moved my amendment, which  does 
not vary very much from the resolu
tion of Shri Lingam.  I felt that Shri 
Lingam’s resolution  was  somewhat 
mandatory and  I thought  that  it 
should be more of the type of giving 
direction in order to meet the situa
tion.  I commend my amendment to 
the Minister  of  Information  and 
Broadcasting and I do not mind if he 
makes certain verbal alterations.  I 
admit I hastUy drafted it and there
fore if further verbal alterations are 
necessary, they may be carried out 
in order to meet the situation.  But 
I think my amendment will  meet 
the purposes of Shri Lingam and of 
the Minister and to some extent meet 
the viewpoints of the hon.  Member 
on the other side who just had his 

say.

As we all know, film production is 
a very complicated  affair.  Several 
people, artists,  playwrights,  mî- 
cians and others combine and bring 
out a film; it takes months and means 
a lot of money.  Ultimately the film 
has to be sold and profit made. Sure
ly those who produce film do not do 
it for the sake of philanthropy.  They 
may be philanthropic-minded,  may 
donate  and  be  chariteble-minded, 
especially for deserving causes.  But 
essentially they are interested just in 
making money,  wiiich everyone  is 
noimaUy €»titled to.  As  a  result
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they necessarily  look  to the  box 
office.  They cannot spend money and 
just lose it, failing to catch the box 
office.  Sometimes naturally the box 
office may mislead them and  lower 
the standard of the films.  These are 
the difficulties of the film producers.
But Government also have some duty 
in the matter.  In falling victims to 
the box office, the  film  producers 
lower the standard of the films. Gov> 
emment cannot remain quiet because 
they are the guardians of the adoles
cents and children  of the coimtry.
Even legally they are the guardian* 
and should take care of their  posi
tion, îr future, their mental and 
moral development.  All these  are 
the first charge on the Government 
Therefore, Government also come in.
Thus, there is an  eternal  tussle 
between the film producers and the 
Censor Board, which  functions  on 
behalf of  the  Government.  It  ia 
very difficult to draw a border line 
between the two.  Even if any border 
line is drawn, it cannot  be a perma
nent one, it wlU have to be flexible 
and as time goes on, it may have to 
go backward and forward.

3727 Resolution re Control and 17 AUGUST 1956 Regulation of Produce 3728
tion and Exhibition of

Films

Shri Lingam’s resolution is covered 
by mj amendment.  We have to pro
tect our youth and our coimtrymen 
against the evil effects of the films, 
and most of us are agreed on that 
point.  We do find that in some cases 
Government have not got  adequate 
powers.  Therefore,  it is felt  that 
Government should have some more 
powers.  I have no objection.  I even 
welcome it  But one tiling is neces
sary.  First, you feel that the Consti
tution itself should  be amended.  I 
think it is a ŝnous matter.  I do not 
mind treating the Constitution also as 
a flexible instrument, but let us do 
the amending of it carefully and cau
tiously and only when the occasion 
deitî ds.  That is why I have given 
tuAice of my substitute  resolution, 
rnie Government  may change  the 
Constitution if lifter cxaminatioai they 
find ̂ at «he change is ikecessiEUT. But 
that k not enOÔ  Merely  havmg 
the power wUl not solvî the problem.

and tile Minister may not  actually 
achieve the purpose.  Ev«i if Grov- 
emment arm th«nselves  with  the 
necessary powers, they must always 
carry the industry with them.  They 
must be able to persuade the indus
try by telling them that this is not 
good for the country, such and such 
step alone is good for the country and 
so on.  Unless Government and Par
liament also keep alive the institu
tion of persuation, I do not think any 
improvement will take place.  I am 
one with the Minister and with Shri 
Lingam in arming the  Government 
With the necessary powers.

The Minister of  Information  and 
Breadcasftltig (Dr. Kesteir):  I  have
expressed no oJ>inioti in the matter.

Shri C. R. Narasimhan; But we see
that the very existence of the Censor 
Board shows that Government want 
to be armed with powers.  I  know 
that the majority here is interested in 
some kind of  control  and  having 
greater powers for the Government 
Naturally ,the Government will have 
to take more powers.  Being a party 
man, I am in the Government so to 
speak.  I am not making a tall claim 
thereby.....

Shri . Veeraswamy  (Mayuram— 
Reserved—Sch.  Castes): The majroity 
is for control

Shri C. R. Narasbnhan: When I say 
Government, it includes Parliament 
Parliament may pass a law and arm 
the Government with the necessary 
powers, but that alone will not  be 
enough.  Persuasive wisdom also  is 
necessary—̂the persuasive wisdom of 
the Minister and of the Government 
in- carrying the industry with them 
will adiieve  the purpose.  I  com
mend  my  substitute  motion  for 
aa;eirtance of the House  witii  any 
necessary verbal changes  that  the 
Mover may like to make.

^ TW TTR  (f̂rwr  —

%  ̂ li



5„, AUOÛ 3W
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Shrl Yeeraswaiiiy:  As the time  is 
very short, I suggest that evejy Mem
ber may be given only five minutes to 
speak.

Mr.  Deputy-Speaker:  The  bon.
Member shall be given five minutes.
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progressive countries, there are regu
lar film goers’  societies  or associa
tions and these associations very often 
exercise a very wholesome check on 
the production of fibns which tend 
to disrupt society in one way  or the 
other.  I fear something like that has 
not been done in this country. There
fore, this is an aspect of the problem 
into which I believe we should  go.

Shri D. C. Sharma (Hoshiarpur): 
Mr. Deputy-Speaker, Sir, the problem 
is not to give more powers to the 
Government, to regulate the cinema 
industry, but the problem is that the 
Government should be wide awake, 
should be alert to make use of the 
powers which it has already got to 
regulate this industry.  I would like 
to ask, Sir, how many pictures have 
been banned during  the course  of 
this year for their obsc«iity or vul
garity?  I would like to know, Sir, 
in how many pictures the film cen
sors have introduced any  improve
ment?  I would like to know. Sir, in 
what way the film censors have tried 
to raise the taste of the public and 
to raise the social consciousness  of 
the public?  Sir, if these  questions 
are put, I think, the record may not 
be very dismal, but surely it cannot 
be  very  satisfying.  Therefore,  I 
come to feel that  while  our  film 
industry may be to blame because it 
depends  so  much  on  box  office 
receipts, and while our public  may 
also  be  to blame  because  every 
country gets the film that it deserves, 
I would also say that  the  persons 
who are there to regulate these films 
and other things are not taking this 
public utility  as seriously  as they 
should.

Shri  Feroze  Gandhi  (Pratapgarh 
Distt.—West cum Rae Bareli Distt.— 
East) . There is no quorum.

Mr. Deputy-Speaker:  Now that  it
has been brought to my  notice, the 
bell may be rung.

Now, there is quortun.  The  hon. 
Member, Shri D. C. Sharma may con
tinue.

Shri D. C. Sharma: The regulation 
of this industry by law and by regu
lations  is only  one aspect  of the 
problem.  The other aspect  is that 
o\ir public opinion should be so well 
organised and so  sensitive  that  it 
shôild be able to exert some influ
ence on the film producers.  In all

Then, I think the problem is main
ly of education and I must say our 
Government has been doing  some
thing in that direction.  For instance,, 
recently we had a seminar in which 
Mary Seaton took part, and I think 
she gave very  wholesome  sugges
tions to the film producers.  There
fore, I believe there should be more 
seminars to educate the producer, ta 
educate the  actor,  to educate  the 
technician, even to educate the story
teller because all these pers<ms go 
make up the film.  There should 
seminars and the Gkjvemment  also 
should show  the way.  Some  time 
back I saw a documentary which was 
produced by the Ministry of  Home 
Affairs in the United Kingdom.  It 
was about the rAabilitation of delin
quent  children.  The  pers<Mis  who 
took part in that film were not pro
fessional  actors.  They  were  just 
picked up for the work and they did 
very good work.  I would say that 
our Broadcasting  Ministry  should 
also produce films on topical subjects 
which can give  the right  kind  of 
lead to our country.  I  know  that 
documentaries are doing some good 
in this direction, but they are  not 
enough.  We  are  making  just  a 
beginning so far as children’s films 
are concerned, and tĥt I think is a 
very humble beginning.  At least I 
think they are not going to have a 
bright future because of the way in 
which they have been given a start. 
So, I would suggest that the Minis
try of Information and Broadcasting 
should give a lead in this matter as 
it is being done in the United King
dom by producing those films which 
serve social needs and social ends. If 
that is done, I think one useful pur
pose will be served.
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I beUeve that in the U.SA.  they 
have what is called a production code. 
It i3 given in the Film Enquiry Com- 
nuttee Report.  Tliere are aU kinds of 
regulations there, how  to  preserve 
law and order, guard against barba
rity,  obscenity,  profanity  etc.  All 
these things are given in detail,  I 
do not know how  many  of  these 
things are observed there.  Perhaps 
most of these things are observed in 
the breach, but I would say  there 
should be a similar production code 
in this country also and that there 
Q̂Uld be conferences between  the 
producers and the Ministry very often 
so that their standards of productiwi 
and the standards .of social conduct 
«an be  levelled up.  I believe  that 
the crux of the problem does not lie 
SOI much in regulation as in educa
tion.  We must educate all those per
sons who take part in the production 
of films

Dr. Rama Rao (Kakinada): I agree 
with many of the views expressed b? 
our friends Shri langam and others. 
There are a few differences, but I do 
not underst?uid the actual steps which 
the Mover wants to propose for this, 
because  I  f̂el  Government  have 
enough authority as it is.  Secondly, 
if they really want any further autho
rity, they are welcome here, but they 
dp not want to do anything in the 
matter more than  what  they  are 
doing.  On the one hand there must 
be effective censorship; on the other 
hand, censorship should Jiot go to the 
extent of strangling initiative on the 
part of  our  producers.  Therefore, 
within these Unutations the  powers 
they have are enough. .

I welcome the opinions  expressed 
about the improvement of the  film 
industry.  Now I want to say one' or 
two things not mentioned by other 
friends.  We are the second largest 
producers of films in the world. And 

my hon. friend Sfiti N. M. Lin- 
gain in complimenting our film ph>- 
ducers on their having  come to  a 
standard, and their having establish
ed themselve*8 and the industry on a
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firm basis, in spite of the unhelpful 
attitude of Government.

At the same timei our films are not 
«s good or as  high-classed  as they 
should be.  Tĥ e are very fine film 
directors, and very fine film produ
cers, but still we have to improve our 
films.  So, I suggest thit Government 
should undertake fiha production.;  I 
am not saying at present that Gov
ernment should nationalise film pro
duction, though they should, in?course 
of time.

Our aim  now is  to establish  a 
socialist pattern of  society.  When 
we have that  ideal before  us, we 
must shake off  our old ideas,  old 
restrictions  and  old  inhibitions. 
•Rierefore, we must think in terms of 
nationalizaticMi of the industry,  but 
at any rate, not  at present.  So,  I 
would suggest to the Minister to start 
film production and also the produc
tion of documentaries and features.

Of course, recently, he had stated 
that the artistic  talent may not  be 
available to Government as freely as 
to the private industry.  I doubt it. 
I question it, in  fact.  Why should 
Government, with their mighty re
sources, say that they are unable to 
obtain the necessary artistic talents? 
They ought to be able to give better 
terms to the actors and artists than 
the private film producers. It is true 
that film stars shine  in the  firma
ment very brightly for a lew years 
and then fade away.  Many of the 
film stars in America, also are reduc
ed to a state of poverty, and there 
are funds organised for tht  benefit 
of the old film stars.  On'the other 
hand, if they are under government 
r̂vice, they may not get fantastic 
salaries, but at least their future can 
be assured.

Therefore, to begin with, Govern
ment ought to take up film produc
tion, particularly, production of films 
for children, historical films and oth<̂ 
such things. '  ‘



Films

Therefore, I would earnestly appeal 
to the Minister to break new gromid 
and start  producing  feature  films 
generally, and especially for childr̂ 
For this purpose, it is true that we 
must have new sets of rules, and new 
fofins  and  methods.  The former 
administrative  methods,  rules aaa 
regulations,  audits,  and red  tape* 
would not work in the film industry. 
Therefore, we may have an aut<mom- 
ouk corporation, with enough freedom. 
Scrtne fine directors,—of whom there 
are many—may be selected, and given 
the freedom to produce.  I am quite 
sure, there are many film directors, 
who are devoted to art  to such  m 
extent  that  if Government  invite 
them, they shall certainly  be pre
pared to come and serve the country 
in preference to getting high salaries 
in private firms.  I am sure Govern
ment will take up these things.  A

» C »«.  .7 AUGUST

I am not one of those who feel that 
films should be completely free frcmi 
romance.  So far as sex is concerned, 
I am opposed to sexy films, for they 
are the greatest bane  of o  ̂ film 
industry at present, but sex is a fact 
which you cannot avoid.

Shri Tek Chand (Ambala-Simla): 

Avoid it in the screen.

I mean ‘sex’ in aDr. Bama Rao:
different sense.

Mr. Deputy-SpeiAer: The  hon.
Member may avoid it in his turn, but 
let the hon. Member. Dr. Rama Rao. 
proceed in his way.

: Dr. Rama Rao: Films should have 
romance, but in a decent and present

able form.

Coming back to the suggestion that 
Government should take up film pro
duction, I would say that we have so 
many of our documentaries.  To say 
in the face of this that artistic talent 
is not available is not quite corrwt. 
The producers of our documentaries, 
and our technicians have shown that 
they are capable of the finest of pro
ductions.  So. there is no reason why 
Government should not take up these 

things.

They may even lose in the begin
ning.  But that does not matter. They 
can experiment  and  try  to  gam 
experience.  They may commit errors 
now and then.  But  that does  not 
matter.  This is a huge industry, m 
lact, one of the biggest industries m 
the country.  Why should it be left 
to the mercies of private capitalists?

I say that Government must take 
up film production.  If they cannot 
eliminate the private sector—which I 
do not want at present—they  can 
enter the field  and  start  gaining 
experience at least, and thus set the 
standard which  should  be  there. 
G overn m en t, with all their  resour
ces—I am not speaking only in terms 
of money,  but even  in  terms  of 
equipment—can  command  many 
things,  which the private  industry 

cannot command.

Regarding foreign  films, there are 
many films from which we can learn 
many things.  There are many high- 
Ĉss  which  we cannot  avoid.
But more are absolutely  sexy  and 
worthless.  They are very  immoral 
and have a very bad influence on our 
people.  If  Government  have  to 
obtain further authority from Parlia
ment to restrict  and  control  and
choose so far as foreign  films  are 
concerned, I appeal to the House t® 

give it.

Regarding  the  *for  adults  only*
films, 1 think it is the biggest hum
bug.  If they want more  attraction, 
if they want more people to come and 
see the film, tiiey put the label *for 
adults only’--so  that  more  young
adults and old adults are attracted to 
the  film.  Actually,  more  young
adults see tiie film because the adver- 
tisemwit  says  there is  somethmg 
secret which you should not see; they 
manage to see the film because you 
are prohibiting them from seeing it 
So this ‘adults only’ label is the most 
mischievous thing.  If it is really for 
adults, if  it  is  objectionable  for 
children, I would rather not have  it 

at all.
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Therefore, there  must be  greater 
restriction placed  on foreign  films, 
iK)t only for the benefit of our psycho
logy and morals but also to prevent 
the drain on foreign exchange. TTiere- 
lore, I hope Government wiU take to 
film production.  I am sure Parlia
ment  will  gladly  give  whatever 
money is wanted for ttiis purpose.

Shri  Tck  Chand:  There  is  an
impression which seems to be gain
ing ground that a cinema hall is a 
class room , where one learns juvenile 
delinquency.  There is a feeling that 
if there be any  laboratory in any 
land, if there be any nursery, where 
young criminals are  produced,  are 
coached  up  and  receive  their 
refresher course, the cinema hall is a 
very  fruitful  source.  This  is  an 
impression not confined or restricted 
to the orthodox people of this coun
try; this is a feeling also in America, 
People who  have devoted  thought 
and attention have come to the con
clusion that  crimes  and  criminals 
receive their inspiration  from some 
of the motion pictures, they had on 
one occasion or another seen. Some
how pictures  depicting  crime  and 
depravity have an abiding  impres
sion on the minds of the young and 
they, in their own way,  try to re
enact in actual  life  the  fantastic 
crime they saw on the screen.

Therefore, the motion  picture has 
made  a  substantial  and  material 
contribution to criminality.  It  has 
also a substantial part in encouraging 
depravity  and  moral  lapses.  Not 
that there  is  any  lacuna  in  the 
present law.  The arm of the law is 
long enough and strong enough even 
today, as it is, to check objecticmable 
pictures.  But I am a little censori
ous about the conduct of the censors. 
I feel that they  are remiss  in dis
charging their onerous duties which 
they owe to the society and to the 
Impressionable youth of the country. 
If the picture c«isors were discharg
ing their functions effectively,  dili
gently and honourably,  I have  no

doubt a good bit of the objectionable 
yardage would disappear and would 
not have its baneful influence on the 
juvenile mind.  This recent distinc
tion between A certificate and U cer
tificate  is  most  mischievous.  The 
moment a picture receives A certifi
cate, which means exclusively for the 
adults, it is an  invitation  to those 
who have prurient predilections to go 
and see the picture and thereby parti
cipate in a certain mental dissipation. 
Whose duty, Sir, is it to check  the 
adolescents and to allow admittance 
to the adults?  Naturally, the  man 
who is selling the ticket.  And, you 
wiU find, and I have no doubt that 
the Government has facilities to find 
out. that those pictures  which  are 
advertised  for  adults  only  draw 
crowded houses including adolescents 
and children.  This distinction ought 
to disappear; the sooner the better.

Regarding  the  mythological  and 
historical pictures, one thing I would 
like to say.  If the object is to pooh- 
pooh religion, if the object is to ridi
cule people’s beliefs, these mythologi
cal pictures are eminently successful. 
If their aim is to raise religious dei
ties in the estimate of the  people, 
they fail miserably.

Regarding historical pictures,  one 
thing you must see to. There must be 
a very  strict  control  to see  that 
cinema producers do not play tricks 
with history; they do not fall foul of 
the facts.  Take for instance, a recent 
picture depicting the life of Bhagat 
Singh.  There they depicted  certain 
things which  exist  exclusively  in 
their  imagination;  certain  other 
scenes were referred to which had no 
existence; in fact, they were all fic
tion.  With respect to historical pic
tures it is very  proper that  there 
should be stricter control to see that 
history as it is reflected  and  not 
history as imagined by the producer, 
with, of course,  a different  motive 
and object.

I am not in favour of nationalisa
tion of the film industry but I do fê
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that  Government  should  have  a 
stricter supervision and  control  so 
that the cinema industry which has 
great  potentialities  for  influencing 
the mass mind  is harnessed  to the 
service of good,  clean and  healthy 
entertainment and not to pander to 
the  prurient  propensities  of  the 
impressionable youth.

Shri  Yeeraswamy:  Mr.  Deputy-
Speaker, Sir, I am very  glad  that 
non. Shri N. M. Lingam, the sponsor 
of this Resolution  has drawn  the 
attention of our Minister for Infor
mation and Broadcasting and of this 
House to the seriousness of the dete
rioration of the standard of our filmsr 
Though I do not agree totally with 
my hon. friend, Dr. Rama Rao, for 
complete control over the production 
and exhibition of the films  in our 
country.  I also insist upon increased 
control over them, because many ol 
the films in  our  coimtry  are  so 
rthscene that they affect our national 
character, tradition and general out
look on life.  There ̂is no decency or 
decorum in many of the films because 
I do not think any film commences 
without a love scene. Love is a secret 
affair and it  is not a  street  affair. 
Nobody can tolerate a love scene in 
the streets.  It is,  therefore,  inde
cent, it is contemptible on the part 
of a civilised people  to allow  such 
scenes to be exhibited in the theatres. 
This matter is a very serious one, and 
when the attention of the hon. Minis
ter has been drawn to this, I do hope 
that he will see to it that at least the 
films to be produced hereafter do not 
have such obscene scenes which will 
demoralise our  national  character 
arid spoil the youth of our country 
and thereby will be of no use to us 
at all.

You might have seen in newspapers 
that Bombay women numbering alwut
30,000 to 40,000 expressed themselves 
some time back against the exhibition 
of obscene films.  In our State, even 
though there  is lot  of  difference 
between Rajaji and Periyar  Rama- 
swami with regard to several ques
tions, both political and social, they 
are one in this respect and they have 
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the greatest contempt for produc1|fn 
and exhibition of obscene films which 
affect  our  character  very  much, 
which mislead our youth and spoil 
them.  Therefore, I need not say in 
so many words that such films should 
be banned.  The Government should, 
exercise their control,  whether  by 
amending the Constitution or through 
any other means. They should exer
cise control over the them̂ of  the 
stories, the direction of the films, pro
duction  and  also  exhibition.  The 
Censor Board should be so  patriotic 
as not to accept  any  story which 
contains obscene matters.

I would urge upon the hon. Minis
ter, Dr. Keskar, to take steps to see 
that films on historical thprnfK? are 
produced—films dealing with  social 
disabilities,  caste  distinctions  and 
removal of the Scune, films aiming at 
improvement of the general standard 
of our people’s character, themes in- 
stillmg into the people the spirit of 
social service should be encouraged.

Another thing that I want to bring 
to the notice of the hon. Minister and 
the House is that the exhibition  of 
films after 10 o’clock at night affects 
our national health.  I wanted also 
to make this appeal  to the Deputy 
Minister of Health, but she is not now 
here.  I request the hon. Minister to 
ban exhibition  of  general filmg  in 
theatres after 10 o’clock at night be
cause it  affects  the health  of the 
labourers.  Their health  was being 
affected in those days before prohibi
tion by toddy and other drinks, but 
now  the fil̂   affect their  health 
because they attend the film exhibi
tions after 10 o’clock at night and go 
back home after midnight.  Thereby 
they lose their sleep.  When they get 
up in the next morning they are so 
exhausted that they are not able to 
work efficiently and well.  Therefore,
I would urge upon the hon. Minister 
to see that obscene  things  are not 
produced and the exhibition of filmg 
is banned after 10 o’clock.  He must 
see that good films are produced witii
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a view to improving the standard of 
character of the society.

Some Hob. Members  roit.—

Mr, Dcimty-Speaker:  It  is time
Ibat I call on the hon. Minister. But 
if hon. Members agree to take only 
five minutes each I will call them.

Shri Bagbnnath  Singh  (Banaras 
TMstt.—Central):  Yes, I will  take
only five minutes.

An Hon. Member;  It  is already 
past six o’clock.

Mr.  Depaty-Speaker;  Ttjday  the 
House will sit up to 6-30.  We have 
not only to finish this resolution but 
we have to start the other one also.

 ̂ % ?rr5r % ̂  Rrn’̂n

 ̂ g I

f’  w Sf+ll ̂

9Xt% %■  TS9T '>iiai ^

#  ̂^  t {

 ̂«rrr̂  ̂ ^

TT  vHRH %

%■ *TRT *15%  ?ftT

P̂dR̂   ̂ ^

^5T%WITPTITPf^
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Shri  Adrnthan:  Mr.  Deputy-

Speaker,  after  listening  to the
speeches by a number of hon. Mem
bers on this resolution, I have come 
to feel that it is not a  simple pro
position.  In  fact, the industry has
come to stay, and from the statistics 
that is before  us  we  find,  that
throughout the length and  breadth 
of this country, even in  small vil
lages, there is a permanent theatre 
run throughout the year.  Hereafter, 
when people will b̂ ome more edu
cated and the standard of living rise, 
the tendency will be for more people 
to go to the theatre.  Why? Because 
there is that appetite for that; there 
is that desire for some relaxation 01 
entertainment.  That desire is grow
ing and  we must  give  due en
couragement to that.  It has got its 
cultural aspect,  educational  aspect 
and the sense of  artistic  develop
ment.  We find that in many of the

Fttms
films all these things are naturally 
there.  We can improve matters  by 
the better efforts of  directors and 
actors.  The record of the film  stars 
in India is on the whole creditable. 
I do not wish to go into  the other 
aspects of their life.  But as  they 
appear in the pictures  they  have 
given a good accoimt of themselves 
and they deserve to  be. encouraged. 
Moreover, we see in a proper social 
picture music, dancing,  new ideals, 
new impulses, new emotions.

What is the position of the com
mon man in India?  Most of them 
are poor, have no  opportunities for 
education, have  no  occasion  for 
reading, or for entertainment.  So 
the only source of  some relaxation 
for them, or to have some aesthetic 
enjoyment is simply to go to some 
theatre, pay two annas or four annas 
and have some relaxation or enjoy
ment for two and a half hours, "niis 
has necessarily to  be  ĉouraged. 
That is my view point.

This is a very delicate matter to 
handle.  Where can we  curtail  or 
control?  That is a difficult  matter. 
I am not finding fault with the Min
istry.  Even though they  may try 
their level best to see by their or
ganisation or machinery of the Ĉisor 
Board to curb in places where it is 
necessary,  it  is  not  very  easy. 
Opinions differ.  In the case of many 
a picture we find that though at the 
time it was produced it was pnq>er- 
ly directed and had good  response, 
within a week or so, it has no res
ponse and the film has simply to be 
kept safe in a box, and is cînmer- 
cially a failure.

So  unless  the standard  of the 
society rises and unless  new codes 
are evolved, this problem cannot be 
tackled.  How far can we  go with 
regard to romance,  where  begins 
tile vulgar  aspect, all  these  are 
matters very difficult of a solution. 
We are not a set of saints to close 
our eyes and ears.  According to me 
in villages this is the only  source 
of entertainment  for  the  common 
man, the workers, the  labour, who
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must have some source  of relaxa
tion.  So, necessarily it is a delicate 

job.  ‘
I do not know how far the purpose 
is going to be achieved by  amend
ing the provisions of the  Constitu
tion.  This could be better achieved 
by voluntary effort, by very careful 
and tactful handling by the Ministry 
of Informatipn and Broadcasting and 
more by the associations,  so that a 
code of morality can be evolved by 
which certain limits  are not tres
passed as to have a deliterious effect 
on the society as a whole.  So that, 
instead of amending  the Constitu
tion, I would suggest that the Min
istry should keep a better  watch 
over the constitution of the Boards 
of Censors.  Let us encourage them 
to have such common code by which 
there cannot be  any conflicts as  re
gards religion is concerned,  as  re
gards society’s progress is concerned. 
I may even go to the  extent of 
saying that we must not inculcate too 
much of nationalism.  We find  too 
much of national  feeling  in some 
pictures.  This may  have  its un
desirable effect in due course. That 
age is gone.  We  must  have  the 
future before us.  The best men of 
society,  educationists,  social  re
formers,  parliamentarians  or  other 
representatives and  other organisa
tions  performing  other  functions 
should discuss  these  matters and 
formulate a code by which the per
centage of unnecessary and imdesi- 
rable films might be  reduced to a 
minimum.  That is the course that I 
can recommend at this stage.

I>r. Keskav;  I  have listend very 
carefuUy  to  the  debate  on  Shri 
N, M. Lingam’s  resolution  which 
asks  the  Government  to  take 
steps  for  amending  the  Con
stitution in order to get more powers 
for controlling the cinema industry.

There is no doubt that this indus- 
%y has developed into  the  most 
powerful media for mass education, 
mass entertainment and  mass con
tact.  It is visual.  It does not re

quire education.  One can see some
thing living on the screen.  Natural
ly, even the most ignorant  appre
ciate it and like it.  It is  for this 
reason that throughout  the  world, 
now, millions of people in  all the 
countries regularly see the  cinema 
film.  From that  point of view,  the 
effect of the film cannot be judged 
by simply treating it as, for example, 
any other artistic production, say, a 
drcima.  However popular the drama 
might be, because of the  immense 
number of people who see that, it 
has a mass social effect—one film or 
a group of films—and it is not possi
ble for us to brush aside the cinema 
production as simply an  effort at 
mass entertainment.

I would not like here,  with the 
short time at my disposal, to go into 
the cinema industry in detail. Since 
the time this industry has  become 
so important  and  so  pervading, 
there have been in many countries 
efforts to find out the  effect it is 
having on the public and the effect 
it has on adolescents and juveniles. 
There is no doubt that  there is a 
definite  opinion  amongst  educa
tionists, amongst judges and amongst 
sociologists that the effect on  the 
juvenile mind of the films  as they 
are produced today—I am not talking 
of pur country—is not a very desi
rable one.  Shri N. M. Lingam had 
quoted aptly extracts from the en
quiry carried out by the American 
senate regarding juvenile deliquen- 
cy and the effect of the cinema on 
juvenile crime or how far the cinema 
incites  crime.  Even  before  that, 
there have been enquiries by groups 
of professors, educationists and there 
is no doubt that films of a certain 
type have been instrumental in en
couraging  criminal  tendencies, 
amongst the juveniles, tendencies to 
be not affected by violence or to like 
it, tendencies to commit thefts, da- 
coities and tendencies to  develop a 
kind of contempt for  human  life. 
Now, all these things  are  there,  I 
will not refer to them because they 
are available.  In our  coimtry also
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there is no doubt that the effect on 
the adolescents is very considerable. 
If we go to the cinema  houses we 
see, and an analysis has shown, that 
the most frequent  visitors to the 
cinema are of two categories.  One 
are the students, the other * are the 
imeducated masses, and in  that in 
the cities I would  say it is  the 
students  who  predominate.  That 
being so, there is no doubt  that a 
consideration as to the  standard of 
films and how to improve them is a 
matter of social  importance  and 
national  importance.  We  cannot 
under-estimate the  importance  of 
this subject.  We have  had oppor
tunity on the floor of this House of 
discussing this question  sometimes 
during Budget discussions and some
times also in discussing  certain al
lied problems.

At present in this country we are 
fpllowing the procedure  of censor
ship which probably was  establish
ed even before 1947 but which was 
consolidated and considerably modi
fied during the last  four or  five 
years.  We have had the new Cine
matograph Act, 1952 which has  been 
now functioning for five years.  As 
the present legal position  stands in 
oui’ country, and that I want to put 
very frankly before the House, the 
censors have got certain powers given 
under the law.  Generally,  our ap
proach to this question has been that 
the censorship code that  we have 
issued is within the limits  set by 
clause (2) of article 19 of the Con
stitution, and all the detailed direc
tives issued are based on that. There 
are questions raised  regarding the 
Government’s powers by many friends 
who spoke here, and I find a num
ber of speakers stressed  that Gov
ernment has plenty of  power,  but 
it is remiss  in not  using  those 
powers for that purpose.  I  would 
like, first of  aU, to make it  very 
clear that we have  examined this 
question in great ' detaU, and Gov- 
ernipent is quite aware  of all the 
powers it has.  Of course,  nothing 
is absolutely definite because in in
terpreting certain things, it is possi

ble that there might be a difference 
of opinion, but as far as  we have 
been able to examine the  question, 
certainly Government has the power 
to impose reasonable restrictions re
garding  certain  matters.  As  you 
know, clause (2) of article 19 says 
Government can  impose reasonable 
restrictions regarding decency, mora
lity,  law  and  order  and  foreign 
relations.  Government  cannot  go 
beyond  these  three  or  four  sub
jects  mentioned  in  clause (2)  of 
article 19.  There  might be differ
ences in the interpretation as to how 
far you can go and how  far you 
cannot go within these  reasonable 
restrictions.  If one is a lawyer, one 
can stretch the law to the greatest 
extent, but Government has to take 
a reasonable and balanced view of 
things.  And it is not  possible for 
us to bring within the ambit of this 
everything possible, and say that we 
have got the power, and  we shall 
act according to it.  I would like to 
mention here frankly that, as I see 
it, there are certain types of films, 
which, from the point of  view of 
our social progress, from  the point 
of view of the juvenile and adoles
cent generation, might be undesira
ble.  But can we stop them aU? Can 
we curb them?  It is possible to say 
that as far as questions of  decency 
and morality are concerned,  Gov
ernment can do it, and can  act to 
a great extent.

But there are a number of catego
ries which it will not be  possible 
for us to cover, even with the best 
of intentions.  For example, mention 
has been made here of one particu
lar matter, and my hon. friend Shri 
Tek Chand was very  eloquent in 
mentioning that is the historical in
accuracies  in  films.  He  stressed 
g;reatly production of films  on na
tional heroes, which were not true to 
facts.  That  is  beyond  our  law 
as  it  is  today.  There  have  been, 
and  there  will  be  doubts.  Natu
rally,  if  a  film  producer  were 
to  take  up  the  question  of na
tional heroes, it would be a great - 
attraction.  But  as  I  see  the law
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today,  even  if  somebody  produ
ces a film on Mahatma Gandhi and 
shows him in the most undesirable 
postures, it would be  very difficult 
for me to stop the film.  I can stop 
it probably only by saying that that 
it would cause such great  resent
ment in public mind, that the law 
and order situation might be breach
ed, and therefore, we  should  stop 
the film.

There is also the question of films 
not being specifically very objection
able, that is,  films, not  having a 
number of very indecent scenes or 
objectionable scenes, but which,  at 
the same time, might have a general
ly not desirable  effect, from  the 
point of view of morality or decency.
It is rather difficult to get films of 
such a generally  low standard  in
cluded within this ambit.

I am trying to put  before  hon.
Members how far it is possible  for 
us to go and how far we feel it is 
not possible for us to go.  My main 
point is that there are certain cate
gories of films, to which  some hon.
Members had  referred  also,  and 
which it is not possible for  us to 
cover.  I have to say this, because 
some Members have tried to make 
out a point that Government  have 
all the powers, and it is only Gov
ernment and the Censor Board, who 
are to blame for all that we  see 
here.  I  must  emphatically  state 
that the Censor Board—and I have 
had the  privilege  of seeing  their 
work at close quarters now, for so 
many years—are trying to do their 
best, and have done yeoman service, 
as far as the question of control on 
objectionable films is  concerned.  It 
is not easy to  follow  a  sweeping 
policy regarding this. '

Films come, having different sub
jects, different  contexts,  different 
backgrounds, and so on. .There are 
for  ̂fihns as well as Indian films 
Ev  ̂film has to be carefully looked 
mto, ^d if necessary, cuts have to 
^ ordered or if necessary, the film 
might be banned or not allowed. This
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is a very fatiguing and very detail
ed procedure.  I do not think  that 
the censors have been remiss in their 
duties.  I am not prepared to accept 
the statement that is made, for, it is 
very easy to make such a statement, 
and it is quite possible that one hon. 
Member  might  differ  from  the 
censors regarding a particular scene 
in a particular film.  But the censors 
have been trying to do their best, in 
trying to follow the directives  laid 
down by Government and also in try
ing to follow the general policy that 
has been laid down in the  code of 
directives.

Apart from  these  differences of 
opinion, I would say that they have 
tried very conscientiously to do their 
job well.  It is not possible to do a 
perfect thing. It is human to err, and 
there might possibly be  here and 
there a few errors and slips.  But 
they are bound to occur, and we can
not judge the work of the  censors 
by showing one  mistake  here or 
there, or one inconsistency  here or 
there.  By and large, if  hon. Mem
bers will take the trouble of seeing 
in detail the work  done by  the 
Censor Board during the last two or 
three years, they will find that they 
have done a tremendous job at great 
odds, because  unfortunately,  they 
have not been getting the  best of 
co-operation from the film industry; 
yet, they have been responsible for 
considerable  improvement  in  the 
standard of our films today.  But as 
I said, the censors can go up to a 
certain limit only.  They cannot go 
beyond that.  It is not possible for 
them to take up the question of film 
reform.  In many  directions,  that 
might be desirable Dr. Rama  Rao 
was referring to this, and I entire
ly agree with him in many things. 
But censorship is a very  negative 
process.  It tries to stop  what  is 
obĵtionable.  Reform is  something 
positive and  constructive,  that is, 
trying to show something  good.  It 
is, of course, difficult for the censor 
to suggest that something construc
tive and good should be shown. He
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can only examine  what is bad and 
ask that it should be cut out. That, 
no doubt, is rather an unsatisfactory 

thing.

I would like to mention here the 
steps we feel  necessary—and  we
have been trying to takfr—for further 
improvement of, or giving  greater 
guidance to, film production  in the 
coimtry.  References have been made 
to the Report of the Fihn Enquiry 
Committee.  I might say very briefly 
that we have already under prepara
tion a Bill for a National Film Board 
which will have a unit for what is 
called the Production Bureau.

Shri Raghunath Singh and one or 
two other  friends also  mentioned 
about scripts being  shown  before 
films are prepared so that no money 
is wasted  unnecessarily.  That is 
exactly going to te the  object of 
the Production Bureau. It will  see 
scripts and give  advice  regarding 
them to the producers  before they 
are brought before the public.

There is also a proposal to have a 
small-scale Film Finance Corporation 
to help in production of better films

So all these will be coming imder 
the purview of the National  Film 
Board Bill which I hope we will  be 
able to introduce in  the  very  first 
week of the next session.

Government are not very keen to 
control the industry or to regulate it.
I, of course, see that this is a  very 
important industry from  the  social 
point of view for the future genera
tions.  At the same time, controlling 
such an industry itself  raises many 
complications  and  problems  which 
Government  will  have  to  tackle 
successfully-  It is not  possible  for 
Government to take such a step and 
afterwards find themselves confronted 
with all these problems. Therefore, we 
>̂re not Very eager lo have such  a 
sort of control, as desired by my hon. 
friend, Shri N. M. Lingam. Members 
in this House are sometimes accusing 
Government of trying  to  take  Loo 
many powers. I must say here that we 
are not at all desirous of having so

Films

many powers entrusted to us, though 
I do agree that where it is necessary 
in the national interest that it has to 
be done, Cxovemment should certainly 
do it. Only if the House agrees  with 
Government̂ we can go further-

As far as the question of the film 
industry is concerned, I do not think 
that from the practical point of view 
it will be easy to have such a control 
established or implemented.  It might 

create, as I said, a number of diffi
culties. Shri Shree Narayan Das had 
said that Government should make a 
declaration under  entry No. 52  in 
the  Union  List  and  bring  ihis 
industry under Central control. That 
can be done,  though that, by itself, 
does not solve  any  problem.  That 
might be necessary if Grovemment try 
to have an overall Act for control of 
the industry; otherwise, it would not 
be necessary.

For want of time, I will not refer 
to the question of censorship, whether 
it is good and how far  it should  gc- 
The Prime Minister’s remarks  have 
been quoted by certain friends  who 
did not quote what the Prime Minister 
said afterwards.  If they had done so, 
they would know that he said that if 
films went into  undesirable  trends, 
they would have to be curbed.  But 
that is beside the point.  It  is not 
necessary.  But after listening to  the 
debate here, I might say that we also 
feel that some check and control on 
films  is  essential  in the national 
interest. There is no doubt about  it, 
especially in a country where we  are 
planning for a Welfare State, it  is 
not possible that such a means of mass 
communication,  mass  entertainment 
and mass education cannot be just left 
so free that they can produce anything 
they like, whatever its effects on the 
public-  At the same time, we do not 
feel that we should take it over our
selves and run it.  I do not think that 
is necessary or at present  desirable.

Mention has been made of foreign 
films. A number of other thmgs are 
there to which I can reply in great 
detail.  The suggestion of  Dr. Rama 
Rao is very interesting that  Govern-
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ment should also make feature £Qms.
I agree with him; but it is not some
thing which we should take up light
heartedly. It is no  question,  as  he 
thinks, of Government not being able 
to get the artistes.  That  day  my 
answer was misunderstood  by  him.
But I would try to make him under
stand some other time for it may take 
100 much time now.  But,  what  I 
meant is that artistic  production  is 
not something like machine production 
unless it is given to very  competent 
people, probably, it may go completely 
wrong. Therefore, if at all we take 
it up, it should be done carefully. 3ut 
I do not rule out the  suggestion that 
he has made.  It is an interesting sug
gestion and we will certainly study it 
carefully.
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Our view briefly is that it is neces
sary and it is in national interests to 
have a check on film production. But 
that need not be by taking complete 
control of the industry and regulate 
it in every detail and in every way. 
For the work of censorship what  is 
known as the Production Bureau itself 
should be  sufficient.  But, as I said 
very frankly, certain types of  films 
which are undesirable  will not  be 
covered by this-  I do not know how 
this can be done.  We are examining 

this question.

A number of friends have referred 
to the different categories  of  films, 
I'listorical films, films which are treat
ing in a ridiculous manner the Gods 
and Goddesses.  Then there are what 
you caU ordinarily films  of  lighter 
tone.  All these do  probably  come 
within our competence.  But when the 
mterpretation of  the  law  actually 
comes, we find it difficult for us to 
do anything.  We are examining as to 
how this can be done.  If that much 
is done, I think that ItseM will give a 
sumcient direction to the fihn industry 
in the country.  I hope that in carry
ing this out  the  Government  will 
aiso get the co-operation of the pro- 
oucers because they  also,  I  hope, 
realise that this  is not  simply  ati 
Industry for profit; this is  also  a

social industry and a social industry 
has to take notice of society and what 
is happening there and what are its 
trends and where it is going.  If that 
is done, I think, many of the  diffi
culties will be solved and we will be 
able to raise the standard of films  in 
the country. v

1 have been very brief.  Otherwise 
the points raised by my hon. friends 
nave been so many that I would have 
to take half an hour more if I want to 
reply to them.  I will, certainly, take 
an opportimity at some other  time, 
because I am going to keep them and 
give answers in detail to the points 
raised here.

As far as Shri Lingam’s Eesolution 
here is concerned, I am afraid it will 
not be possible for me to accept it 
because it is so mandatory and Gov
ernment is asked to rush in to change 
the Constitution.  I know, once Gov
ernment takes it up, a number of my 
hon. friends will rise and  say  that 
Government is trying to attack  the 
freedom that has been given by  the 
Constitution.  We are ground between 
two millstones and I would rather go 
in for such an amendment after very 
careful study and serious  considera
tion. I think I would not be able to 
accept that.

There are two amendments.

Mr. Depaty-Speaker: Yes, one is of 
li Shree Narayan  Dai  and  the

other is that of Shri C. R- Narasimhan.

Dr. Keskar: Shri Das’s amendment 
is for a committee. But I am  afraid 
that going through the whole question 
by a committee might only lead to a 
lot of discussion and would not bring 
about any results. Shri Narasimhan’s 
resolution is also a substitute resolu
tion.  I would have been prepared to 
accept it if the words “control  and 
regulate effectively the production and 
exhibition of films” were not  there- 
If he is prepared to change the reso
lution to read “improve the standard 
of films”, then I would have no objec
tion to accepting his resolution, pro
vided the House  wants  it.  1  am
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matter.

Bhri C. E. Naraaimhan: Really  it 

mproves my amendmwit.
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Dr. K«8kAr: If that is done, I would 
have no objection to accepting  Shri 
Narasimhan’s substitute resolution.

Mr. Deputy-Speaker: Now, I shall 

put the amendment  of  Shri  Shree 
Narayan Das to the vote of the House-

Shri Shree Narayan Das: 1 would 
like to withdraw my amendment.

Mr, D̂ aty-Speaker: I take it that 
the hon. Member has the permission of 
the House to withdraw his amendment.

The amendment was, by leave, 
withdrawru

Mr. Deputy-Speaker:  Let  me  put
Shri Narasiĵan’s  amendment,  as 
modified by the hon. Minister, who is 
prepared to accept the  amendment 
with the modification that instead of 
“control and regulate effectively the 
production and exhiBition of fil̂  ' it 
should read “improve the standard of 
films”.

The question is:

That for the original Resolution, 
the following be substituted:

“This House is of opinion that it 
is necessary in the interests  of 
national unity and social progress 
as well as a healthy moral  and 
cultural life in the  country  to 
improve the  standard of  films, 
and, therefore, recommends  that 
Government should see whether 4*t 
present there are adequate powers 
arailable for this purpose and if 
found necessary it might take up 
the question of amending the Con
stitution for necessary powers.”

The motion was adopted.

RESOLUTION RE  APPOINTIWLENT 
OF COMMITTEE ON  WORKING 
OF DIRECTIVE PRINCIPLES  OF 
STATE POLICY.

Shri  Tn̂iar  Chatterjea  (Seram- 
pore): I beg to move:

“This House is of opinion that a 
Committee consisting  of  fifteen 
Members of  Parliament  be ap
pointed to enquire into and report 
within six months, how  far  the 
Directive  Principles  of  State 
Policy laid down in the Constitu
tion have been  applied in the 
legislative  and  administrative 
actions of the Union Government 
and the State Governments.”

In this House many a time we have 
discussed various matters about  the 
Constitution...

Mr. Depaty-Speaker: The hon. Mem

ber may continue on the next day.

BUSINESS OF THE HOUSE

Dr. Keskar: Sir, on behalf of  the 

Minister of Parliamentary Affairs,  I 
would like to announce the following 
changes in the order  of Government 
business in Lok Sabha for the week 
commencing 20th Ax;gust as set out in 
the statement made this morning;

1. Further  consideration  of  tiie
motions for modification of the 
Displaced Persons  (C<»npensa- 
tion and Rehabilitation)  Rules 
will be provided after the pas
sing of the Jammu and Kashmir 
(Extension of Laws) Bill.

2. Voting of  Supplementary  De
mands for Grants for  1956-57 
and Demands for Excess Grants 
for 1951-52 will be taken  up 
thereafter.

6-39 P.M.

The Lok Sabha then adjourned till 
Eleven of the  Clock on Monday, the 
2tth August, 1956. .
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boLUMNS

PAPERS LAID ON THE TABLE .  3581

A copy of each of the following ̂
Declarations of Exempitiaii 
was laid on tJie Table under 
the proviso to section 6 of 
the Registration of Foreig
ners Act, 1939 namely :

(1) 1/24/56-F.I. dated, the 
9i;h April 1956 (2 Decla
rations).

(2) 1/59/55-F.I., dated the 
17th April 1956 (18 Dec
larations).

(3) 1/28/56-F.I.,  dated the 
24th April 1956 (i Dec
laration).

(4) 1/32/56-F.I., dated the
*  4th May  1956 (2 Dec
larations).

(5) 1/31/56-F.I., dated  the 
15th May  1956 (1 Dec
laration).

(6) 1/38/56-F.I.,  dated the 
26th July. 1956 (7 
laraiions).

message from RAJYA SABHA  358̂

Secretary  reported  to  Ldc 
Sabha that Rajya Sabha at 
its sitting held on the i6th 
August, 1956 had passed the 
motion extending  the time 
for presentation of the Re
port of the Joint Qjmmit- 
tec  of the Houses on the 
Copyright  Bill,  upto the 
first day of the next session.

PETITION PRESENTED ,  3582

Shri B. S. Murthy presented 
a petition signed by a peti
tioner in  respea of  the 
Indian Railways Act, IX of 
«90, and the Rules  framed 
thereunder.
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BILL PASSED .  .  3583—3702

Further dause-by-clause con
sideration of the Bihar and 
Ben̂ (Transfer of Ter
ritories) Bill was continued.
Clause 3 to 51, Sdiedule 
and clause  1 were adopted 
and the Bill was passed, as 
amended.

REPORT  OF COMMITTEE 
ON PRIVATE MEMBERS*
BILLS  AND  RESOLU
TIONS ADOPTED .  . 370a

Fifty-eighth Report was adop- 
t®d/

PRIVATE MEMBERS’  RESO
LUTION  ADOPTED,  AS 
SUBSTITUTED  .  .  3703—57

Further  discussion  on  the 
Resolution re: Control and 
Regulation  of  Production 
and Exhibition of  Films 
moved by Shri N. M- Lin- 
gam on the 3rd August,
1956, was continued.  The 
substitute Resolution moved 
by Shri C. R. Narasimhari 
was adopted.

PRIVATE MEMBER’S RESO
LUTION UNDER DISCUS
SION . . . .  3757—5»

Shri Tushar Chatterjea moved  , 
the Resolution re: Appoint
ment of a  Committee  to 
enquire into the working 
of the Directive Principles 
of State Policy.  The dis
cussion was not concluded.

AGENDA FOR 20TH AUGUST,
1956—

and passing of 
Indian Cotton Cess (Amend
ment)  Bill, Indian Coco
nut  Cconmittee (Amend
ment) Bill, Supreme Court 
(Number of Judges) Bill,
Jammu and Kashmir  (Ex
tension of Laws) Bill and 
Industrial Disputes (Amend
ment) Bill, and Demand! 
for Supplementary' Grams,.
1956-57- *
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